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O.k No.108/2009 

10.06.2009 	Applicant joined as a Stenographer Grade HI, 

on 16.02.1996, in the Office of the Deputy. 

Director of Regional Centre of Song & Drama 

Division of Govt of India at Guwahati, with 

• 

	

	 salaries in the pre-revise4 pay scale of Rs.1200- 

30-1 560-EB-40-2040. 

2. 	Upon the pay revision (w.e.f. 

01.01.1996), he was brought over to S-7 pay stale 

i.e. Rs4000-100-6000. 

e 
	 3. 	In the Standard/Common Pay Scales, as 

per Part-A of the First Schedule annexed to fie 

Ministry of Finance (epaitment of Expenditure) 

Gazette Notification dated 30.09.1997; immediate 

next higher pay scale was S.8-Rs.4500-125-7000/-' 

On successthl completion of 12 years in 

the said Grade Ill Snograplier post, the 

Applicant has been granted ACP/Pay upgradàtion ••-

benefit in the said next higher pay scale ie 

SIRs 4500-125-7000/- by an order dated 

07.05.2008 w.e.f. 16.02.2008. 

Applicant, by way of filing Annexure5 

dated 29.09.2005 and Annextfre-6 dated 

24.02.2006, 	has stated that under a setof 

	

Recmitment Rules (framed by the Govt of India 	I 
in exercise of the powers under the proviso to 

Article 309 of the Constitution of India) that came 

into force w.e.f. 29.09.2005, a new/higher scale of 

pay has been prescribed for all categories • of 

Stenographers of the Hqrs., Regional Offices and 

Branch Offices of Press Information Bureau of the 

Ministry of Information & Broadcasting of Govt 

of India and those are as under- 
Steno Or. Ill - Rs.4000-100-6000/-

Steno Grade.!! - Rs 5000-1 50-8000/-

Steno Or.! - 
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Applicant has prayed (by way of filing a 
representation dated 20.11.2008 at Annexure-10) 
that ACP/Pay upgradation benefit ought to have 
been given to him in the pay scale ofRs.5000-
150-8000 (as prescribe4y'on 29.09.2005 in the 
Rules specially made for all categories of Stenos 
of Information & Broadcasting Ministry) instead 
of the pay scale of Rs.4500-125-7000 (which 
is/was prescribed in an old general Rules/at S-S in 
the General Notification of Ministry of Finance on 
30.09.1997) and, without hearing from the 
Respondents, the Applicant has approached this 
Tribunal with the present Original Application 
filed under Section 19 of the Administrative 
Tribunals Act, 1985.- 

A copy of this Original Application has 
already been supplied, to Mr. M.U.Ahmed, 
learned Addi. Standing Counsel for Govt. of 

India who is present in Court today. 
At the preliminary hearing, Mr. RKDas, 

learned Counsel appearing for the Applicant has 
argued that on the principle of "Special provision 
sheuld prevail over the General provisions", the 
benefits of the pay scale prescribed in the new 
Recmitment Rules of 29.09.2005 ought to be 
extended to the Applicant, instead of the General 
Pay Scale prescribed in the Pay Rules/Govt. of 
IndialMinistry of Finance (Department of 
Expenditure) Notification dated 30.09.1997. 

Mr. M.U. Ahmed, learned Addi. 
Standing Counsel intends to take instructions in 
the matter. 

Issue 	notice to the Respondents 
requiring them to file their written statement by 
05.0 8.200/_- 
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10. 	Pendency of this case shall, 

however, not, stand on the. 	way. of the 
• 	 Respondents to re-consider the case of the 

I 	i'4 	•4 1 	 - 

Applicant to grant him ACP/Pay-upgradation 
.,1,.* 	 -- 	 ••., 	 ,.-. 	, 	,, •f' ., 	•. 	a 

benefit at the higher pay scale of Rs.5000-150- 

8000 and to fix the same in the replaced new 

	

J2'Jk1.'-* 	)!D 	 pay scale prescribed w e f 0101 2006 and to 

extend the benefits under the Modified ACP 

	

J,JA~—&-j f 6l IA6 ~ ) 	Scheme circulated by DOPT/GOl on 19th  May 
ri 	 • 	 .- 4* 44* 	--** 	•i 	•- 	,-. 	. 	 - 

/j SOI UdWU&47 2009 

	

.0 	. 	 • 	. - 

(;A-o ere-5pi5 	
. 	 11. 	Send copies of this order to the 

, 71 	 Applicant & to all the Respondents (along with 
..tI7O- 	 , 	 • •••• 

	

I 	 the notices) and free copies of this order be 
t-- 	 • 	s"'! 	-•'1 - ' 

F ----'-- 	

ø)pA 2 ?) 	 supplied  to the Advocates appearing for both 
i 4 • 	4 •t 	1. 	.111 	I ,   

j~
[anoranjanMohanty] 

M 	
- 	 On the prer of Mr..U.Ahmed, 

• 	 - 	 learned Addi. Standing counsel representing 
- 	

the Respondents, call this matter on 

	

)èJ 	
• 	 - -, 	 08.09.2009 awaiting written statement from 

t 	n 	4)-tJ' 	•r 	 II.. 	'4 -. . 	- 	- 	,..:-' 	. 	 -. 	 - 

	

- 	 / 	the Respondents. 

	

•:'• 	 • 	4 	$ 
. 	 . 	 . 	 (M.K.cfiafurvedi) 	 (M.R.Mohanty) 

' 	
• 	 - Member.(A) 	 Vice-Chairman 

•/bb/  

: 	 - 
V 

\j 
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Lif on 04J 22009 

/bb/ 

(Mukesh Kumar Gupta) 
Member (J) 

(Madat 

04.12.2009 	 Further time is allowed to the 

applicant to file rejoinder as a last 
opporfunhly. q 

List onQ5.1.2010. It is made clear 

that no further adjournment will be 
allowed. 

(Madan Ki Chaturvedi) 	(Mukesh Kr. Gupta) 
Member (A) 	 Member (J) 

/pg/ 

S4 , 	 I 
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08.09.2009 	No written statement has yet 
been filed in this case. 

	

Call 	this 	matter 	on 

	

21.10.2009 	awaiting 	written 

statement from the Respondents. 

Send copies of this order to 

the Respondents in the address gven 
in the O.A. 

(M. K .Chairvedi) 
	

(M.RMohanty) 
Member(A) 
	

Vice-Chairman 
/ PB/ 

21.10.2009 	It is stated that reply has been filed today 

with a copy to the Applicant who seeks and 

allowed four weeks time to file rejoinder. 

6e4 
z.i 4—A 	4-IO 

qrc e.A) /ZZ  
IA'VC-cL 

tio /Iwt497 hL 

6 9 

f7I /.j22'ItJ)  
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Time is 	to file reply  as prayed 
for. 

List the matter on 19N.2010. 

f 
I 

(Madan 4rnar Chaturvedi) 
	

Kurnar Gupta) 
Member (A) 
	

er (J) 

¼'ci bj! 1  

Rejoinder has been filed. Pleadings are 

complete. 

Admit. 

Subject to legal pleas, ff -  any. to be 

examined at the time of final hearing. 

List the mailer for neanng on .2.2010. 

(aaan UDX6t1OturVedi). (MuKesn Kumar (upta) 
Member (A) 	 Member (J) 

•• /kn ?i. 

05.02.2010 	Learned oroxv counsel subrnii-fr1 

that Mr H.K.Das, learned counsel for the 

applicant is unwell. 
a 	

In the circumstances adjourned 

to 15.2.2010. 

5.1.2010 

I 	 a 

	

(Madan . Qturvedi) 	(Mukesh Kr. Gupta) 
Member (A) 	- 	Member (J) 

15.02.2010 	On the request of Mr.H.K.Das, learned 

counsel for Applicant, adjourned to 

	

18.02.2010. He undertakes to inform 	
' 

Mr.M.U.Ahmed. learned AddLC.G.S.C. for 

Respondents. 

(Madanrrrar Chatuivedi) (Mukesh Kumar Gupta) 
Member (A) 	 Member (J) 

/bb/ 

4 



O.A.108 of 2009 

18.2.2010 	List the matter on 22.3.2010 along 
* with M.P.No. 18 of 2010. 

90x/  . / 
(MadanKufarChaturvedi) (Mukesh Kumar Gupta) 

2_ 71lV, 	 Mcmbcr (A) 	Mombor J) 

7 
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O.A. No. 108 of 2009 

	

' "I' 	 . 	. 03.03.2610 	The present O.A. No.108 of 2009 

	

* .PfliOc1r 'fl 	 r 'Or'l 	has been mentioned by Mr. H.K. Das, 

F 

U I f 10 	 or lom,,ri Ci • 	to .i 

0 bn31. 01 fl(.1 t r 1'1' 0 

01 	iii 'i j) ri i ri L.' 	r \ 	l-•rC 

n 	.z;Lt 'CI ievr, :T Lf1 

114, 	.. - Iij •  

e ' t'r 	nr 

h¼ 	 I 

ét(  4 7ie 

learned counsel for applicant stating 
that vide order dated 18 February 2010 
passed in M.A. No. 18 of 2010, certain 
typographical mistake has crept in, 
namely in the cost imposed of Rs. 5000/-, 
instead of Rs. 4000/- as described 
therein. On examination of the matter 
we find substance in the submission 
made accordingly the said amount be 
iàd as Rs. 4000/- instead of Ba. 5000/-
which shall be deposited with Assam 
State Legal Services Authority. 

The aforesaid amount shall be 
deposited within a period of one week 
from today. 

/99c2JO 

(Madanumar Chaturvedi) (Mukesh Kumar Gupta) 
hrif .h.M ,Pv -it e'44if , D 	 (.Ut e. Mtrnbcr (A) 	Mcrnbcr (j) 

f 1flU!)T$ 	 JbhJ'  

. - i'iV (WTJ •1f 	--,-Jrr ,, 	22O3.2010 

( ?- l—D (- 	v" 1 	FV 	• ' 

ai2 

C-9 	 rsII1'/ 

Vide order dated 18.02.2010. M.P. 

filed by the applicant was allowed subject to 
payment of costs of Hs.4000/- to be 

deposited with the Assam State Legal 

Services Authority. Mr.I-LK.Das, learned 
counsel submitted a receipt dated 

15.03.2010 of Rs.4000/- paid to Assam State 
Legal Services Authority in conformity with 

the order passed by the CAl'. 
It was submitted that amended O.A. 

will be filed during the course of the day. 
List the matter on 24  March 2010. 

(Madan le mar Chaturvedi) 
Mom bcr A) 

/pb/ 



cr 

•. 

., •2403, 10- 	Ms.U.Das, proxy counsel for'Mr.H.KD, 

• 	learned counsel for the appcarit submits 

J1:k.iih-v-r 	. 	ii i.r.q 	 that due 'o persona! 	cr ofMr.KDas 

I 	 he is not in a positionto attend court today 

and prayed for adjournment Mr M UAhmect 
learned AddLCGiC. has no objection to 

6 k4' 4 	the prayer for adjournment 
4.r4 	

. 	 ••••• 	--S.- 	 ,, 	 - 

	

• "Y 10•, 
	:. 	

List on27.04..201O. 

	

ii '  •-:i 	 . 	•' 	-S  

/ 
.. 	'jçr,' 	? 	- 	..; 	.T,' 	', 	.. 	• •, 	' S. 

(Madan K. chaturved) 
:.- 	.T. 	•- • 	1'' 	 Member (A) 

/bb/ 

AT
......................................... 

p... 2Z4;200 . 	 lime is extended to file -additional 

affidavit as prayed for. 

Ust the matter on 12.5.2010. 

r"A 4 	 (Sdan KtChaturvedi) (MukesIuthar' Gupta) 

Im 	
Member (A) . 	 Member J) 

, 

.l2O5010 
learned AddL CGSC for R.apondents 

S 	 inakee a prayer for two ieeks.:tin to 
file addItional affidavit., 

f . 	• 	-, 	•'-:-' 

r , 

	

- 
	,_ 	,' •• • 

	 (MactanLarChatuivedi) 

	

1-0 i 	 Mom bet (A) 
/pb/ 

: 	 fr..: .........-. 	-26,05.201.0 	-Mr H..K.. D 	rued 	 tinsel ftr 
• . -4 - 	, •• • • 	--•• 	.• 	•appt; hs Submitted ' writter reqiiet 

	

-. •: -- .-. --'- 	. 	' 	or edjour-,nni.erit. 4 l 4here. is rio rep ,rese ttion 
o hehal? t the respondentc. 

Ltni 18.6.2010. 

-, Madan wrzrlar Chalurved (Mukeh Kurhar Oupk) 
Member (A) 	 Member (J) 

nkrn 
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4.t}, AIi't, 	 At%iI 	( 	Irr th o,u 

- 	rt.c(littr 	i1(5 	lhnI - 	U4* 
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will h 	lii) std 

( )A_ n 	firr ii 	flrc, ptiuiinqc 

-- 

	

Zk(1E (r'dfr 	thd (,(1 2t)i 0, Jk1 

l*r 	 iui I(ij/.)t)1 0 

Maaan Kumar Chairvec) iM kesr, r umar ($upIa 
Melitbef (A) 	 Mett,ei (3) 

nkm 

	

16.07.2010 	 Both sides express the hope that the 

matter may be resolved wihout making 

submission on merits before the court. List on 

t 	 04.08.2010. 

* 

(Madan)umar Chatuedi) (Mukesh Kumar Gupta) 

	

Member (A) 	 Member (J) 
/bb/ 

	

04.08.2010 	Statement has been made by 

Mr.M.U.Ahmed, learned counsel for the 

respondents that necessary relief has been, 

granted to the appicant but no order has 

been received by Guwahati Office i.e., 

respondent no.4. it is further stated that except 

the applicant, there is no other official dealing 

with the issue in question. We express our 

serious concern in the manner in which 

	

0 	- statement is made that though relief has been 

C)  granted but no order has been received by 

respondent no.4. As a matter of indulgence, 

last and final opportunity is granted. ()i4 

List on 12.08.2010. 

(Madan Kumar Chaturvedi) (Mukesh mar Gupta) 

	

• 	 Member (A) 	 Member (J) 
/bb/ 



- 	 I 
- 	O,ANc.iO/2Ot9 

i Q2O1 t) 	Direit:ion contained vb}e order iM-ed 

Ca 	. 

04-08,201 0 have not been corn piled Wt}L 

No erder has heen produce(i to establish 

that re)ieA prayed by appUcont stood 

gr*rnfri as informed nnth the ei rlier dates of 

hearing On the request of both sides one 

more nppnrtnny is granteL 

Usi;on 2508.2010. ____ 	• 

(MuKesh iwrnor Gupta 
Member (31 

• 	 nkm 

Oospfte orders 	el on earlier 
• 

 

()CCRq lnll and as wformed to tWS Bench ti.. 
necessary re}ier has been grantM by the 

no order has hten produced 
by the respondents or even by Rpr.licant;. 

Mr MU. Abmed, learned counsel for the 
• respondents prays for another frnrteen 

days time to produce said order. We nHre 
that repeatedly the a3at:t.er has 

• 	adjourned only for production of said order .  

In the circumstances, let: ShriMukesh 

Sharma, ,Ait: 'Uirector, Snufj & Drama 

1:*lsion, (i,a.hU, who has verified the 
reply filed on behaW ot respond tnts appear 
and apprise this 'Frihunnl an to what i the 

real StatUS of the CRSO - 

on (12 -i$4,1)i 0 

("'opy of order lip, made available to 
learn d con n sei tor the for 
compliance. 

Modon Kurpth 
~,~ Ilatun

iecli) 	Mes4Yur ar Gupia), 
€Sber Memb€ (31 

nlcrn 
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•OA No 108 of 2009 

02 000 201.0 	Vde order dated 251h Auist 2010, we 

required. 'Mr. Mukesh Sharma, Assistant 
Director, Song & Drama Division Guwahati to 

appear in person to explain certain aspects 

Mr. M U Ahmea, learned Add! CGSC 

• .. '. appearing for Respondents states that copy of 

said order has been made available to said 

official for necessary compliance and he has 

also, conveyed over phone to said person for 
... . ....being present in court,. but he is not 	sent. 

No cause has been shown for his absence 

We would have taken serious view of this 
matter and . issue• Non-Bailable warrant 

against said official, who dared to flout .the 

order of this Tribunal. However, Mr. H.K. Das, 

learned •counsel for Applicant, states that 
necessary reliefs has been granted to 

Applicant and therefore he wants to withdraw 

presentO.A. . S  

• . 	. 	' 	, 	:• 	' ' 	. 	Accordingly 	O.A. 'is 	dismissed 	as 

withdrawn. 	.• 	 . 	 . ' 

Copy of this order be sent to Secretary, 

S . 	' 	. . 	' 	• Ministry of information. & Broadcasting, 
• 	 S . 	' • 	' Government of India, .Shastry Bhawan, New 

• 	 .. 	 . 	 S 	• 	• 	

. Delhi - 1. to convey our serious concern. . 

'

_Z__A 
(Madam mar Chaturvedi) (Mukesh KumarGuntaY 

• 

S 	 •, 	• 	. 	' 	Morn her (A) 	. ',. 	'.Mcrnbcr (1)..' . 
!pb/ 	 ' 	.. 	S 	• 	 '. 	• 	

••. 	• 	 . 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH:: GUWAHATI 
OANo. lo 9 of 2009 

Joynal Abedin. 	...APPLICANT 

- Vs - 

Union of India & Ors. 	...RESPONDENTS 

SYNOPSIS 
That the applicants are presently working as Stenographer, 

Grade- III in the Song and Drama Division, Guwahati Regional 

Center., The applicant after clearing the competitive examination 

of Stenographer Grade- III conducted by the Staff Selection 

Commission in the year 1995 was appointment w.e.f 16.02.1996 in 

the Song and Drama Division, Ministry of Information and 

Broadcasting. Initially the applicant was put in a probation 

period of 2(two years) w.e.f. 16.02.96. 

In the year 2005 the entire cadre of Stenographer under the 

-Ministry of Information and Broadcasting was restructured and new 

recruitment rule came into effect in the name and style of 

"Ministry of Information and Broadcasting, Press Information 

Bureau' s Headquarters, Regional and Branch Offices Stenographers 

9Grade- I, Grade- II and Grade- III) Recruitment Rules, 2005. The 

said recruitment rule provides for three categories of posts 

namely Stenographer Grade- I, II and III in the pay scale of Rs. 

5500-175-9000, Rs. 5000-150-8000 and Rs. 4000-100-6000 

respectively. As per the Recruitment Rule Stenographer Grade- III 

in the pay scale of Rs. 4000-100-6000 having 8 (eight) years of 

regular service are eligible for promotion to the post of 

Stenographer Grade- III in the pay scale of Rs. 5000-150-8000/-. 

Therefore, the applicant became eligible for promotion in the year 

2004. 

However, his case was not considered for promotion to the 

grade of Stenographer Grade- II and as a result had to face acute 

stagnation in his service career. The respondents by an order 

dated 07.05.08 considering the stagnation faced by the applicant 

qranted the benefit of 15t  financial up gradation w.e.f. 16.02.08'' 

in the pay scale of Rs. 4500-125-7000/-under ACP Scheme of 1999. 



ntrfAdmjrThb 

II 	
9  JUN2009 

* 
nc 

As per Para 7 of the Annexure -II of the Scheme the finaTáT 

up gradation under the Scheme shall be given to the next higher 

grade in accordance with the existing hierarchy in a 

cadre/category of posts. The next higher grade for the applicant 

who is presently holding the post of Stenographer Grade- III in 

the pay scale of Rs. 4000-100-6000 is Stenographer Grade- II 

carrying the pay scale of Rs. 5000-150-8000. However, the 

respondents in a total erroneous manner granted the pay scale of 

Rs. 4500-125-7000/- while extending the benefits of the ls t  

financial up gradation causing gross discrimination to the 

applicant. There is no mention of the said scale of pay in the 

hierarchy of the cadre of Stenographer after the coming of the 

Recruitment Rule of 2005. Hence the said scale of pay is non 

existent. The applicant submitted representation dated 20.11.08 

ventilating his grievances however the respondents sat over the 

matter and did not give an eye to the grievances raised by the 

applicant. The applicant demanded justice but same has been denied 

to him and having no other alte:rnative has to come before this 

Hon'ble Court praying for justice 

Hence the present original application. 

Filed by 

Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH:: GUWAHATI 

OANo. LO S of 2009 

LIST OF DATES 

11.12.95 Order nominating the applicant for the post Stenographer 

Grade- III in the Song and Drama Division, Regional 

Center, Guwahati after clearing the Stenographer Grade-

iii examination conducted by the Staff Selection 

Commissiofl in the year 1995. (NEXURE- 1][Page-1] 

12.02.96 Memorandum under No. A_12011/1/95-Admn.1. issued by the 

Deputy Director (Admn), Song and Drama Division, 

Ministry of Information and Broadcasting offering 

temporary appointment to the applicant to the post of 

Stenographer Grade- III in the pay scale of Rs. 1200-30-

1560-EB-40-2040. [11NEXUR 2] (Page- l] 

16.02.96 The applicant was appointed as Stenographer Grade- III. 

31.03.97 Formal appointment order posting the applicant as 

Stenographer Grade- III at Guwahati Regional Center of 

Song and Drama Division for a probation period of 2 

(two) years w.e.f. 16.02.96. [MINEXURE- 3][Page-2i], 

16.02.98 The 	applicant 	completed 	the 	probation 	period 

successfully. 

09.08.99 Memorandum No. 35034/1/97-EStt 	(D) 	issued by the 

Government of India, Department of personnel, public 

grievance and Pension (Department of personnel and 

Training) circulating a Scheme in the name and style 

"Assured Career Progression Scheme for the Central 

Government Employees". [ANNEXURB 8] (Page- 36] 

13.07.01 Office order No. A_31016/2/2000-Admn.I terminating the 

probation period of the applicant and appointing him in 

the substantive post of Stenographer Grade- III, Song 

and Drama Division, Guwahati Regional Center w.e.f. 

16.02.1998. [Annexure- 4] (Page-22] 

08.1005 The cadre of Stenographer was restructures and 

Government of India framed new recruitment rule in the 



Centri Adrn nistratp Tijbunai 
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name and style "Ministry of Thfomnation 

Broadcasting, Press Information Bureau's Headquarters, 

Regional and Branch Offices Stenographers 9Grade- I, 

Grade- II and Grade- III) Recruitment Rules, 2005. 

[Annexure- 5] [Page- 2.2] 

24.02.06 Memorandum under No. 2/l/2002-Admn-I dated 24.02.06 

circulating the revised distribution of the post of 

Stenographers Grade- I, Grade- II & Grade- III after 

restructuring of the cadre as per the Recruitment Rule' 

2005. [Annexure- 6] (Page-] 

26.02.08 Communication circulating the Sr. List in the grade of 

Stenographer Grade- III in song and drama division as on 

01.01.2008. Seniority of the applicant was placed at Sl. 

No. 5 showing his date of regular appointment as 

16.02.1996 [Annexure- 7] [Page- 3',] 

07.05.08 Impugned order No. A-32016/1/99-Admn.I issued by the 3rd 

respondent granting the 1st Financial tip gradation to 

the applicant from the pay scale of Rs. 4000-100-6000 

i.e. Stenographer Grade- III to the scale of pay of Rs. 

4500-125-7000 w.e.f. 16.02.08. (Annexure- 91 [Page-L] 

21.11.08 Representation submitted by the applicant making a 

grievance against the impugned order dated 07.05.08 

granting an erroneous scale of Rs. 4500-125-7000 

pursuant to the 1st financial up gradation under the ACP 

Scheme. However, the said representation has yielded no 

result in positive. [Annexure- 10] [Page-Z'] 

**** 

Filed by 

Advocate 
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IN THE CENTRAL ADMINISTRATIVE 

GUWAHATI BENCH:: GUWAHATI:: 

OA No. I C) 8 of 2009. 

BETWEEN 

Joynal Abedin, Stenographer, Grade- III, 

Song and Drama Division, 	Guwahati 

Regional Center, 	Chandmari, Guwahati- 

781003. 

APPLICANT 

-Versus- 

Union of India. 

Represented by the Secretary, Ministry 

of - Information & Broadcasting, 

Government of India, Shastry Bhawan, New 

Delhi- 110001. '- 

The Director, 	Song and Drama 

Division, Ministry of Information & 

Broadcasting, 	Soochna Bhawan, C.G.O. 

Complex, Lodi Road, New Delhi- 11 0003.'- 

The Deputy Director (Admn), Song 

and 	Drama 	Division, 	Ministry 	of 

Information & Broadcasting, Soochna 

Bhawan, C.G.O. complex, Lodi Road, New 

Delhi- 11 0003.1- 

The Deputy Director, Song and 

Drama 	Division, 	Guwahati 	Regional 

Center, Chandmari, Guwahati- 3. 

RESPONDENTS 

7 t--4 A(,- J,~ ~t~ 
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DETAILS OF APPLICATION 

PARTICULARS OF THE ORDER(S) AGAINST WHICH THE APPLICATION 
IS MADE: 

The present application is directed against the impugned order 

No. A-32016/1/99-Admn.I dated 07.05.08 (Annexure- 91 issued by 

3rd respondent. 

JURISDICTION OF THE TRIBUNAL: 
The applicant further declares that the subject matter of the 

instant application is well within the jurisdiction of the 

Hon'ble Tribunal. 

LIMITATION: 
The applicant further declares that the application is within the 

limitation period prescribed under Section 21 of the 

Administrative Tribunals Act, 1985. 

FACTS OF THE CASE: 

4.1 	That 	the 	applicant 	is 	presently 	working 	as 

Stenographer, Grade- III in the Song and Drama Division, Guwahati 

Regional Center. 

4.2 	That the applicant cleared the Stenographer Grade- III 

examination conducted by the Staff Selection Commission in the 

year 1995. Thereafter, by a Memorandum No. A-12011/1/95-Admn.I 

dated 11.12.1995 he was nominated by the Staff Selection 

Commission for appointment to the post of Stenographer Grade- III 

in the Song and Drama Division, Regional Center, Guwahati in the 

pay scale of Rs. 1200-30-1560--EB-40-2040. By the said memorandum 

the applicant was also asked to submit documents. 

A typed copy of the memorandum dated 11.12.1995 is 

annexed herewith and marked as NNEXURE- 1. 

4.3 	That consequent upon nomination of the applicant by the 

Staff Selection Commission, the Deputy Director (Admn), Song and 

Drama Division, Ministry of Information and Broadcasting issued a 

J'Y U4 A",  L/ 
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memorandum under No. 	A-12011/1/95-Admn.i dated 12.02.1995 

offering temporary appointment to the applicant to the post of 

Stenographer Grade- III in the pay scale of Rs. 1200-30-1560-EB-

40-2040. By the said memorandum the applicant was put in a 

probation period of 2 (two) years from the date of appointment. 

Thereafter the respondents issued the formal appointment order 

dated 31.03.1997 to the applicant posting him as Stenographer 

Grade- III at Guwahati Regional Center of Song and Drama Division 

initially putting him in a probation period of 2 (two) years 

w.e.f. 16.02.1996. 

A typed copy of the memorandum dated 12.02.1995 

and order dated 31.03.1997 is annexed herewith and 

marked as ANNEXURE- 2 and 3. 

4.4 	That the applicant begs to state that the respondents 

by an office order No. A-31016/2/2000-Adrnn.I dated 13.7.01 

terminated the probation period of the applicant and appointed 

him in the substantive post of Stenographer Grade- III, Song and 

Drama Division, Guwahati Regional Center w.e.f. 16.02.1998. 

A copy of the Office Order dated 13.07.2001 is 

annexed herewith and marked as NNEXURE- 4. 

4.5 	That the applicant begs to state that in the year 2005 

entire cadre of Stenographers in non secretarial offices was 

restructured and the Government of India consequent upon the 

restructuring framed new recruitment rule in the name and style 

"Ministry of Information and Broadcasting, Press Information 

Bureau' s Headquarters, Regional and Branch Offices Stenographers 

9Grade- I, Grade- II and Grade- III) Recruitment Rules, 2005 

(herein after referred to as 'Recruitment Rule' 2005 1 ) vide 
Gazette Notification dated 08.10.2005. The aforesaid recruitment 

rule provides for 3 (three) posts namely: 

Stenographer Grade- I 	pay scale of Rs. 5500-175-9000. 

Stenographer Grade- II 	pay scale of Rs. 5000-150-8000. 

Stenographer Grade- III 	pay scale of Rs. 4000-100-6000. 

The Recruitment Rule also provides that the post of 

Stenographer Grade- II carrying the pay scale of Rs. 5000-150-

8000 is to be filled up 100% by promotion from amongst 

4. 
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Stenographers Grade- III in the pay scale of Rs. 4000-100-6000 

working in the Press Information Bureau's Headquarters, Regional 

and Offices having 8 (eight) years' of regular service in the 

grade and failing which by deputation. 

A copy of the Gazette Notification dated 

08.10.2005 is annexed herewith and marked as 

ANNEXURE- 5. 

4.6 	That the applicant begs to state that after the 

restructuring of the cadre the Press Information Bureau, 

Government of India issued a memorandum under No. 2/1/2002-Admn-I 

dated 24.02.06 circulating the revised distribution of the post 

of Stenographers Grade- I, Grade- II & Grade- III after 

restructuring of the cadre as per the Recruitment Rule' 2005. The 

relevant portion is quoted below for ready reference:- 

Si. 

No. 
Post Scale of Pay 

(In Rupees) 
Number of posts 

before 

restructuring 

Number of posts 

after 

restructuring 
01 Stenographer Grade- III 4000-150-6000 40 21 

02 Stenographer Grade- II 5000-150-8000 9 19 

03 Stenographer Grade-I 5500-175-9000 
- 9 

Total 49 49 

A copy of the memorandum No. No. 2/1/2002-Admn--J 

dated 24.02.06 is annexed herewith and marked as 

ANNEXURE— 6. 

4.7 	That the applicant begs to state that the respondents 

by a communication under No. A.23022/1/08-Admn.I circulated the 

seniority list in the grade of Stenographer grade- III in the 

song and Drama Division as on 01.01.2008. In the aforesaid 

seniority list the applicant was placed at Si. No. 5 showing his 

date of regular appointment as 16.02.1996. The persons at 51. No. 

4 and above are enjoying the pay scale of Stenographer Grade- II 

i.e. Rs. 5000-150-8000/- as 1st Financial Up gradation and the 

applicant has to face the negation on thepart of the respondents 

of similar benefits. 

I 



C *3R' 
Central Adminisircumw

5  

2009 

3?nch 

A copy of the communication dated 26.02.08 is 

annexed herewith and marked as MINEXURE- 7. 

	

4.8 	That the applicant begs to state that as per the 

Recruitment Rules' 2005 the applicant became eligible for 

promotion to the post of Stenographer Grade- II in the pay scale 

of Rs. 5000-150-8000 on 16.02.04 after completion of 8 (eight) 

years of regular service in the post of Stenographer- Ui. 

Although the applicant became eligible for promotion to the next 

higher grade of Stenographer Grade -II in the year 2006 but his 

case was not considered for promotion till 2008. Hence, the 

applicant had to face acute stagnation in his service career. 

	

4.9 	That the applicant begs to state that the Government of 

India, Department of Personnel, public grievance and Pension 

(Department of Personnel and Training) issued an Office 

Memorandum No. 35034/1/97-Ett (D) dated 09.08.1999 in the name 

and style "Assured Career Progression Scheme for the Central 

Government Employees" to deal with the problem of genuine 

stagnation and hardship faced by the employees due to the lack of 

adequate promotional avenues. The scheme provides for two 

financial up gradation as per the recommendation of the Fifth 

Central Pay Commission to the Group- 'A', 'B', 'C' and 'D' employees 

after completion of 12 (twelve) and 24(twenty four) years of 

regular service respectively. 

The aforesaid Scheme in Para 7 in Annexure- II provides that 

financial up gradation under the Scheme shall be given to the 

next higher grade in accordance with the existing hierarchy in a 

cadre/category of posts without creating new posts for the 
purpose. 

A copy of the ACP Scheme dated 09.08.1999 is 

annexed herewith and marked as .NNEXtJRE- 8. 

	

4.10 	That the applicant begs to state that considering the 

acute stagnation faced by the applicant in his service the 3rd 

respondent by an order No. A -32016/1/99--Admn.I dated 07.05.08 

granted the 1st Financial Up gradation to the applicant from the 

pay scale of Rs. 4000-100-6000 i.e. Stenographer Grade- III to 

the scale of pay of Rs. 4500-125-7000 w.e.f. 16.02.08. 
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It is worthwhile to mention here that the pay scale granted 

to the applicant i.e. Rs. 4500-125-7000 is not the pay scale of 

Stenographer Grade- II which is the next higher grade for the 

applicant. No where in the Recruitment Rule of 2005 there is any 

mention of the pay scale of Rs. 4500-125- 7000. 

A copy of the order dated 07.05.08 is annexed 

herewith and marked as ANNEXURE- 9. 

	

4.11 	That the applicant begs to state that as per the 

Recruitment Rule' 2005 and the Memorandum dated 24.02.06 the next 

higher grade for the applicant in the cadre of Stenographer is 

Stenographer Grade- II carrying the pay scale of Rs. 5000-150-

8000. Therefore, as per the ACP Scheme of 1999 Para 7 of the 

Annexure- II the 1st  Financial Up gradation to the applicant 

should have been to the pay scale of Rs. 5000-150-8000 in the 

Grade of Stenographer Grade- II. However, the respondents in a 

total erroneous manner fixed the pay of the applicant in the 

scale of Rs. 4500-125-7000 causing gross discrimination towards 

the applicant. It is stated that the said scale of Rs. 4500-125-

7000 is not at all existent in the hierarchy of the posts in the 

cadre of Stenographer. 

	

4.12 	That the applicant being aggrieved and making a 

grievance against the impugned order dated 07.05.08 submitted a 

representation dated 20.11.2008 to the Deputy Director (Admn.), 

Song and Drama Division, Soobhna Bhawan, New Delhi. In the said 

representation the applicant submitted that as per the hierarchy 

in the cadre of Stenographer, while fixing the pay of the 

applicant under the ACP Scheme, the pay of the applicant should 

have been fixed in the time scale of Rs. 5000-150-8000 i.e. the 

pay scale of Stenographer Grade- II. However, the respondents 

causing serious discrimination to the applicant granted the 

benefit of 1st  financial up gradation to the scale of Rs. 4500-

125-7000/- which is contrary to the Constitutional mandate. Had 

it been case of isolated post in the absence of defined 

hierarchical grades, in such a situation the pay scale granted by 

the respondents would have had some legs to stand. However, as 

regards the applicant the post held by the applicant is not an 

isolated post. Therefore, the pay scale granted to the applicant 
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as 1st  Financial up gradation under the AC? Scheme is erroneous. 

The applicant further stated that similarly situated persons in 

the Stenographer Grade- II are enjoying higher pay scale i.e. Rs. 

5000-150-8000/- under the AC? Scheme whereas the applicant is 

denied of his legitimate claim. However, in spite of the repeated 

requests the respondents sat over the matter and did not give an 

eye towards the grievance of the applicant. 

A copy of the representation dated 20.11.2008 is 

annexed herewith and marked as NEXURE- 10. 

4.13. 	That from the present facts and circumstances of the 

case it is clear that the pay scale of Rs. 4500-125-7000/- which 

has been granted to the applicant as 1st  financial up gradation 

under the AC? Scheme is in disparity with the pay scale of other 

Stenographer Grade- III enjoying through out the country. More 

over, as per the provisions of the Scheme the applicant should 

have been granted the pay scale of next higher grade as l st  

financial up gradation. The next higher grade for the applicant 

in accordance with the existing hierarchy in the cadre of 

Stenographer is Stenographer Grade- II in the pay scale of Rs. 

5000-150-8000/-. However, the respondents in clear violation of 

the provisions of the Scheme and causing gross discrimination 

have granted a lower pay scale of Rs. 4500-125-7000/- to the 

applicant which has no existence in the cadre of Stenographer. 

Hence the present case is a fit case wherein the Hon'ble 

Tribunal may be pleased to pass an interim order directing the 

respondents to grant the pay scale of stenographer Grade- II 

i.e. Rs. 5000-150-8000 w.e.f. 16.02.08 and the difference in pay 

from the said date pending disposal of the present original 

application. The applicants have made out a prima facie case of 

illegality and arbitrariness on the part of the respondents. The 

balance of convenience is in favour of the applicants for such 

an interim order. They would also suffer irreparable loss and 

injury if the interim order sought for is not passed by the 

Hon'ble Tribunal. 

4.14 	That the applicant demanded justice from the 

respondents which has been denied to him. 

/V4MCQL 
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4.15 	That the applicant has no other alternative or any 

other efficacious remedy and the remedy sought for, if granted, 

shall be adequate, just and proper. 

4.1.6 	That the applicant has filed this application bonafide 

for securing the ends of justice. 

5. GROUNDS FOR RELIEF(S) WITH LEGAL PROVISIONS :- 

5.1 Because the respondents illegally and arbitrarily granted a 

lower pay scale to the applicant as 1st  financial up gradation 

under the ACP Scheme which in clear violation of Article 14 and 

16 of the Constitution of India. Hence on this ground alone the 

impugned order is liable to be set aside and quashed. 

5.2 Because the respondents committed gross illegality in 

granting a lower pay scale i.e. Rs. 4500-125-7000/- to the 

applicant instead of Rs. 5000-150-8000/- which has resulted in 

serious discrimination towards the applicant. Law is very clear 

that there should not be arbitrary classification in granting the 

pay scales and there should be equal pay for equal work. Hence, 

on this score alone the impugned orders are liable to be set 

aside and quashed. 

5.3 Because the Para 7 of Annexure- II of the Assured Career 

Progression scheme of 1999 provides that financial up gradation 

under the Scheme shall be given to the next higher grade in 

accordance with the existing hierarchy, in a cadre/category of 

posts without creating new posts for the purpose. The next higher 

grade from the post of Stenographer Grade- III, which the 

applicant is presently holding, is Stenographer Grade- II 

carrying the pay scale of Rs. 5000-150-8000/-. Therefore, as per 

the provisions of the Scheme while granting the benefit of 1st 

financial up gradation the pay of the applicant should have been 

Rs. 5000-150-8000/-. However, the respondent causing serious 

discrimination granted a pay scale of Rs. 4500-125-7000/- to the 

applicant. Hence, the respondents committed gross illegality and 

arbitrariness in granting a lower pay scale negating the 

legitimate claim of the applicant and on this score alone the 
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impugned order is liable to be set aside and quashed by this 

Hon'ble Tribunal. 

5.4 Because the basic aim of the ACP Scheme is to remove the 

problem of genuine stagnation and hardship faced by the Central 

Government Civilian employees due to lack of adequate promotional 

avenues. However, in the case of the applicant the respondents 

while removing the stagnation created discrimination to the 

applicant by granting a lower pay scale which is contrary to the 

Constitutional provisions and spirit of the Scheme and not at all 

sustainable in the eye of law. 

5.5 Because the similarly situated persons in the cadre of 

Stenographer Grade- III in the entire country are enjoying the 

pay scale of Rs. 5000-150-8000/- as 1st  financial up gradation 

whereas the respondents are denying the applicant from the 

similar benefits. Hence, on this score alone the impugned order 

is liable to be set aside and quashed. 

5.6 Because from the sequence of events it is clear that the 

impugned order is illegal and arbitrary and has been issued 

depriving the applicants from his legitimate claim of higher pay 

scale i.e. Rs. 5000-150-8000/- as 1st  financial up gradation 

under the ACP Scheme. Hence on this ground alone the impugned 

orders are liable to be quashed. 

The applicant craves leave of the Hon'ble Court to advance 

more grounds both legal and factual at the time of hearing of 

this case. 

6. DETAILS OF THE REMEDIES EXHAUSTED: 

That the applicant declares that he has exhausted all the 

remedies available to him and there is no alternative remedy 

available to him. 

A7 1 ."Z, A'e~ 
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MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER 

COURT: 

The applicant further declares that he has not filed any 

application, writ petition or suit regarding the grievances in 

respect of which this application is made, before any other court 

or any other bench of the Tribunal or any other authority nor any 

such application, writ petition or suit is pending before any of 

them. 

RELIEF(S) SOUGHT FOR: 

8.1. To quash / set aside I modify the impugned orders dated 

07.05.08 to the extant of correct fixation of pay and grant all 

the consequential service benefits. 

8.2. To direct the respondents to grant the pay scale of Rs. 

5000-150-8000/-- to the applicant w.e.f. 16.02.08 and to re-fix 

his pay accordingly. 

8.3. To direct the respondents to pay the arrear in pay w.e.f. 

16.02.08 taking the pay scale to be Rs. 5000 - 150 - 8000/-. 

8.4. To direct the respondents to pay interest @ 21% on the 

arrear pay (as indicated in Para 8.3) 

8.5. Cost of the application. 

8.6. To pass any such order/orders as Your Lordships may deem fit 

and proper. 

INTERIM ORDER PAYED FOR: 

Pending disposal of the present original application the 

applicant prays for an interim order directing the respondents to 

consider his case towards granting the pay scale of Rs. 5000-150-

8000/- to the applicant w.e.f 16.02.08 with re-fixation as prayed 

above and pay the arrear in pay scale w.e.f. 16.02.08. 

The application is filed through Advocates. 	
S 
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12. LIST OF ENCLOSURES: 

As stated in the Index. 

Verification 
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VERIFICATION 

I, Joynal Abedin, son of Md. Kamor Au, aged about 39 years, 

presently working as Stenographer, Grade- III, Song and Drama 

Division, Guwahati Regional Center, Chandmari, Guwahati- 781003, 

Assam, do hereby solemnly affirm and verify that the statements 

made in the accompanying application in paragraphs 4.1, 4.8, 

4.11, 4.13, 4.14, and 4.15 are true to my knowledge, those made 

in paragraphs 4.2, 4.3, 4.4, 4.5, 4.6, 4.7, 4.9, 4.10 and 4.12 

being matters of records are true to my information derived there 

from and the grounds urged are as per legal advice and rests are 

my humble submission before the Hon'ble Court. I have not 

suppressed any material fact. 

And I sign this verification on this the 	day of July, 

2009 at Guwahati. 

APPLICMTT 
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No. A-12011/1/95-Admfl. I j 
Song and Drama division I 	uwahati Bench 

Ministry of Information and BroadcaLLiuj 
****** 

Soochna Bhawan, CGO Complex, 
Lodhi Road, New Delhi- 110003 

Dated the 11th Dec. '95 

MEMORANDUM 

Sri Joynal Abedin is informed that he has been nominated by 

the Regional Director, Staff Selection Commission, Guwahati for 

his appointment to the post of Stenographer Grade- III in the 

scale of pay of Rs. 1200-30-1560-EB - 40 -2040. Sri Joynal Abedin is 

advised to give his willingness for his appointment to the post 

of Stenographer Grade- III within 15 days after the receipt of 

this memorandum. 

Sri Joynal Abedin is also requested to submit the following 

certificate/documents in original along with receipt of this 

memorandum: - 

Age Certificate; 

Educational qualification certificate; 

Certificate of physical fitness from civil 

surgeon/District Medical Officer; 

Character certificate from two Gazetted officer 

duly counter- signed by Dist. Magistrate/SDM; 

Attestation form duly filled in (in triplicate); 

Caste Certificate 

In case he is not interested in his appointment in the 

Song and Drama Division, he may inform the undersigned 

immediately. 

A44LA 
 

4A"'Shri Joynal Abedin, 
C/O Makbul hussain sarkar, 
Shoe Center, (Station Road) 
P.O. & Dist.- Bongaigaofl-783380. 

Sd/- 
(SURINDER MOHAN) 

DEPUTY DIRECTOR (ADMN.) 

~~ 
t"~) A(~O-~% - 
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No. A-12011/1/95-Admn. I / 
Song and Drama division L 

Ministry of Information and Broadcas 

¶cm1 	fl{ 
Guwahat Bench 

Soochna Bhawan, CGO Complex, 
Lodhi Road, New Delhi- 110003 

Dated the 12th February 1996 

MEMORANDUM 

Consequent upon his nomination by the staff Selection 
commission for appointment to the post of Stenographer Grade III 

Sri Joynal Abedin is hereby offered temporary appointment to the 
post of Stenographer Grade III in the office of Song and Drama 
Division. He shall also be entitled to draw dearness and other 
allowances at the rates admissible under Rules and subject to the 
conditions laid down in the orders governed in grant of such 
allowance in force from time to time. 

	

2. 	The terms of appointment are as follows:- 

The appointment is purely temporary and will not confer any 
title for permanent employment. 

The appointment may be terminated at any time by a month's 
notice by either side i.e. by the appointee or the appointing 
authority without assigning any reason. The appointing authority, 
however, reserves the right of terminating the service of the 
appointee forthwith or before the stipulated period of notice by 
making payment to him of a sum equivalent to the pay and 
allowances for the part of notice or the expired portion thereof. 

The appointment carries with it liability to serve in any 
part of India or abroad. 

Sri Joyna]. Abedin shall be on probation for a period of two 
years from the date of appointment which may be extended or 
curtailed at the discretion of the appointing authority. 

The Headquarters of Sri Joynal Abedin will be for the 

present at Song & Drama Division, P.D. Challiha Road, Guwahati- 
781003. 

3. 	The appointment will further subject to:- 

Production of certificate of fitness from competent 
authority, Civil Surgeon/District Medical Officer, 

4L1 

4#4 - 

1 

In accordance with the Rules in force in regard to 
recruitment of service under the Govt. of India:- 

a) No male person who has more than one wife living or who 
having spouse living, marries in any case in which such a 
marriage is void by reason of its taking place during the 
life time of such spouse, shall be eligible for appointment 
to the service, unless the Govt. of India after being 

4,,/  k.p A-,L, 
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satisfied that there are special grounds for doing so 
exempt any male person from the operation of this rule. 

b) No female person who marriage is void by reason of the 
husband having a wife living at the time of such marriage 
or who has married a person who have a wife living at the 
time of service, unless the Govt. of India after being 
satisfied that there are special grounds for doing so, 
exempt any female person from the operation of this rule. 

The offer of appointment is, therefore, conditional 
upon his/her satisfying the requirements mentioned above 
and to his/her furnishing to this Division a declaration 
asked in Annexure to this memorandum along with his/her 
reply. If, however, he/she does not satisfy the above 
condition and desires to be exempted from the operation of 
the above mentioned rules for any special reason, he/she 
should make a representation in writing in this behalf 
immediately. The officer of appointment would in that case 
be treated as cancelled and further communication will be 
sent to him/her in due course, if upon consideration of 
his/her representation it is decided to offer him/her 
temporary appointment of Stenographer Grade -  III in the 
Song and Drama Division. 

Taking of an oath of allegiance/faithfulness to the 
Constitution of India or making a solemn affirmation to that 
effect in prescribed proforma: 

Production of the following original documents/certificates 
along with two attested copies of each:- 

Educational Qualification, 
Certificate of age, 
Character certificate in the prescribed proforma from 
two Gazetted Officers duly countersigned by Dist. 
Magistrate/S. D.M. 
Certificate in the prescribed proforma in support of 
candidates claim to belong ST/SC/OBC. 

If any declaration given or information furnished by Sri 
Joynal Abedin proves to be false or if he/she is found to have 
willfully suppressed by material/information, he will be liable 
to removal from service and to such other action as Government 
deem necessary. 

If Sri Joynal Abedin accepts he offer on the above terms and 
conditions, he/she should communicate his/her acceptance or 
report to the authority mentioned in Para 2(v) above immediately 
and in no case later than. If no reply is received or the 
candidate fails to report for duty by the prescribed date, the 
offer of appointment will be treated as cancelled. 

No traveling allowance will be allowed for joining this 
appointment. 

*'~' 1'J ea'2!A~-  
/ 

/ 
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Sd!- 

(SURINDER MORAN) 

Deputy Director (Admn.) 

Sri Joynal Abedin 

S/a Nd. Kamor Au, 
Viii- BandhalPara, 
P.O & P.S. -Bilasipara, 
Dist- Dhubri (Assam) 
Pin-783348. 

Copy to:- 
Pay & Accounts officer (Through Dy. Director, Guwahati) 
Personal file of Sri Joynal Abedin, 
Deputy Director, S & DD, Guwahati Center. 
Guard File (Adm. I Section) 
Computer cell, S & DD. 

Sd!- 
(SURINDER MOHAN) 

Deputy Director (Admn.) 

I 
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q  . — 
it — 	. . 	I . "1\1 

N9.-A_12DI1/1/95.M,j 
3oi, 	& iii im;t l)ivislon 

Nlnlstrv of lnfoi inaLlon & L)roadcastlii 

• iooci!{Ia I)Iiasrar3.CG0 complex, 
lodi goad Hew Deliil!.110003  

Dated thotj,Fflrtaj41996 
ti 1 ri i) U A U P U ri 

Couequent upon hls/hs,f' nonination by the Starr Deloction 
Commission for dppointrneiit 1.0 the post 	Stenoranhrr Grade Ifl or In Uw scale of pay of Th.1O15..B.4(5.25 

"V//. .Sb Joynal Abedin 	s 	iero 	lered a 
Emmirary appointment to the i))Rt of t nogranhe.—flrade i 
In 1.he oflice of Dón 	& I)ima U1vi4on. hI/fre shall also. he 
c'iitiUed to thaw dearhesa 	ici otI,,.a1lowahcea at the rates 

O dm Lasi bi e un 	n d 	th der inles a 	Sill) li. 	 e cowl Lb 10 flR J. Ilkl  dow,i in 
t.he otdera. governed iii atatil. or ucli allowances in force from 
time to time. 	. 

2. 	The terms of appotiitmii are as follows:- 

I.  

i) •  ike •ippo(iitment Is purely I iporary. and will no€con1er any 
• 	tiLte for permanent epLoy'ii.. 

. " 	it 	The nppointeent m;iv he i cn nii.eci ° at any time hv a Molitil o n 
nol 1C*IJJ1 either elde I e l 	iu 	ippolutee or tIi4 appointIng. 
%WAK)t ILv withoutasinhg, 	', ,n 	reons 	Ik 	a e ppohtin 

. •..•.' 	U,orlty % . bowever j reser' Lh' rlitht o1 	terminating 	the.. 

' 	iJes'o( •  the appoInl:e . r'rt;i.ii.h or before the stipulated 
makln 	t ha/her: o['a sum equivalent tp 

for Lite part of noticor the eApired 
POtti0tt1i*Otb 	11 	 .'• 

tti) - Tle'pinLment carria wj(..Il it liability to serve in any 
pwt or Lndla or abroad. 

b 

Lv)hft.1N.Joyfla1 Abedjn 	 shall • be 	on 
probattr 

 
or a period of tj 	ars from the date of appolntmQnt 

wlitch m 	be extended or cUftai.iéd at the discretion of the 
apoitlng authority. . 

v) TIefleadquartersof 3' 	Joyna]. Abedtn 
will •  be 	for 	the 	present :1 at. 	3on . .& 	Drama 
Ulvion,P,D,Chali I hi Road, Giia&tL7S1OG3, 

3 	The appointment will further subject to:- 

1) I'roductlon of •certifical.e 	fiiflCSs from competent authority, 
CiviL Ourgeon/District htedical Officer. 

• 	
. 	 CentrAdm1fl15 ' 

jjrj 2009 

rZff 	1,:, 
Gwh& Bench 

I, 



accordance with II ----- L) i1i force in regard to 
aervice usius's .he ;.t.( India:- 

	

. 	Nótwaie pet- mon who han nsoi' Uh,;vs one wUe livinq or who 	v1n 
- 	ii,nW, mart-lee Ii; ;,sy caio Its whtch muds a marriage in 

4Vo 	1 •t-!j 	of ite Lak1n ilnce huIn the I r time of suds 
be elig-Ibie fot ;lpiwils,t:ment to Use 'erv 

NOW
Ice,  

LoX' India after i)eiiia15L1sfi.d thai there are special 
gtpda 1ordojng.rsQ,exj)i ;uuy m;10 person from Lite operation of 

ruie 

Is) Uo fnmmi. pormon wi;opi m.suu I'se Ic. void •ly rneiousm of 	the 
i5IIhH%5I(i havjng a wi(e 11% Inst 	I. IInsiime of mucli marriage or who 
11 AR warrIed 	parson who has a d f3 liv Lug iii U,V time or 
CEI vice, inles the (lovt.oI 1 J.ia &!Ler beln nal;isf led that 
there are pecial..rounds for di o, exempt any femaic nersoru 
from We operation of this rule ;  

4 	Thb offer of appoiisimesst Is, therefore, conLJionaI upon 
Isle.' Iset aatiafyiud the rqiuIreme,La mcsntipned 	bove niud to 
Iii /hs.'r fstt is Lahing 	to 	LI, I Pi 	I) Lv I ox Ius 	a 	drsclratlri 	naked 	Its 

• ,%uunexure to this Nemosanslnu. aJ ogw I Lit Isis/her reply. I 1, 
inwevor, he/she does not sails fy (.Iss' above condi Lion and desiren 
to be exempted from Lite nprral.Ion df the above weuuiloused rules 
for ziiiy special reasons, Ise,'slse should make a representation in 
wriLlitir In this behalf Imms'dlalely. The offer of appointment 

s wis(l u 	that case be t.rc'aie 	as cancelled 	and 	furthor 
c:smmun I ca4.Lon will he 5('I5I. i.r I, [muse r in due cou r ce, I f upon 
;nfli3t4%0LatiOU of his/her i p, e.'wuuLaL [bus it s decided to offer 
him/bet Lemporary •ppoIi .m.isi of_3tnnogaphr Gra 	:ItI 
In the IJousq & ULama Division. 

• 	 •• 	• 

Li I) Taking ol au 	oath o1 	1i€.gienceffaithfullnesF. to the 
coultltutlon of India or makii,g a solemn aflirmation to that 

r.rec L I pi,clbed profurrna 

Iv) Production of the foIliuu ,,rijuual documes/certificates 

	

• 	alongwiUu two attested copies of each:- • 	' 

i*hucatIonajQuaijftcaiin 
Cert1f[cate of age 

•c) Character Certificate in ils 	prescribed proforma from two 

	

• 	(aeLted Officers dulycouni sLst by Distt.t4agislrate/G.DJ1. 
di 	CertIficate. Jn the pr*r ,becl proforma in support of 
candidates claim to beloii to JT/iC/OLJC. 

4. 	1 t, any declaration g I vui or information furn [shed 	b. 
 proves to be false 

or if hehlse is found 	io 	1,sve 	wilfully 	supressed 	by 
aterlal/1nformat Ion, hie/4e s1 ; 	be liable to removal from 

-.service.ausd to such other action as Government deer' necessary. 

4' 

\ 
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- 
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lee Centre1MminIStflTtbu 
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r.,7hati Bench 



5. 	If 
the 	offer ,  on 	the 
cosunLcate 	hIs/her 

accepts aboveerms 	and 	conditions,he/&he should 
sentioned 	in 	para 

accejtnce 	or 	report 	to 	the 	authority 2(v), aboveAmmediately and In 
• 	than 	If no reply Jr. 

for duty by the 
no case later 

tecLved or the candidate fails to 	report 
trot.d 99  Cancelled. 

pescrjhl JiLe, 	the offer of ' pointnent will 	be 
fl. 	Ho 	&l1ow,ne "Ili 	be 	&llowed 	tor 	jdliaiiq 	Uiie appojt p,e t. 

( &1RI1DER140N 
• Deputy Director (Admn. 

Sbrj Joyna]. Abediri 

• 	P ,.a &p•1  S 	Bj1j r. n r i 
Dit, JThuj 	: 	• . 

Copy to:-1, Fay & Accounts 1) fIer (Through Dy.Dtrr,G.,ahtj) 
Z..i'ersonal file O 	b./3Gt/Iil. Joyiia]. Abdtn Deputy Director, 	DD, Guwahati. Centre, 

Gu.rd File (Adrn.I 1ection) 
Coeputer Cell, 	DD, 

': 	• 	•. 	
- 	 ( 8URINDFR MIAfl ) 

Deputy Director {Adn.) 

Centr 
• I- Istmfive 

JU2OOg 

1' 



A 	 r ,1 

o. A_l2O11/1I'95A' 
Sons and Drama Division 

1inistrj of Information 	oadcatiflE 

CGO Complex, Lodhi- R.oad, 
ew Delhi-1100031 

w 	 Dted the Harchl ,197. 

1" 

ORDER 

Shri Joynal Abedin is appointed tO the post 

of Stenographer Grade III ( 
Group 'C' rion_gazett1) 

carrying a 5cale of pay of ;120o_3O_16O-EB0 
2040 on tetpOrarY basis w.e.f. 16th FebrUarY,199 

( FN ). 

	

2. 	On his appoifltfleflt to the post of S tenorapher 

Crade III, Shri Joynal Abeclin is posted at Guwahti 
Rgioral Centre of the DiviSiOr. 

	

3, 	
Shri. Joyrial Abedin, Stenographer Grade III 

will be or, probation for a period of t'43 years 
16th Februa 9 1996. 

JHI 	ftr 
Centr1 MmInIstTMive Tñbun 

9 JUN 2009 

411 ;4tt4Lao 
Guwahafi Bench 

- 	

- 

ç Suritder Iohafl) 
DCpUtY DirectorAdm1.) 

op 

j 	Sh 	Joynal Abedin, steno grapher, Song- and Drama 
Division, Guwahti Regiobal Centre. 
Deptf Director, S&DD, 08tj,Regional Centre. 
1-as Nominatiofl folder received from the Staff 
SelctiOfl ComiSSi0fl and NedCal Fittness Certifi-
cate, Two Character Certificates etc.(ifl original) 
are enclosed for necessarY record in his Service- 
Book/Personal file. The Pay and Accounts Officer, DoordarShafl, Guwahcti. 
personal file of Shri Joynal Abedin. 
P.A. to Director, SJ)D. 
Guard file! Stock file (A.i). 

( 
surinder Nohan 

Deputy DirectOr(Ad1i•) 

* ary a* 	A 

H 



-- 	 4EXUf 

\3.A-31016/2/20Q().Av.I 
Song and Drama DivI3io 

inistry r'f Information & Broadcasting 

CGO Co mplex v Soochna Bhwar, 
Lodhi Road, New Delkti-110c 

Dated the 13thJUly,2001, 

,JN 

 

- OFFICE ORDER 

The competent authority is Dicased to terinaté the 
probation period and also to appoint the following Steno- 
ranherGrade III, Song and Dram9 Div1ion, in substantive 

capacity from the date shDwn against each:- 

S.o, Ai ame 	 Datëoi 	Date or 	Present 
termina- 	aouoint- 	 cf 
tioc of 	ment in 	DOstin,. 

niobiti- 
  

the 
subs tan-

neriod. 	tive 
capacity, 

1. Sh. Niral Kuar 29.8, 199 f 	29,8.1993 Luck:iow 
2. 	is, K.B.suJa 	Jevi 30.1.1998 	30.1,1998 Bangaiore 

5th. Jaynal Abedin 16.2.1998 	16,2,1998 Guwahati  Ms. Charu3. 24.10,1998 	24,C 1 19QR Delhi 
Region. 

 Sh. Yoginder Soni 06.04.2000 	06.04.2000 Bhopal.  Sh. Kamal Rawat 04,05.2000 	04.05.2000 Chanaiga 
 Sh. Pankaj Kumar 01.07.2000 	01,07.2000 DelhL 

( 	K.L.DAS  

AD!'IINISTRATIVE OFFICER 	H 
CoDy tos- 

All individuals concerned, 
2. All Officers at Hors./Rgional/sub-(ntres. 
3. Persona), file of all concerned, 
4. All Pay & Accounts Officcr concerned( Through DD, 	crcrned), 
5. A to.Director,S&DD. 
6. Guard file (Adrnn. I 	3ection. 

* a 

J4lA/ccIJ 

r-L~-  
( K.L,D:5 ) 

ADI1II3TRAT1VE OFFI CF- 
T1t4Pf 	ftm: 

Central AdminiStrattve Tñbuna 

9 JUN 2009 

Tff 
uwahatiBench 
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ACT FROM THE GAZFTE OF INDIA PART II, SEC. 3, SUB-SEC (I) 

Appearing on Page Nos. 1492— 1501 

Dated 8-10-2005 
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NOTIi 
New Delhi, the 291h September 21X)5 C.Sj 359 .—th excj of the  o'Crs cOnfetred by the proviso to ankle 309 of(hc Constjjuon  and in DOD 	p 

'jsis—NoiiJ1 Region) Recruitment Rijlcs, 1989, the Press Information t3Uru (Group 'C' poss—SoiJm Region) 
Rmnn Rules, 1989, the Press tnforma Bureau (Group 'C' posls—Wecm Region) R uiln)cnt Rules, 1989, in so 
far as they relate to the posts of SIenogrphc (Junior) and Stenographc (Senor), except as respocts things done or omitted to be done bd'ore such superscssion, the 

President hcrby makes the followinw n1#. 
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Cent ri 

V 
° JU&2009 V 

recruiti 

}Jcadqu-t Regional and Branch OflIc naniey :- 

	

Sbo title and commen(cflL 
(I) These ncs flay be cafl tl Mini 	

oJnfo0 and Broad 

PSSIn1iB 	
Headquaç 

PcO(Ial and RrancjiO,fl 	Sicnogrflp,1ç (Gr;ide4 Grade 11 and Grade ii (2) 
They shaH çç Into Forix on the date of their publication, in 

the Official Ga,cttc Application 	Tb 	
rules shall appR to the posh specJcJ in column i ofth Sehcthjje aiu, 

	heto 
Num0 posts classjflcaon and scak nf 	 po 

	Ihcuclaco a 	these0i

nunIbeforpay at(acl,,l thereto shaH be as Spec iujed C0li5 (2)10(4) of (lie said Schedule 

	

4. Method of r11 age limit, quica(005 
C.Tbe method of 	a lln qual 0  

and other ma1(cr reJang to the said posrs shall 
be as spo 	fl cohum (5) to (14) of the aforcd Schedc 5. Disqualfflc(j0fl,.0 person, 

who has entered into or contracted a marriage with a person having 
a spouse liVing -  or who, having a spoii liv,n has entc4 into or contracted a 

	fflgc with any pers, 
shall be 

eligible for aPPointment to any of fic said jx 
Provided that the Ceru 	Gocrntiii',11 unav nsa lied that 

such 'narna is permissible wider the personal law applicable to ch person and the other parts to the rnarru,gc and th;it there arc other groii,i5 for so doing. exempt any person front the operation of thus rule. 

	

6: Power to IULVtir the Central (iovcrt,fncnt is of the opinion that it is 	
o expedient so to do, ii 

lila), b ordcr and for reaso to be 
n.ordcd In writi, relax any of the provls,ona of these rules 

wnh ftsped toy 

class Orcaicgo of person.s. 
7 S 	iIigsN0,111, 	, hc 	nut 	Iujtl affect rcscn,l,,,us rcl;,sauo i  of 	1111111 and 0tIit oncec, 011  

required lobe pros ided for the Scti,,j (.isI.s the SCficdiJIc(j 
I rihes, 1; "SCr\'ftI,c,, arni outer special calcgor,cc j 

persons in 
aecor,ice with the orders Issued h the Centrai Goverg,nyicn, from (line to 

1iti in 11,ç repard 

Nameof 
post NURIbCIO( 

Posts 
Cli.s5ijj11011 	SIc of pa) Whctlter WliCthcr benefit ofadcjj poç ars of saM 	admigs, 01 non-scicetion Oft uliderA4616 of the post Cci,tri Ciil services  

2 (Pensin) RUlcs .l2 

-. 

I Stcziogp 
Grade! 

9* (2(kJ5) 
'Subject 

4 
Guicral Ccn1j 	Rs i'jjç 

5 6. 
to Service Griup Select,o Not ipphie tblc variation 

dependent 
i, No:1Giictted 

N0ii_Mijsicrr,g on 

Age limit for direct reCrUit5 
5 55  

- ---S  

Educatjonaj and other 
- 	 - -. 

quahi(k,10115 rcquired Whether age and edu- Peried of 
fordirecirecruj cational qtaliflcjo probation .. prescr)JfOrdjt ifany recruits will apply in 

thofpmn  

Not applicaWe lu Not applicable 
Not applicable Tho  vearc 
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lii case of rcnhIIment by prumotiori or dcpiiuit01, 	 tio,-ptio0 grad front which promolpori or dcputarioii or bsarprioI) to 
or 
 be made 

12 

Promotion: 

Slenogiaplier Grade 11 in the pay scale of Rs. 5OOO.-__jo workii',g in the Press Inrormarior, l3urcau's Hea(kjuaners .  Rcgion;,I and l3r;mnch Offices u ihrecycjrc regnt;,rsrj 	in the grade 
Note: Wlmcrejunis who have completed their qualif are bei 	 yji 	 n or cligjb,Jity scic ng considered for pronmoijon their Seniors woWd also be ConsidejJ provided they are not short of the rcquisne qualil\rjng or eligibility service b more than half of such qualtJ'ing or eligibility Scr'.'ic otwo years, whichever is less and have SucccssfWly compiCicci their probation period for promotion to the next higher grade along with their juniors who have already completc(l uch qualifying or eligibility Service. 

EL.. i.-.i .•_ - 
•'...w(ment svhc ther by 

direct recruitment or by Promotion 
or by deputanopJabsoj0 and 
percentage of (he posts to be filled 
by van otis methods 

Ifa Dcpanjucnj Promotion Committee exists, what is its compositio n? 

I) 
GnAw  *u' ucuarlmmW  prtmual,ou 

 Comme 01 ~1, ;k (force 	dcruag prowo(jon) COosisng of - 0. 

or Additjonaj Principal Information Officer 
(AdmUisuatiou) 
Assistm Piii,cjJ information Officer 
(Adm 	tj, —Member 

Under Sccrttary,  Ministry of Information and Broadcasting (dealing with Press Informnat 
—Membe, 

ion 
llureau) 

An Officer belonging to SChCdUIed Caste or SChCdJd Tribc at the Undet Secretary lcvcl —Mcnit'r 
- 

Circumstances in which time Union Public 
Service ('onimiccion is to be consulted in mak uiig recruitment 

14 

Consultalmon tith Umoim Piibtic.Scrvice 
Commis,on necessary for amcndrnentj 

U ..... 	 U 	 Ut 

odes. 

2 	 4 	 5 	 ( 3 racr 	19'(25) 	General Ccmnral _9le.u_—. 	'(Subject to 	Service. Group 	 Not applicable  
varfa[jon 	C, Non.Ga't 
dcpcnde on NojnJet 
Workload) 

7 	
9 	 10 

	

.- 	 . .. Not applicable 	 Not applicable 	 Not applicable 	 Not applicable 
..............

............-'.. . 	
---. .. 

I 
-, 

wliiChbydcpujo0 



worKing in the Pns information 
ornecs 

haing eight years of regular service in the grade. 

or  tkpulat ion —Frurn anlongs( the officers holding equivaJe or ana1, 
Posts in the pa scale of Rs. 5lItn- ¶0-l000 will, three year s regular servi 
Note l.—Pcrjcyj o(depution in another es-cadre post held Jrnrncdjacy 
Including period of deputation Preceding this 3pPointiiicnt in the sae organi[jon shall ordinarily not ex m ceed three years. Note 2.—The  maximum ag limit for appo,rdmCritby dePutation skill be not excecthngfiflysj years as on the closing date of rrIinf 	 - 

CentrajAdrnstjiunaj' !(• 

JUN 2O 	 h 

aji1 	RCh 

Li 	 -----.-------- - 	 -. -',' vI a)).uçIjJfl 

14 ......................... .••.. Group 'C' Departmental PYDmG(IOnCO4mnIttee 	
Not ;ipphicibIc COnsisting of :- 

1.AddidolW 
--Chaurnan  or Additiogtal Principal Information Officer 

!* 
a Assistant Princi1nj lnform.i, ion Officer 	--MCI)Cr (Administration) 

UnderSecretary MInISU-% of Information and 	4lciiiber 
Broadcasting (dealing with Press inforuta, ion 
Bureau) 

Under-Secretary belonging to Scheduled Caste orSchuJulcd Tribe 

3Steiiogniper_. 	21 * (2(W15) 
Grade [U 	 Subjcct to 

Variation 
dcpctide,,t on 
workload 

7 

Between flt and 2Syears 	 Nt applicable 
(Relaxable for Govenunn scrvajs 
upto the age of 40 years in the case 
of general carubdaies and upto 45 
years in the case of candidates 
belonging to Sc1edulcd Castes 
and Schedujj Tribes in accordance 
with the ingmuiOns issued by the 
Central Government from tune to fine 
Notc 1: The crucial date for determining 
the age limit shaH be the Closing date for 
receipt of applicau ons from candidates 
(except for, the closing date pie cr1 bed 
for those in Assam. Mcghalaya, Arunachal 
Piadesh, Mizoram, Manipur. Nagalancjjri 
Sikkim, Ladkh Divjjn of Jamn-iu and Ka.stimjr 
State, Lal-taul and Spiti District and Pangi 
Sub-Division of HimachaJ Pradesli. the Union 
Territories of Andarnan and Nicobar Islands 
and Lakshadwecp). 

Matriculation or equivalent 
examination passed from a 
rccogniscJ Board or Univcrsj1y 

Speed of 80 words per minute 
in Shorthand and 30 words per 
minute in typing in lnglish. 

Not 
applicable 

—Member 
- 

4 
General Central 	fj 4(n). 100- • 	 . 
Service. Gmup 'C 	() 
NOn -(JVCI(cd 

Direct Recruitmem 
through Staff Seltjo 
collurussion 



4' 
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FI
2 : The crucial dale for 

minig the age limit in the case of 
mdidates from Employment 
ehtuige shall be the last date up to 

Ldch the Employment Exchange is, 
ked to submit the names. 

10  

'u years 	 Hundred per cent by direct recruitment 

IPA 

Not applicable 

nfr 
rwahat, 8$rIch 

13 - -  14 

epartmental P r-umotion Committee (for considen ng vases for vonfirmal ion) Not apl icable. 
nsstingof: 

(B Headquarters 	 - 

Depity Principal Information Officer or Director Public Relations (Adnui.) —Chairnun 

Asisüuii Priitcipal iiiioiiiiaUuu Offiixi te\iiiiui.i —Mcii,bei 

Under Secretary, Ministry of lnfôr [nation & Broadctsting(deal og 	illi 
Press Informauon Bureau) —Member 

egionaJ Offices 
iiandigarb 
• 	Information Offices. Press information Bureau. Chandnu ii 

AssistantStatiàñ Di cctçr,AI1 IndiaRztdio. Lhanthgarti 	..., ... --Member 

1'! 01 tzrófthe Rank of Assistant Itiformation Officer or Administrative 
Offi,Pisslfornu6onBueau.ChandtMh —Member 

l4wnb 
Information Officer, Press Information Bureau. Mumbai —Chaunun 

L 	Senior Administrative Officer, Doordarshan Kendra. Mumbai —Member 

I. 	Officer of the Rank of Assistant Information Officer or,Adminislrativc 
Officer. Press Information Bureau, Munibai --Member 

Knlkata 
I. 	Information Officer, Press Information Bureau. Kolkata ---Clwirnun 

?. 	Assistant Station Director. All india Radio. Kolkata --Member 

. 	Officer of the Rank of Assistant Information Officer or Adniinistrativc 
Officer. Press Information Bureau, Kolkata ---Member.  

Chcnnai 
Information Officer, Press Information Bureau, Ciieniiai —Chairman, 

Assistant Station Director All India Radio, Chennai —Member 

Officer of the Rank of Assistant Information Officer, 
Press Information Bureiu, Chenna —Member 

Bbopal 
1. 	Information Officer, Press Information Bureau, Bhopal —Chairman 

2 	Senior Administrative Officer, Doôrdàrshan Kendra. Bhopal —Member 

3 	Officer of the Rank of Assistant information Officer or Administrative 
Officer. Press informationBureau. Bhopal . ---Member 
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i. "IfOIrrulti011 Officer, Press Informition l3iircmj Luck,jow 	 - Ctuini,, 
Senior Admintstraii-c Ofhccr. DrdarcIi;m Kcncjra Ltik,0 	 •Mctiitr 

	

. 	
Officer oft he Rank of Assita InIrm;it ion ()Iiccr or Adniinsrrj 
Officer. Press Inf)rn1at1or, I311rcau, Lucknos 	

- Mnilr (;uthiu 

	

1. 	
nfonnat ion Officer, Picas I'iforjnatjwi Buru. Guwahati 

	

2 	Senior ,  Adnunjstratjye Officer, Doorda,- han Kcndra, GuwalLa(j 	 —Mertiber 

	

3. 	Officer of the rank of Assistant Itifoniiat ion Officer, 
Press Information Bureau, GuiaJtati 

Uyilenthad 
I. 

 

Itifonnation Oflicer. Press Iuformtiori Eurcaij. I Ildcrab;id 	 -CIurlIIr) 

	

2 	Senior Adlnjnistjative Officci, Do4ordarshaii Kendr;i. Hvdcrabj 

	

3. 	Officer of the rank of Assistan( nforivatro, OITiccr or 
AdmimstramL J 	 Ocr 

IN 
I)

-Pft- 

I Pl('IAR1)Sndei. 

W - ft 
Contr1manIséTbUfl  

11  

) 

71 
' uwahatj Bench 

MGIPRRN )i & 8/7OO5.-- OO 



Central 	i!sfrath, Thbuna 

S 	
211i2002-Adnm-1 	 9 JUN 2009 

-. 	 PRESS INFORMATION BUREAU 
tJUVl.RNrvtj'Nl OF LNDIA 

;7" 	 Ne Dclh=20-aakfic) 

Subject: Recruitment Rules for the post of Sienographers ((JTade UI and III) in P113 after 
restructuring of cadre of Slenographers in Non-Svcretariat uffis. 

In accordance with the Ministry of Information and Broadcasting, Ptess information 
Bweaus headquarters, Regional and Branch Offices SIenographers(Grad-1. Grade-il and Grade 
TIT) Recniitment Rules, 2005, the revised diribution of senographer* Grade-I, Grade-fl & 
Grade-Ill posts after resiucturing of Ihe Cadre is as under :- 

S. No.' cost Scale of Pay 
(InRupees) 

i Number of posts 
I Before 
I 	rstruttu ring 

Number of posts 
ARer• 
rstrucLu ring 

01 	- 	Stenogiapher tirade-Ill 400 -100-.ouoo 1 	40 21 * 02 	Stenoaphei Giade-lI 5000-150-8000 9 191i 

_I 
S1enorapher Grade-I 5500-175-91X0: 

- 
9 

Total 
- 

One post each at Pifi (TIQ), Jammu. Srinaaar. Shimla. Indore. Kota, Kanput, Vàranasi Shiilong, 
imphal. Aizwal. Agartala. Gangtok. Port Blair. Vijayawada, Hyderabad, 1ochi. Maclurai. 
Nanded. Panaji & Rajkot. 

#One post each at Chandiaarh, Srinagar, Jalandhar, Jaipur. Lucknow, Patná. Chiwahat (2), 
Kohinia, Ko1Kata(2), Bhubaneswar, Bangalore, Chennai, Mumhai(2), i Punà 	agpur and 
Thiruananthapuram. 

One post each at Chandigrh, Biopat , Lucknow, Guwahati, kolkata, Hydiabad, Chennai, 
Mumbai. and AJ-iniedaf,ad. 

1h ,5 restructuring has become effective from 29.09.2005. the date ofpubicatiàn of the 
said Recruitment Ruics in the Official Gazette. 	 SL 

Eni. Re'icd R-Rulus for Sknographem. 

I. 	All Region al3ranch Offices. 
4. 2 	 Pay anc 	iint ()ff,f 	kti(' I.S?TI 

Cash /Budgei Sections. 
Guard File/Reference Folder 

(ParkashKaur) 
Aasistani Principaflnforination Officer 

Cr 

, 



AXE- 

No..\ip2f, !OX-Adni,,l / 	. 	

Song and Drama Division V 	Mini5j Oiliitbr,iiat ion and Broadcasting 

Sooclia IThavan I 	IJ; I). 

IT. OF U4DI.A. IiHTflY 0i 6 U 

SOHG NW DRAI.'A DlVt$014 
GUW'Ti C.EiTh.E 

P.ECEW 

DATE 

--  
New Delhi. I HJol 

	

l)atetl the le()rtI'ir) '6 	(HJ 
Sub : 

	

	Scm01 ity list in the grade OfS ( ellographer , Gir .  Ill in 
Song and Drama Divjs011 as on I.J .2008 

A copy of seniority list in the grade of.  Strenographie r  GrRk Ill ii Song •ind Drnnm DivI0 	s on 1.1 20(th  15 enc(oj Ilk 
cOlIcerlie k i 

leqiles$ I lhI 	I lie Cp 	01 	CiuIt)J liv list milealit for (he oi$ lihi) kind I\ he Issued a Ilci oh(ainiiig dated receipt. In case any dmscrepa,ic is fount! tIle same may be brought to (lie notice of the Hqrs immediately but not later than I0.3.200 faitiig 
which the seIiiorjy list wider reference will be treated s fital. 

Fuchs : As ah,ive .  

(D. 	
. Ktilsange) 

Deputy Director (AdilitI) 
Copy to: 

I. All Deputy Direc(o,/ASsIst111 Directors at centers along'iti1 a copy of,  (lie inter . se.sefliorjt). list meant for 1li 
ipidvjd(jal Each I ndj "idita 1 concer,ied 

All 
 

01-l1 c 1 5 at  Hqrs OIS&DD New Delhi. P . A. to DIttii S&DD 
Guard file (Ad,ut1 I Section) 

(Dr. 	Kuisangej 
Deputy Directo1 (Adin) 

Tv$buna I 

A '~aO 
44. 

Mivo 

:i JUN 2009 

r4t 
Guwahti Bench 



Song and Drama 	 mn.  
Minrst of Infoniiatbn & Boadcasting. 	5. 

SENIORiTy LIST OF TENOGRPI1ER GRill IN SONG AND DRAMA DIVIsION AS ON 1.1.200 

No 
Vac of Dat 
Birth Ap1 

To 

2 Smt Sharmila JI4.08 1968 10.1 
3 ShNirmal Kumar 15.02.1967 I 	29.( 4 

i Jovnaj Abedj A 	05.07.1970 16.0 
6 

241 
riYoge 

FHari  

18.02.1971 06.0 
ri Karnal Rawat 14.07.1977 040 

LOraon 04.10.1973 13.0 

Le of regular 
pointmcnt 
the trade 

Whether 
[belongs 

o SC/S T'OBC 

Place of 
posting 

)8.1983 
2.1990 

Neither 
Neither 	. 

j Chcnnaj 
JDeHii 

8.1991 Neither LuckI)o 
11.1996 BangaIore 
2.1996  	i..— Neither 	. 	: Guwaltati 
01996 OBC 	.. Delhi 
4.1998 OBC Bhopal 	J 5 Neither Chandi

ST . Ranchj 



No.J5o34 s 17t((D) 1 	
Covernment of India 

of F:onjcl Public Gficvanccs nnd Pensjç 
(I)cpar(fl of Persoel and Taiiiing) 'C 

'1 	

North BIock, w De1hi1 loci  
9 4  1999 

IFFTi 
 

Subject.. ThE 	
CAREER P0RE55I0N SCHEME FOR ThE  CENTRAL GOVERNMENT CILIAN EMPLOYEE 

Th Fifth Central 
Pay Commission in its Rcpo has made ceai recommendations relating to the 

As;urcd Career PrcIcsioii (ACP)1 
 Scheme for the Centiaf Goercnt Civilian 

C rnploy.5 
in all Minis(fic)eJ)ar(m The ACP Scheme needs to be viewed as (0 (Jeal With the prOb1c1 of genuj 	stagnatjo 	d hds 	faced by the 	oyees due to lack 

of adequate prom(jonaj 
avenues Acccirdiny ,  after careful COnsideráIQias been decided - 

by he Govcmnjiicnt to intrtd 	
the ACP Scheme recommended by the Fifth Central Pa 

	

wit certain 	d/CU(Wn :is Jnd1cted hereunder:. 	 y  

2. 
2.1 	

In respect of Group 'A Ccntr 	
SCices .ecl1i1icalon.Technjs 	o 	nancial 

upgr:tdatjon under the Schi:nic is being 
proposed for the rco that promotion in thcrr case must 

be earned 	it has be 	
dc(idcd that there shall be no bencfitsund1 the AC? Scheme for Group 'A' Central SCTCC. (tech(ijcaI/NOflT( h i 1) Cadre Controlling Authorities in their 

Case would however, COnIIJIUC 
to LIpu)vc the promotion propccts th 	 On 

func(jo(,aJ grourid.c by way of ig IsationnJ study, cadre review, etc. as per [Jrecrjbed nOS. 
3 	GROUP 'U', 'C' AN D '0' .ERVJc/poSD 1S0 

0; 

3.1 	While in respect of these categoijes also  propose d  ( adopt the AC? Sc1eziie in 
promotion shl continue to be duly earned, it is  Stagna(j 	either in a cadre 	in 	

a odifed fomi to mitigate hdship in cases of ate in i 	
m

solated post. Keeping in
~rr  vIew t relevant fao,.it has, 

therefore, hec decided to grant j 	 [as recommended by, the Fifth 
Central Pay Cornmissjo,i and also in 

ac,rdan with the Agreed Settlethen, dated September ii, 1997 (Ia 
relatioma to Group 'C' and 'D' employees) entred into with the SIr Side of the. 

Natioriat Council (JCM)J under the AC? Scheme to Gup 'B', 'C' and 'D' employees on COmpfctjo 
of and 24yq (subj'ct to conditjoflO4 ifl of regular se1ce resrcctivcIy 	Isolated pos 	

i Group A, 'B', 'C' and 'D' categories vthich ave no Promotional avenues 
shall ah;o qualify for similar benefits on the pattern indicated above. 

Ccrtain cacgo15 of c rn
ployres ;uch as casual employcct; (including those 

with tempora 
stat u f:), 	°an d co nrc I Grant of flrmancjai upgra(latio:15 under the ACP

i 
ns 

  fl lentioncrl n 	 Scheme shalt, however be 5;ubject Co the 

/ 	 Centr1Mmintt 	 . - 

JUN 

1

1

7

'prT

-  

ahati Bench 
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Rrulor 5rvlce fjr the 'u;poc of the AC? Scheme ttall be intcrptcted to mean the 
'iit)iny :rn:r. counted for i'r.giilar promotion in terms of relevant Recr'uibttentiScr'icC Rules. 

Intraduction of ilic ACT 5clieine ;hauLd. however, in no case affect the noncal (regular) 
;uoncional avenues available on the basis of vaczncies. Attempti; needed to irnpwve promotion 

rospects in organisa(ionsicidrcs on funtionai gounds by wuv of organisadonal tludy, cadre 
rev'cw.s. etc as per prescribed ionns should uo be vcn up on the ground that the ACP Scheme 
has hccn introduced. 

5. 	Vacancy based regular promotions, as distinct from financial upgradation under the ACP 
Scheme, shall continue to be ;:rantcd after due screening by a regular Deparimental Promotion 
Cornmhtcc as per relevant nilc:n/g'uidelinrs. 

	

6.1 	A departmeital Sc'.cenin Committee sba.11 be conslituted for the'purposc of processing 
ih cases fur grant of b(me5li - iindcr the AC? Scheme. 

a.; 	The 	 inw -9 i hm of itic Screening Coiittee shall be the same a. that of, the DPC 
pri:sc'ibcd under thc clnv:int R'cruitnicnt/Scrvicc Ruics for regular promotion to the higher 
grade to which financial upgr:idation is to ha rantcd. However, in cases 'vhcre DPC as per 
the pecscribcd rules is he:idcci by :'nc Chaiimr.i!Mcmbcr of the tJPSC. the Screenint; Committee 
undei the AC? Scheme shall, inste.ad, be headed by the Secretary or art officer of equivalc,nt rank 
of th concerned Miitistry!Dopattrncnt. In respect of isolated posIs, the composition of tfic 
Srccning Committee (with tnodilicatiou os noted above, if required) shall be the same as that of 
th DPC for promotion to nnalolns grade in that MinistiyfDcpnttnieitt. 

	

6.3 	In order to prevent oltration  of the AD' Scheme from mcsulting.into undue strain on the 
anonniStratiVe machinery. the Sciccninp Comrni((ce shall follow a tlrric-schidule °ard meet twice 
in a inancial year - preferobly in he jj5Jjic.j of fanu' and July for proccssing of 

the cases. Accoiding(y, cases tcmuring iluring die first ; half (Aprii-Sep(cmbcr) oi a particular 
fiaarcinl var for giant of henefit; under the AC? Scheme shall be taken up. for consideration by 
the 'creening ComTniuee mc1ing in the first week of January of the previouS financial year. 
Simiharl', the Screening Conimittc meeting in the first week of July of any financial year shall 
process the cases that vvoild be maturing during (be second-haLf (October-March) of the same 
Iinaociai year. For example, th Screening Coinmittec meeting in the first week of January, 
1)99 ',voijld process the txnes tat vculd attain maturity during the period April 1, 1999 to 
Sptmbcr 30, 1.999 and the Sciriing Committee meeting in the fiist week of July 1  1999 would 
procass the cases that would mature during the period October 1, 1999 to March 31, 2000. 

6.4 	To make the Schic:tru: oterotional, the Cadre Control,ling Authorities sal1 constitute .  the 

6cst Screening Comrnit'.ce of the curmcnt Thiancial year within a month frontthc date of issue 
of these instructions to eosiilcr the canes that have already matured or wouLd be maturing upto 
March 31. 2000 for grant of 1,citfils under the AC? Scheme. The ucxtScrccniimg Committee 
shat he t'onstiti(ed as. per the time-scl::dule s':'estcd above. 

.....31_ 
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M inistrics/Dcpartiiicnts are :!dviscd to cplorc the possibility of effecting .5avings SO as 
riiinun:sc llir addition;il rivancjal commitment that ijilroduclion of the ,\CF Scheme may 

cl ni 

The ACP Scheme shall breome operational from the date of issue of this Office 
Mcinoraiidu in. 

Jr. so far as persons serving in the indian Audit and Accounts Deparu -nents are 
concerned, these orders issue after consultation with the Comptroller and ,uditor General of. 
India. 

'The Fifth Ccnral Pa)' Coiumissk'n in paiagraph 52.15 of its Reporl has also separately 
recommended a "Dynamic Assured Career Proession Mechanism" for differçnt streams of 
doctors. It has been decided that tli said recommendation may be considered separately by the 
administrative Ministry concerned in consultation with the Department of Personnel and 
Training and the Department of Expenditure. 

ii. 	Any intcrpretation/cbirificaliou of doubt as to the scope and meaning of th provisions of 
tire ACP Scheme shall be given by the Department of Personnel and Trainig (Establishment-P). 

12. 	All Ministrics/Dcp,nrtrnent.; may give wide circulation to these instnictions for guidance 
of all c.onccrucd and ah;o take immediate steps to implement the Schcthe keeping in view the 
ground :;ituation obtaining in scHccs/cadrcs/ posis within their :idniinistrativc jurisdiction; 

iF1indi version would [I)llo\'v. 

(K.K. JHA) 
Dirctor(EstabIishment) 

All Ministries/Department:; of the (3ovcrument of India 
Preidcnt's Secretariat/Vice President's Secretariat/Prime Minister's Offic:c/ 
Supreme CourtlRajya Sahha Secre tariat/Lok Sabha SecretaratJCabinet Sê:crctariatl 
UPSC/CVC/C&AG/C,'ritral Administrative Tribunal(Principal Bench), New Delhi 
All iltached/sul.',orcljnrite nifices of the Ministry of Personnel, Public 
Grievances and P(:fljOflS 

Secretary, National Corniriission for Minorities 
Secietary, National Coimnission for Scheduled Castes/Scheduled Tribes 
Secretary. Staff Side, National Council (JCM), 13-C, Ferozeshah Road, New Delhi 
All Staff Side Members of the National Council (.1CM) 
Establishment (D) Section - 

—4/- 

VTflbu* 

)é JUN2009 
/ 

uwahati Bench 
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ANNEXUPE-t 
cpJ~.nrroN.s FOR GRANT OF 1NLJT5 

 L1N0lR THE AC? 51-1iM; 	
R1,c 

The ACP Schcmc cnvisagc merely placement in the higher pay -scale/grant of fiflancial 
benefits (through financial .upgradation) only to the Government servant conceriiedon personal 
basis and shall, therefore, neither amount to functional/regular promotion nor would require n'M 
creation of new posts for the purpo5;c; b 	

u 
- 	'1 	. 	

'.-' 	 -; 	.. 	4: ..... - .•_••  
The highest pay-scak upto which the financial upgradatioa under 

0• 

the Scheme shall be 
availablc will be Rs.14,300-18.300. Beyond this level, thcrc shall be no financial upgradatlon 
and higher posts shall be filled strictly on vacancy based promotions; •. 	. 	 ... 

wl1 	
1 	1 	

i4 	u 
The financial benclits under the ACP Scheme shall be panted from •the dale of 	• 

completion of the eli,ihility period prscribcd . under the ACP Scheme or from the date Of 	-. 

	

-issue of thesc instructions whichievi.r is later, 	 • iti 	Vjf 1 1,, ! 
• ,. 	 . 	 : 	:1;qsU,fj'.... 	.,.• 

The first financial upgradation under tue AC? Scheme shall be allowed after 12 years 
of regular service and the sccond upgrudation after 12 years ofregular service from the date of 
the fl 	 r-i rt financial upgradatio. subject to fulfillment of prescribed conditions. 'In other words, if . 

the first upgi-ndation gets pdstponcd on account of the employce not found fit or due to  
etc this would have consequential effect on the sccor4 upgradation 

which vould also get deferred accordingly, 	 .' 

-. 	.. •pl. 5.1 	Two financial upgradatioris under the ACP Scheme In the entire Goiinment service 
career of an employee s hall be counted against regular promotions (including In-sItu promotion 
and fas-track proinotioil availed through limited departmental competitive examination) availed 
from the grade in which an cniplo'ice was aDpolnted as a direct recruit. This shall mean that two 
financial upgradatioas under the AC? Scheme shall be available only if no regular promotions 
during the prescribed periothi (12 and 24 years) have been availed by an employee. If an 
employee has already got one regular promotion, he shall qualify for the second financial 
upgradnilon only on completion of 24 years of regular sen ice under the AC? Scheme. In case 
two prior promotions on teg-ular basis have already been rcccived by an employee, no benefit 
under the ACP Scheini shall accrue to him; . •:,1.t-i. 

 

5.2 	Residency periods (regular service) for grant fbencfits under the AC? Scheme shall be 
counted from the grade in which an employee was appointed as a direct recruit.  

Il 	
iPri 	tr i 	

, 

6. 	Fulfillment of normal promotion norms(bench-mark, 'departmental "examination, 
scniorim fitness in IILC cast. of Group 'D'ernployee.s, etc.) for grant tot financiaL 

7rcprp  

d

oses and restriction of the AC? Scheme for financial md 'citain' btherbenefits (House 
Building Ath'ancc, ah1o(rnrit of Government accommo d a tiori, Irádvances;  etc 'only without 
conferring any piivilcge; n:lated to higJie status (e.g. invitation (0 ceremonial functions, 
dcpu(adun (o highcr pusts. ure) shall be cnsurcd for grant of benerR3 under the ACP Scheme; 

rrfii fi -p 
Central Admjnjstyatfv Tribunal 
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/ Fnancial upgradation under the Scheme shall be given to the next hiher grade in 
cordance \uith the existing hierarchy in a cadre/category of posts withou,t creatIng new posts 

th' purpose. 	w floever, In cac of Isolated posts, in the ubsc:ice of defined hierarchical 
/ g7f ade, finan(Jal ug,radition shall be given by the Ministries/Departments concerned in the 

'1 	irnmetJiaelv next higher 	 pay-scales as iudicated in nn.& 	which Is in 
keeping '.vith Pan-A of the First Schedule anneed to the Notification dated Septernber 30, 1997 
of the Minisir) of Finance (Dparlincnt of Expendture) Fcr instance, incwnbenls of isolated 	" 

posts in the pay sc3le S 4, 'as Indicated in i nrwcne II will b eligible for the proposed two 
'financial upgradations only to the p3y.scales S-5 and S-6. Financial upgradation on a dynamic 
basis (i.c. without having to create posts' in the relevant scales of Lpay) has been 
recorrrnnded by the Fifth Central Pay Commission only for the Incumbents of Isolated posts 
which have no avenucs of promotion at all. Sincc Ilna nciaiupgradations undct 'the Scheme 
shall be personal to the incumbent of the isolated post, the same shall be filled at its nriginat 
level (pay-scale) vihen vica1ed. Posts which arc art of a well-defined cadre sball.not qualify for 

' 	the AD" Scheme on 'dynamic' basis. The AC? benefits in their ease shall be granted 
conforrrurig to the cxisting hicr1rchLcal stuCtUfC On!), 	 - 	-, 

The flnancial upgradal ion under the ACP Scheme &hallbe purely personal to the 
empinyve ardshiahl have OQ relevance to his icnioriLy .  position. As such, therc shall be no 
additionil financial upgiadadbn for the senior employee on the ground that the junior employee 
in the grade has got higher jay-scale under the AC? Scheme; 

On upgradation undcr the ACP Sclierric, pay of an employee shalt be fixed under the 
provisions of FR 22(1) a(1) nutijcct to c miiiirnum financial benefit of Rs.100i- as per. the 
Department of Personnel 011(1 i'raining Office Memorandum No.116i97-Pay.[ dated July 5, 1999. 
The financial benefit allowed under the ACP scheme shall be fInal and no pay-flution benefit 
shall ncrue at the time of rgdar promotion I.e. posting agni.nst a functional post In the higher 
grade; 	

' 	 ..• '. 	. 
.1 	1j;' 	';:. .. 	 •,. ? 	 "' 

tO. 	Grant of 1igher pay-;cale under the AC? Scheme shall be conditional to the fact that an 
employee, while accepting the nald benefit, shalt be decr ac 	hnvn jyqhig unqualified 

for regular promotion on occuircncc of vacancy subsequently. In case he refuses 
to accent the higher pst on regular promotion subsequently, he shall be subject to normal 
debarrnnt for regular' irornutlon  as prescribed in the general Instructions in this egard. 
However, as and when he accep:; regular promotion thereafter, he shalt bcme eligible fort the 
second up gradation undet the ACE' Schcme only after be completes the required eligibility 
scrvicc;period under the ACP Scheme in iht higher grade subject to the condition that 'the 
period for which he was debarred for rcpilar promotion shall not count for the purpose. For 
example. if a person has got tUC financial upgradaiion after iendcring 12 years of regular service 
and 'Jter 2 'bears thcrefiom if he rcfuses rcgular rrounotion and is consequently debarred for one 
year and subsequently he is promoted to the higher grade on regular basis aftcr completIon of 
15 years (12±2+1) of tegulal service, he shall be eligible for consideration for the second 
opgraditiun under the ACP Scheme only after rendering ten more years in addilionto two years 
of service already rendered by 1,jm ai:cr time first Financial .pgrdtic'n (2+11C) In that higher 
grade i.e. alter 25 years (11+2+1.F10) cf mcg -'ihar service becnusc the debarment period of one 
year cannot be tcen into accouffi tnwi'du dlitcqnii'ed 12 years of regular ervI:e In that higher 
grace: 

1 9  JON 2009 
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I J 	I 	the mattcr of (IiCi:iIin3n,pcfl(v orocc:djng 	z.nt nf bcneji 	under the ACP Scheme shah be ubjcct to ivies 
?Oveming nomial promotion. Such czss shall, thercfore, be rciniI:it,t unh-r 

the 1O\'lsj)fl5 of rcic'iani CCS(CCA) Rules, 1965 and instructione; thereunder; 

1 2. JThe propocd ACP .$chc.e cootcuiplates merely 
Qfl bi in the ili0r paYscaic/g10 1  of fln;inci;iI benefits only and shall notamount to actual/functional proJJiotitiri of 

the Omployccs conc'med orders regarding rcscaon in promotion are applicabl e  only 
in the case of regular promotion, resea1jo,; crders"rostcr shall I 

not apply to the ACP Scheme, which shall e:cicnd its benefits iinifoly to l eligible SC'ST emp1oye so. l'IO'vcver, at the time of TCul 3 r/fu;itian.il (au) promotion the Cadre Controlling AuEhodtje shall ennrc hat all fCSCyvO1j00 ord:rs are applied sctly; 

I;stiiig 
tirnc-boujid prometion s•:hcme, including in-situ promotion 

scheme, in various may, as per choice, contthuc to he operational for 'the concerl]ed catcgDrjs of employec; However lhsc schemes, shall not run 
concurrently with the ACP Scheme The Administrative Mfrist/1)epjnert - not the 

employces -- shaH have the Option the matter to choose heveen the two schemes, i.e. existing thne-bound promotion scheme or the A 	Scheme for various 	of employees. However, in Case of switch- over from the existing timc-h(11J111J promotion scheme to the ACP Scheme, all StipUlá(fns (v. for pm onlotioru, red istribu(immn f posts, updatjon 
involving higher functional duties, tic) made uode the former (existing) scheme would cer to he operative. 	e A 	Schcrnehä1l hae to be adopcd in its bEauty: 

In case of an employee declared s1ilus in his/her organisa1jo 	d in 	c of transfers mdc] 
in unilaEer transfer on rcqust the regular ervic rcndercd by 

hThcr 	the previous orgar.isaj 1  shall be counted along With bisTher rr-gular 	n scr new organisatfon for the p'mo sc 
 of giving financial upradaUon uoder,th Scheme; and 

15, 	subject to Concjt111 No. 4 above, 	coses where the employees have already completed 24 ycart. of gulrir SCic(:, with ')r without a promotion the second Imancial up8radat ion under the scheme shall be glarltctl dircctl• Fulier, in order to rationjse unequal 
level of sgnation, benefit of surplus regular Sericc (not taken into account for the fit 

upadaon under the SCherne shall be given a the subscquent stgc (second) of uinacia1 upgladation under the ACP 
Scheme as a one time rneasmirc in other wonjs in respect of cmpl 

OYees who have already rcnth'rc,l more  than 12 years but less than 24 years of regular ServiCe, while the first financial  upgrndjo 11 
 shall be grunted immediately the surplus regular scr -vLce beyond the first 12 years hal1 also hc counted towa r d' ;  the nC 12 of regular icc rcqubed for grant of the second financial upgradaijo0 

and. cnnscmuent(y, they shail be considered for the 
second financial upgradaljo,i also n. afl(l'v,hC 1)  they complete 24 years of regular Service withut waiting for completion of 12 rnotC ycorn of regular ser,ice after the flis 

financial upgradao, already granted under (he Scheme. 

(Kk r,4) 
Dircctor(Esfab//shmen  t) 

Ce  
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IJac/coMMoN PAY-scALs . 

lo the M(nistry ai inctnce 
Notification datr'd 5e2teinber 30 1997 

LF±LNCEPA4 
7 OF ANNftJ 	OF 

Revised a -scai 	(Ps) 
2550.55•2660.60...3200 

	

S-2 	24lO-60.315O.5.J54Q 
S-3 	2650.6573370000 

S-.4 	2750.70.3800754400 
S-S . 	J050-75.395.459 

	

6Tt So 	. 	32O0-5900 
7. 	 000-100-6000 

4 500-125.7000 

	

9.S-9 	5000-[5Q.00O 
[U. 	S.i 	5500-175-9000 

	

S-u 	65007200.10500 
:. 	 15 U 0 

	

13. 	S-14 	7500.250.1201)0 

- 

	

13. 	S-19 i 	100QQ.3252oo 

	

S-2.3 	12000.375.18000 

	

18. 	 14300-400.(8)0 

Central 
[fla! 

/ 	9 JUN 2009 
/ 
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No A-320 I li/I !Q9-Admn.l 
Song and Drama Division 

Ministry of Infonnation & Broadcasting 
% .Q ,  1.' 	h 

 W
hI 

V . 	 Soochna Bhawan 
C.G.O. Compie. 

LodhiRoad. New Delhi. 
Dated: 07.05.2008. 

ORDER 

of Department of personnel Training O.M. No. 3503J1.99-
1 9991ntroducing the Assured Career Progression Scheme for the 

rent civilian enipioes. Shri Jovnal Ahedin. Jr. stenographer Grill. 
S&DD Gu"ahati is granted 1" financial upgradation from the scale of pay of Pbs. 
4000 - 100 -6000 to the scale of pay of R 4500 - 125 - 7000 we. f. 16.02.2908.. 

On the upgradation. pay of Shri Jonal Ahedin , Jr steno Grill will be fixed 
under the provision of FR 22 (lXa)( I). The financial benefit allowed shall and rio pay 
fixa!ion benefit accrue at the time of regular promotion of Shri .Joynal Abedin i.e 
posting against a functional pst in the higher grade. 

I.  

(Dr. ViJiar;gliaaii) - 
Deputy Director (Admo.) 

çpr10- lio i. 	 vnal Ahedin. Jr stenographer Gr.11l. S&DD. Guwahati. 
2..Drawing & Disbursing Officer. S&DD. Guwahati 
3 Pay & Accounts Officer. Doordarshan. Guwahati. 
4.TIe Service book of Shri Jovnal Abedin. 

(Dr. V)ayaraghavan) 
Deputy Director(Atlmn.) 

- 	

. 

Ce 
:Admini 

Thbunaj  

JUN 2009 
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The Deputy Director(Admn.) 
Song and Drama Division 
Soochna Bhawan, CGO Complex 
Lodhi Road, New Delhi 
Pin- 110 003 

ii 
NfXuç 	/fJ 

Date 20.11.2008 

9 JUN 2009 
Subject: 	Discrepency in the pay scale on awarding ACP 	

TTÜ 
Si i 
	 Guwahati Bench 

I have the honour to lay before you a few lines for your kind and sympathic 
consideration please, that Sir, I have been nominated by Staff Selection Commission (SSC) 
after qualif'ing in the SSC Stenographer Gr.III competitive examination held in 1995. 
Consequent upon the nomination by the SSC (copy enclosed) Ihad joined on 16'.02.1996(F.N) 
in the office of the Deputy Director. Song and Drama Division, Regional Centre, Guwahati 
as Stenographer Gr.11lvide S&DD, Hqtrs, Office Memorandum No. A-1201 1/1/95-Admn.I 
dt. 11.12.1995 (Copy enclosed) in the pay scale of Rs. 1200-30-1560-EB-40-2040. After 
my acceptance ofjoining I had been put in probation for a period of 2 years and fàrmal letter 
of appointment was issued vide order No. A- 1201 1/1/95-Adrnn.I dt. 31.033997 putihg me on 
probation for a period of 2 years. Accordingly the probation period was also terminated vide 
Office Order No. A-31016/2/2000-Admn.I dt. 13.07.2001(copy enclosed) and the service 
was regulrised. As per ACP scheme introduced by the Government.of India for the 
officials who does not get promotion in a period of 12 years is awarding him/her financial 
upgradation putting him in the next pay scale to the post he/she has been holding . On 
completion of 12 years of sincere and dedicated service on 16.02.2008 I requested for first 
financial upgradation as Stenographer Gr.Ill in the pay scale of Rs. 5000-1 50-8000.as the 
same pay scale is being adopted in granting first financial upgradation to Stenographer Gr.III 
in all the Central Government offices throughout the country.( circular enclosed). But on 
completion of 12 years of successful service as Stenographer Gr.LII, :1 havebeen given 
financial up gradation from the pay scale of Rs. 4000-100-6000 to Rs. 4500-125-7000/-
which is in no way justifiable and reasonable. If all the Stenographer Gr.IH who are being 
nominated by SSC for the appointment to the post of Stenographer Gr.HI, irespective of 
their departments are enjoying the equal status in the country, I surprise, why the same is not 
being adopted in my case. It is very distressing to find that on granting financial upgradation 
in the purview of ACP scheme as Stenographer Grill I have been put in the pay scale of Rs. 
4500-125-7000 in stead of pay scale Rs. 5000-150-8000, which makes disparity with the 
pay scale to the other Stenographer Gr.III enjoying through out the Country. 

It is therefore, lily humble request to your kind honour to clarify and give 
me a suitable and justifiable reply for the discrepency in my pay scale. 

For this act of kindness I will be ever grateful to you. 

Thanking you, 

Yoursaithj 

End: as above 	2 
Date: 20.11.2008 	 J. Atedfh. 
Guwahati. 	 ,4v 	Stenographer, GrJU,S&DD, 
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GUWAHATI BENCH 

IN THE MATTER OF, 

Original Application No 108/2009 

Shri. JoynalAbedin 	 0 

Applicant N 
ca 

I •> 

-Versus- 

4J C) Union of India & Ors. 

Respondents. 

IN THE MATTER OF 

Written statement filed by the Respondents Nift  

WRITTEN STATEMENT 

The humble answering respondents 

submit their written statement as 

follows: 

L(a) 
	

That I Mukesh Sharma, Assistant Director, Song & Drama Djvision, 

Guwahati is swearing this affidavit on behalf of all the Respondents in the 

above case and I have gone through a copy of the application served on the 

respondents and have understood the contents thereof. Save and except whatever 

is specificially admitted in the written statement, the contentions and statements 

made in the application may be deemed to have been denied. I am competent 

and authorized to file the statement on behalf of all the respondents. 

(b) 
	

The application is filed unjust and unsustainable both on facts and 

in law. 

sista1t DirectOt  

Song8. 
Drama DivisiOn  

Vt. Of 1nd1 
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L;!!Li 
That the application is also hit bythe principles of waiver estoppel 

and acquiescence and liable to be dismissed. 

(d) 	That any action taken by the respondents was not stigmatic and 

some were for the sake of public interest and it cannot be said that the decision 

taken by the Respondents, against the applicant had suffered from vice of 

illegality. 

2. 	Preliminary submissions 

The applicantjoined Government service as Stenographer Grádl 

in the scale ofpãyofRs. 4000-100 6000 on 16/02/1996. He has two promotional 

channels for the promotion (i) for the post of Technical Assistant in the 
wow 

• 	pre-revised scale ofRs.4500-125-7000 and (ii) Stenographer Grade-TI canying 
ZOM 

the pay scale of Rs. 5000-8000. As per the provisions of the Assured Career.  

Progression Scheme introduced by the Government in the year 1999 and the 

clarifications received thereafter, if there are two promotional channels, the pay 

scale of the lower post of promotional channel is to be granted. Copy of relevant 

guidelines issued by the Deptt. of Personnel & Training is attached as Annexure- RI. 

There is also an instruction to eliminate one promotional channel which has not 

been done in the case of the category of the employees to which the Applicant 

belongs. Hence, as per the scheme, he was granted First Financial upgradation 

the pay scale of Rs. 4500-125-7000 which is one of the two promotional channels. 

,Asegards restructuring of the category of posts of Stenographer Grade-Ill, II 

song i r 3°  iI4'1 in the ratio of 42i.9 	the same has not been done in Song & DramaGwqvaba --  

Division where the Applicant was appointed and posted. Hence, the pay scale 

granted to the Applicant is absolutely in accordance with the Scheme of 1999. 



t 
.. 

cflC 
• 	 i 	Guwat 1 	2. 

• 3. 	That with regard to the statemen 	ade in paragraphs 1,4.1 to 4.6 

and 10 to 12 of the application the answering repondents beg to state that they 

do not admit anything which is inconsistent with and contrary to the record and 

based on legal foundation and as such the applicant is put to strictest proof 

thereof. 

That with regard to the statements made in para. 2&3' of the 

application the answering respondents beg to state that no cause of action has 

accrued to the Applicant and therefore the question of the OA under reply to be 

within the jurisdiction of this Hon'ble Tribunal and limitation does not arise. 

That with regard to the statements made in para 4.7 of the application 

the answering respondents beg to state that official at Sl.No.lto4has also been 

granted the pay scale of Rs. 45 00-7000 only. No discrimination has been made 

to the applicant in this regard. 

That with regard to the statements made in para4.8 it is stated that 

promotion to higher post is linked with the availability of vaCancy. No 

discrimination has been metted out to the applicant. His case for promotion will 

be considered in accordance with instructions of GOI, subject to availability of 

vacancies. 

That with regard to the statements made in para 4.9 to 4.16 of the 

application the answering respondents beg to state that the submissions made in 

para 2 of this reply under the heading "preliminary submissions" and, other 

preceeding paragraphs covers reply to these paragrahps. Hence, the same are 

As ant çeing repeated for the 'sake of brevity. 	 . 
Song & Drama Dvis1Ofl 	. 	 . 

-Ministry of I & D Govt. of India 
Guwahatl 	 . 	 . . 
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'I  

8. 	That with regard to the statements made in paras 5.1 to 5.6 Of the 

application the answering respondents beg to state that .the same has already,  

been replied/reiterated in the preliminary submissions and in other preceeding 

paras. Hence, the same are not being repeated for the sake of brevity. 

That with regard to the statements made in para 6 of the application 

the answering respondents beg to state that the, present OA is ill conceived because 

the applicant did not wait for the disposal of the representation filed by him. 

That with regard to the statements made in para 7 of the application 

the answering respondents beg to state that the contents of the corresponding 

para of the OA need no reply from the Respondents for want of knowledge. 

That with regard to the statements made in paras 8 and 9 of the 

application the answering respondents beg to state that there is no .meritin the 

O.A as well as in the interim relief sought. Hence the application may please be 

• dismissed in lirnine. 	 • 

That with regard to the statements made in paras 10 to 12 of the 

application the answering repondents beg to state that those are being normal in 

nature and hence need no reply. 

That the application is devoid in any merit and deserved to be 

dismissed. 

That his reply has been made bonafide and for the ends ofjustice 

•a 	equity. 	 • 

A 	ut 	 • 	• 	• 

	

song & Drama 
' t of india 	 It is therefore humbly prayed before this Hon'ble 

SERI
& B 0 	 • • 	• 	 • 	 • 

uwabati 

Tribunal that the present application filed by the applicant may be dismissed with 

cost. 
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all 

VERIFICATION S  

I, Mukesh Sharma working as Assistant Director in Song & Drama Division, 

Ministry of Information & Broadcasting, Guwahati duly authorized and competent 

officer of the answering respondents to sign this verification, do hereby solemnly 

affirm and verif' that the statements made in paras i I. ii— are true to my 

knowledge, belief and information and those made in para çy -s) being matters 

of record are true to my knowledge as per the legal advice and I have not 

suppressed any material facts. 

And I sign this verification on this 0 3- 	day of 

2009 at 

AstStaItt Director 

.MIAI9trY of I 8i B. Govt. of India 
S&(wM. 
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Government of India - ((1 niat £XkkL 	
) 

Ministr.y of Personnel, Public Grievances andPezsions 	/oco  
	

(Department of Personnel and Training) 	 p1 

New Delhi 110001 
July 18, 200 

! 

(R.K; GOEL) 
DEPUTY.5ECRETARY TO THE GOVT OF INDIA 

- 	
All Minitries/bepartments of the Government of India 

Copyto:- 	 . 
President's Secretariat/Vice. President's Secretariat/Prime Minister's Ofticej.  ..enja!Adminstratn,e Supreme Court/Rajya Sabha SecretariatiLok Sabha Secretariat/Cabinci 	 - 
Sccretariat/UPS/CV/C&AG/Cen tral Administrative Tribunl(Princpal 
Bench), New Delhi. 
All attached/subordinate offices of the Ministry of Personnel, Public 
Gricvances and Pensions. 	 . 
Secretary, National Commission for Minorities, New Delhi. 
Secretary,National Commissipn for Scheduled Castes/Scheduled Tribes. 

c 5. Secretary, Staff Side, National Council (JCM), 13-C, Ferozeshah Road, Iew 
' ) Dethi.  

All Staff Side Members of the Natioral Council (JCM). 
Facilitation Center, DoP&T - 
Establishment (D) Section - 1000 copies 
NIC (DoP&T) for placing this Office Memorandum on the Website of DoP&T. 
(persmin.nicinj' 	-. 

• . 	5ubject:-ASSUP 1 L) CAREER PRORE55ION SCHEME FOR THE CENTRAL 
6OVEKt.JMENT CIVILIAN EMPLOYEES - CLARIFICATIONS REGARDING 

he ndersiedis directed to invite.reference to the Department of Personnel and 
• TráinlngOffcc Memorandum of vc number dated August 9, 1999 regarding the Assured 

Career ProgrssionScheme (ACPS) and sUbsequent Office Memorandum dated February 
10,2000 clarifying the various points of doubt received from various quarters. ' t' 

'I 0) 
Some more situations in which a doubt persists in various organizations in regard 

to applicability/implementation of ACP Scheme have been brought to the noticz of this 
Department. These have been duly examined and appropriate advice has been conveyed in 

p\' nindvidual cases. However, as it is observed that similar doubts are being,recéived from 
•r various.other Ministries/Departments/Organizations, it has been considered appropriate to 

issue a second set of clarificatory orders containing point-wise clarificationi l  to the 
additional points of doubt. S 

Cases wheCe lizACP ciptba a/rec(X øn Implituhied1I/1',be 
* re'iewed/rect/f/ed, if the same are not found to be in accordance with the' 

scheme/clarifications. 

1.ii Ministries/Departments may give wide circulation to these clarificatory,  
jiistructions for general guidance and appropriate action in the matter. 	, 

version would follow. 

3 

20 flhF 

Guwahati Bench 
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•.. 	 : / 	I 	
: 

MINISTRY OF INFORMATION & BROADCASTING 
- 	 (IADN.II SECT1Q 	 . 

Subject Assured Career Progression schcn)>-J the Central Government cilian employees 
1 cLarifications regarding 	- 	

I

3.1 

A copy of 0 M No 35O34/1/97-Esu(D)(Voljv) dated 18 07 2001 received from 
Mlnistiy of Personnel, Public Grievances and Pensions (Department of Personnel and training) 
on the subject mentkjned aboyejs.scnt herewith for infomialion and neecseaiy action. 

1 

( . 1 . : .  

Under Sccretaiy to the Govt. of India 
Ph 338 96 42 

All Md1a-Umtckttached& Subordinate  
M1oI&B'LD. No. 2411I2001-Adi. lldatcd2*07.2n01. 

5 :. 	 S  

• 	 : 	 . 	

. 	

;0 Copy to : 	 S  

All administration Sections in the Main Secretañat 
All Deputy Secretaries/tinder Secretaries in the Main Secretariat. 
All dealing handsin Admn.11 & Adnin.rV 
Guard file (No. 101) 

.G. UkETI) 
Under Secretary 

 

(q) 
1.. 	 -; 	

-. - 	 S 	 - .• S 

I 



17' 	 I 	 1L.K- 
Ai'JNEXURE 

Jference :  Office Merporcrndurp No. 35034/l/97 - Estt(b)(Vol.TV) dated 18.7.2001) 
- 	-q  

.4 	. 

- Point of doubt 	•' 
- 	 Clarification 	- 	-- 	-- " 

An 	employee, was 	promoted 	from The reply is in the affirmative. The employee 
- 	Grade 'A' to Grade C. Qrade' 'B' was has got only one promotion in his career as 

introduced in the hierarèhy in between per the hierarchy existing at the time of his 
• 	 Grade 'A' and Grade 'C' subsequent to promtion. The' subsequent creation of the 

such promotion 	Will he be entiUed to post in Grade 'B' will not, therefore, make 
• 	 any,more financial upgradation under any material diffcruncc in the Situation in 

the AC? Scheme-(ACPS) considering relation to the case of this employee for the 
that he' is aheady 'piaced in the third purpose 	of 	grant 	of 	second 	financial 

- 	level of the hierarchy? ' 	 'i'. 	
0 

upgradation under ACPS The newly created 
Grade 'B' would, as such, need to be ignored 

1 in his case. However, persons in Grade 'A', ' n TTIR who become entitled to financial upgradation 
only afier introduction of 	Grade 'B' in th.. 

-- 

2 q 	OCT hierarchy, 	will 	be 	entitled 	for 	grant -df ' 

financial 	upgradation 	only 	in 	Grade 'B'  
subject 	to 	fulfillment, 	of, 	the 	other 

G 	Bench stipulations and conditions specified in the 
ACP Scheme introduced on 9.8.1999 

.'An'empioyee.'has superannuated after 
9.8.1999; 	i.e. 	the 	date' from 	which 
ACPS 	was "introduced. 	He 	had 
completed 	'the - 	required 	eligibility 
service as on 9.8.1999- for grant of 

1 '  financial upgradation but he ietired on 
superannuation" before 	the 	Screening 
Committee 'could meet to asses 	his 
suitability for, grant of benefits under 
ACPS. Will he be entitled for financial 

- upgradation under ACPS? 	 - 

"- 	 - 

'i i'' " 	
•, 0 	,, 	 ,, 	 . 	 ' 	- 

0 

1: c_ 

In terms of conditions-no. 3 of the ACP 
-Scheme introduced vide 'O.M. -dated 
9.8.1999, the financial benefit under the. 
ACE'S shall be granted from the date of 
completion of the eligibility period 
prescribed under the ACE'S or fjom ie date 
of issue of the instructions whichever is later. 
Therefore, in respect of employees 'who had 
completed '.Jbility service as on 9.8.1999 
but rdtired prior to meeting of the first 
Screening Committee meeting, ' if the 
assessment to. decide grant of financial 
upgradation 'ii 'based on ACRs and other 
service rccords, the employees who retired 
after. 9.8.1999 may also be considered by the 
Screening Committee and,- if recommended 
for grant of financial upgradatiàn, such 
employees may be. allowed the benefit of 
ACPS from the due date. If, however, the 
assessment also includes passing of a trade 
test/skill test/written examination (as 
prescribed for regular promotion) under 
ACE'S and the employee had not qualified in 
such tests already, then it may not be 
possible to consider-the retired persons, as 
assessment based on such tests is not 
possible after the date of superannuation. 

2/- 
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\ 
holdizig the post in the higher grade, not in 

the Recruitment Rules for the existI 	, 
without Involving any Change in rcspo jjg 

promotioPfinanciI and duc5, then placement of all the Incum i 
upgradatio11 	

d offset agamst the agains Such upgradc posts inot be treat 
	I 

o financial upgradacjon5 appllceble 	
Wherc'' howey 	. 

Under the AC? Scheme? 	
rationalatiOwrtruCturing involves crea(jo 0j 
number of.nèw hierarchical grades. 

	

ed 	 in U ra(jnaljs set up and Soifle of the iflcuznbe,its I the preraIjona1ised set UP are placed in th hierarchy of the restructj 	up in a grad 

	

higher than the norma 	esponding level taldn into nsideratjo their length of SCjC in exis(jn Prestructured/prert.j. grade, then this will 
be takeij as Promouofl/upgflj 

If the rationaljsed/resrU 
POssess 	of 	

jU d grades cquire 
- 	

ion 	
a specC natuje of qualification and 

.• 	
:.. 	

cxperjejlce not Specified for the CXisting posts in -.  pre.rationlised set up, and CXting incumbents in 
pre-ratjonaflsed scaIes/pesttuctured grades who are in POSSCSSZOR' of the required qualificat10, experience are placerj directly in the ra(jonallsed upded PoS2.such placement will als not be viewd as pro6oti6n/uPgradation. flOwever jf 

0  

CXiStiiig incumbents In the proratjoflal1sd grades 
Who do not Posscss (lie said quahhjcaj01 experience are d for placement in the 

	

corrcs)onding ratIoflajj 	grade only fller coznplctjoii of specified length of Service in the 
0 	

existing grade, then such apIacemg will be taken 0 	 as prornofjoUpdl 	
0 

0 	

Whet0 placement In a higher grade Involves 
0 	

assumption of higher responsib11ftI8 and duties, 
0 	

tlicn such upada(jon I
will be 

0 	

. 	PlOmotion/updat 	 0  viewed asi 

W
gher 
here 

only a part of the posts are placed in a hi 	
scale and rest are retained in the existing 

grade, thereby Involving redistribution of Posts, 
then it involv creationof another grade in the 
hierarchy requiring f;aming of Separate recruftment 
rules for the upgradc posts. Placement of existing 
incumbents to the extent of upgradatjoji5 involved, in the upgrad 	post will, also be treated as 

	

and 	offset 	against entitlements under (he ACPS. 

For, any doubts in this regard, matter Should 
be referred to the Department of Personnel and 

Training (&tabjjshwent 'D' SOction) giving 
nfl relevant details 

"r-"-'4lIutl t' ) 1US! UOi oiddu a
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Poj of doubt 
SVhethc1 placcineji appolntjncj)t 

0 Ifl 
higher scales of pay based on the 
rccofllmcfldi(1011s of the Pay 
Commjssjoi or committees set up 
to ratjonaljse the cadres is to be 
reckoned 	- 
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Point of doubt 	. 	- 	 ,, Clarification ___________ 

'peinptoyee was initially, appouned on lii reply to po1its of doubt No. 4 to 6 in 

. çFeputatiOfl ma gade higher than the DoP&T O.M. dated 10.2.2000, it has been 
/ grade of the post held on regular basis stated that where a person, is appointed on 

and wassubsequ'ently absorb i against direct recruitment/transfer basis from another 
the. ex-cadre' post. ,WiU. such initial, post in the same 'grade, then past rguIar 
period of deputation in the' higher grade service 'as well asi  past promotions, in the 
prior to date of absorption be counted earlier pdst, will be counted for computing 
towards , residency period/ 'regular rcgular service for the purpose of ACPS in 
service' for purposes of ACPS? the new hierarchy. The reason being that so 

long as service is in the same scale during 
the period in question, it is immaterial 
whether lie has been holding different posts 
in the same scale. However, if the 
appointment is made to a post in a higher 

-tribunsl grade, then such appointment , whether by rninWrtifive
direct recruitment or by transfer or initially 
on deputation followed by absorption, will 

. 	 ' be treated as direct recruitment and past 
fl('T1 	 service/promotion (which was in a different 

scale) will not be counted 

tahat 

 
Bench  

	

-'r.,r4g 	 In the case where a person is appointed to an 
ex-cadre post in higher scale initially on 
deputation followed by absorption, wle the 
service rendered in the earlier post,'which 
was in a lower scale can not be counted, 
there is no' objection to 'the period spent 
initially on deputation in the ex-cadre post 
prior to absorption being counted towards 
regular service for the purposes of grant of 
financial upgradation under ACPS as it is in 
the same scalc of pay and same post. 

37. 	Whether it is necessary to have SC/ST As clarified vide condition no. 12 01 AL!' 
members in the Screening Committees Scheme (vide DoP&T O.M. dated 9.8.1999), 
set up ,for grant of ACPS? reservation orders/roster shall not apply to 

the ACP Scheme. Consequently, it i';.ndt 
necessary to have an officer from SC/ST 
communities on the Screening tornmitict 
constituted for deciding ihè..suitability of the 
employee for upgradations under ACPS. 

4/- 
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-, 

•: - proinotjoji offered to him prior o his provide relief in ascS of acute Al  becoming 	eligible 	for financial where the employees, despite beini e upgradation under ACPS An 	 ----' -. 	 - 

 

 

- 	
AUI promotion in all respects, are deprii grounds. Will he be eligible for regular pràmotjon for long periods financial upgrada(jon undcr ACPS? 	non-availability of vacancies in the 	 w

it 

 grade. Cases of holders. of isolated post 
A person had refused a regular have also been covered under ACPS, as they 
promotion for personal reasons. He has do not have• any• promotional avenues. 
since Completed 24 years' of srvice. Howe%rèr,' . 'rhere . ' a promotion has been Will he be. entitled for 2nd financial Offered 'before the emplt.yec could be 
upgradatjo considered for grant of benefit under ACPS 

but lie refuses to accept such promojoii, then rA 	

opted to rethain in the'existing grade on his 
he can not be said to be stagnating as he has 

Own voli(jo.k As such, ' there is no case for I 
grant of ACPS in such cases. The official ca:i 
be considered for regular promotion again 

i after the necessary debarment period. CLI 
In the second case also, Sincc in tcrnis of I condition No. 10 of the ACPS An 	 I 

; ;'tt• 

- -- 	 " 	 UI 
- -. - 	— 	 ACPS, the employee shall be deemed to have 

given his unqualified acctancc for regular 
promotjo on occurrence of vacancy; the 
officer "will'haye'to gie in writing his : 	 S 	

• 	acceptance of (lie regular promotion wlieii 
offered again after the debannent period J 	 1 	
beforehe can bel.cOaidered for grant of 
second financial 110gradation under ACPS 

FFdployee isappojnted toa lower Condition no. 14 oftheACpS DOP&TO.M as a iesult of ulatcra1 transfer dated 9.8.1999), Inter-aim, states that in CaSC 
rsonal request in tcnas of FR of Uaiisfcr Including unilateral transfer on 

 Will th period of service request, regular service rendered in previous 
 in the higher post count for organisatj shall be Counted along with • 	the purposes of ACPS? 	

regular service in the new organisa(j for 
the purposes of getting financial upgradat ion 
under the Scheme.. • This condition covers -• 	•• 	

- - -eases where a unilateraitransferjs to a lower post. 	However, financial upgrada tjo5  • 	
under the ACPS shall be- allowed in the 
hierarchy of the new post. 

SI- 

S •t 

• 
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Point of doubt 	 Clarification 
tn employee drawing pay in the scale of 	s the employee has remained in the scale of 4 Rs.800-1150 pre-revised) was declared Rs.800-1150 all along and has not availed any 

I' surplus and was re-deployed as Peon in a promotion, he is entitled to two financial 
j" 	Ministry through th Surplus Cell in the upgradations in a scale higher than Rs.800-1 150 

scale of Rs.750-940 (pre-revised). (pre-revised) irrespective of the post actually 
However 1  he was allowed to draw pay in held after redeployment. Since in the Ministry, a 
the scale of Rs.800-1150 as personal to Group 'D' employee is eligible for promotion to 
him even after redeployment in the lower the grade of LOC  provided he is a matriculate 
grade. What shall be his entitlements and as a post in the cale of Rs.825-1200 (S-4) is 
under ACPS? - - - not in the normal hierarchy in (lie Secretariat, 

such an employee can be considered fot.two 
financial upgradations in the grades of LDC and 
UDC provided he is a matriculate Otherwise he 
will get only one financial upgradation in the 

- 	 revised scale. of Rs.825-1200 (Rs.2750-4400 - 	- 	 revised). Cases of other persons re-deployed to 

	

- 	 lower posts through the Surplus Cell may also be - 	. 	 regulated accordingly. 

• 	A cadre consists of 4 Grades - 'A', 'B', 'C' The benefit of ACP Scheme is to be allowed as 
and 'D' (in ascending order). - Upon per the hierarchy existing, as -  on the date the 
restructuring of a cadre, Grade 'B' is employees becorre eligible for financial 
abolished from a date subsequent to upgradation under ACPS. • Cadres/hierarchical 
9.8.1999. Employees recruited in Grade structures are never static and are always subject 
'A', who are eligible for -financial to review based on recommendations of Pay 

- upgradation on or after 9.8.1999 but before Commissions/Expert Committees or otherwise 
the date of effect of restructuring, get and it is not possible to review the entitlements 
first/second financial upgradation in Grade under ACPS already earned every time a cadre is 

and Grade 'C' respectively but those reviewed. ACPS is only a temporary solution to 
who - become eligible for financial provide relief to stagnating employees and the 
upgradation after the restructuring has been lastin *j solution for stagnation lies in review of 
effected are entitled to first financial cadre structures, as regular promotions will be 
upgradatio in Grade 'C' and second earned in such restructured grades. All the 
financial upgradation in Grade 'D'. This is employees will benefit from such cadre - 
anomalous. The cases of earlier set of restructuring. 
employees should be reviewed and they 
may be allowed financial upgradations as 
applicable to the latter category of 

- employees.  

2. • 	M employee in Grade 'A' is eligible for Provisions in the existing Recruitment Rules in 
promotion simultaneously to Grades 'B', various organisations providing for multiple 

and 'D' (in ascending order) with channels for promotion are not consistent with the 
varying requirements of length of service guidelines on framing bf theRecruitment Rules. 
in the present grade. In other words, he has All such Rules should he reviewed immediately so 
multiple channels of promotL. .i. What 	ll as to provide only a single channel of promotion. 
be his eligibility under the ACP? 	Hc;.vevcr, till such a review is undertaken, the first 

- 	 financial upgradation in such cases shall be 
allowed with reference to the lowest promotional 
Grade which is Grade 'B' If he does not earn any - cc 	- 

• 	 ; - romotion, then his second financial upgradation 	2 
hatl he as per the hierarchy of the Grade to which 

1. 	 he has been promoted. 
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: 	 Whe cr 	rendered zn au 	
OVCf(i, 	\ 

	

-c 	
au(9nOmou 	bodY/sLat1it01y 

ewpIoyc and for thc : Puose of financial 	
:

it . 	. body/S 
Sttø OOVCfflmont prior ufldCrtho 	

.thc fegulAr soj 

	

JI ( 	
to 	

ment in Ceni after rc1ar appO1RJfl1 In a Coiitrüi GovcrflhJio,it v\ \ 

£ 	

OOVOrnmen1 as drcc 	
o be OUfttcd Thcrefo 6ej 	 red 

I 1  , 	
• 	I , 	

prior. . to 	P0lHtrneiit., 
In the auronomou3d, 	

body/State QOVC(,IflCt is iim 

	

: ; : 	•. : 	. Ccna1 OOCment will 'bo be co' 	
for: th poso; C8POding1y, 

pro,no0 	
\ 

: 	• • 	. 	;. 	Ud 	WhiIo 	ComPUtIng 	
j tho bodcs prjo to fI )Póifltiflcnt hi the 

I 	

lar so 	(or tho pu,130 	
ao be ignored The clar1ti0 	repIy \ 

	

! 	• 	: 	of' !grant} 
j of 	

financial (otofdoubto 4 
6MDOP&TOM dat 1O.2,2O 	.. 

	

;... ,. 	.;';• • 	
Upgrada(ions unde the, 

ACp PtOViding for COUnng ofpast 
sejc in another organjsatjon 

I 	 I 

 Scheme?1 , 	 , 	

In the same made only 	re1aUo 	se1ce 	a 

	

; : 	• • 	:. 	 . 	, 	
civilian post held in the 	ntra1 Government 	. 	. 

': 	:•. 	.. 	••r .. 	l: 	• 	••, 	.- 	

V 	 . 	 , 

t II 	 44 I On 	
basis 	of In leply 	point o doubt No io rn Dop& o M dated 

mmnüas of the Ffih 10 2 2000, 1 
has been stated that the scales ofpay for 

ACPS 

	

ii 	
fl(ra1 Pay I 	

a for Isolated pose shall be same as those app1zcj,J for similar 

.. . ,: 	• 	
unjf0 	pay 5ticture has bec 	posts in 

the same Minis(epa 	
except Wherc 

i 	 . 	
iBtiOdUCed fOr Stcnograpje in (he Pay 

Coi0 
has recommend spejc pay scales 4

:r- 	• 	 the 	
non-Secretariat for mObility under 

Acps. Such casc may be SPøiflJJy 
organLsaons whereby (ho posts cxazflzflcd by 

	

gn 

) 	 I. 	
have bo 	dltrjbuted in the co,isj0 with 

the Ocparct of Pc 	and 	:Iiflg 	. 
.

1 
 0016

-. 	ratio of 40:40:20 I lhc grades in the c 	of 1rma1ng isoM 	po,' thc pay scc  

2 	• 	
of ' StenoaphC 

 . Orade4Ig cflj 	In ncxurfl of .M. 	 9 1999 shafl 

	

. . 	

(.40006000) Stcnoaphcr appy
. Thus, 

hiechy In nexur1I ofO.M datc August, 

• 	: 	
GradeII 	s.50008) and 9, 199g app1i where Pay 	nSSjQfl 

has not made any ,  

Stenogs 	
Oradel specic recommefldaflon regadjg 	

be allowed 

(Ra.55Qgfl) 
fCWCVC, In a Ufldct the ACPS and hcre It 

	aol poasjble to identify 

ac•• 	
OflSoeat 	

lar pos In cam-• organ 	oa 	In the case of .  

. 	
'. org 	thor0, only 

'an StCflOphers in flonSecreaf organaj05 Which 
	a 

Isolated post Of Snoaphcr 
in 

common categoj post, the Pay 
Cornmjssjo has 

the I :'. sCalc.. of. 	4O00 	
rCCoWmeflded a baifo 	

de stmc(urc for Which habee,1 
bo cntia to financial accepted by the OOVCe8t Since 

the Isolated post of 

u 	 - 	
the scale of Slenoapher in scalc 

of Rs.40 6000 in a SUhotdj,iat0 
an 	

Rs.5Q0. OWCC COmparable to conspofldjng pos OISLCHOSraI)JICI 

4 
I 	 8000 s 'per 	flCXUfC If o Grade III 

in other non Secrcriat organlsa10 	Under tile 

t: . 	
O.M. dated 9.8.199 or C8H he same Mhij5t 	the wdfo 	pay 	radc) Structure for 

• 	 bc 	' allowed 	
thiaj Stenographers may be 

adopted I; the PUose of allowing 
upgrada05 In the grad of 	nancjal upgrada(j05 to the said o]a 

	post. In the Ifistant 

S(enograp 	
GradcII 	

and case of an isolated post of Stenoapher Rs.
40006000) in a I 

• 	 Stenograpj1 Gradc.I? 
	

non-Scat organj50  
upgrada( j0 	

and the second fziagiciaj 
• 	

5 may be allowed in the scales of .S000 
(Steno GradeJI) and Rs.55009000 (Senograpj1 GràdcI) 

I respectively provided c IS othejse eligible. A 
similar 

- 	 approac 	
e adopt in 

rpect of all otherisola(ed;ot 
I 

	

: 	

belonging to common categoj5 
for Which Pay conijj5s01 

• 	

' 	 has Similarly 
recommended a uniform gmdc S(tUC 	Which has been accepted and noded inpa 'B' of the Ministry of 

1 

	

.-;,. • 	

Finance flO(i ca tjo0 
dated September 30, 197 or agreed to 

I 
by the Government Subsequentiy 

If such an isolated post is  

	

% 	l 	

in a Central 	
artment thee the Struc(urc as recommended and accepted  JOS In the Cnral 	for similar com m on catcgory Min 

	

	
/ 111 Department may, he adopjCd If J 

the isolated post is in a non Secretariat orga(1J5(J0 
	the 

1111, 	I 	
UnIfOrii 

hierarchy a ICCOnicIIded for simdar Posts in 
the 

'1OflSCCICIariat organISa1j05 
may be t°hIOwcd 	

J 

• 	

• 	
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A person is worKing in tne nnmt-uiuw 
promotional grade on ad-hoc basis. Is 
he eligible for financia' upgradation 
under the AC? Schemet Will his pay 
be refixed.? 

anal 

elntfa 

Ak 
\aat 

___ • 
	 • 
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Point of doubt 

	

• 	certain organisatiOnS, an employee 
1 iafter his selection on direct recruitment 

basis or even on promotion is required 

7/ to undergo an induction training before 
/ .. he is given.a.functional.post.LWheth 

such induction training shall count 
towards the eligibility service for 
ACPS? ••• 

An employee was allowed promotion 
in a higher grade in terms of the 

• Ministry of Finance O.M No. 
• i• 10(1)/E.111J88 dated September '13, 

1991. However, on introduction of 
ACPS, the benefit of the said O.M. is 
to be withdrawn' so as to allow the 
benefits under .the ACPS in terms of 
the stipulation . that no time bound 
promotiorilinsitu • promotion scheme 
can run concurrently with the ACPS. 
Will the benefit of higher grade drawn 
prior to 9.8.1999 will also b 
withdrawn? 

Clarlficetiofl  
--- If under the relevant Recruitment/Service 
Rules, the induction training countS towards 
eligibility service for reguiar promotion, the 
same will also be counted towards the 12-
years/24 years i residency, period/regular 
service required for financial upgradationS 
under ACP Scheme.' 

An ad-hoe promotion is made only in an 
exigency of work where the post cänn0t be 
kept vacant and such appointment is to be 
discontihued as soon as a regular incumbent 
is appointed. In terms of existing guidelines, 
continuation of such arrangement beyond one 
year is also subject to prior concurrence of 
DoP&T. Thus such an employee n be 
reverted to the original regular pos. ia any 
moment. Therefore, case of an employee 
holding the higher promotional grade/any 
other post, on ad-hoc basis, for grapt of 
financial upgradation under ACPS cannot be 
ignored. Upon being recommended for grant 
of financial upgradation in the higher grade, 
his pay may be refixed with reference to the 
pay drawn in the post held on regular basis 

to a minimum 
benefit of Rs. 100 as per the provisions of the 
ACPS. If, on pay fixation under ACPS, the 
pay gets fixed at a stage higher than the pay 
already drawn on ad-hoc basis, he may be 
allowed such higher pay. 

Tit will only be a switchover from the 
existiig scheme 'to the ACP Scheme ason 
9.8.1999. While determining his entitlements 
under ACPS on or after 9.8.1999, pay 
benefits already drawn upto 9.8.1999 in the 
higher grade allowed under'the Scheme of 
September 13, 199f are not to be recovered. 

, 
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S.No. 	 Point of doubt I 	cIorIfIcationA
Z 
	 ' 

48. 	Whether sealed cover procedure as laid Yes. Condition no. 11 of the ' 
down 	vide 	DoP&T 	O.M. 	No. issued vide DoP&T O.M. dated 

• 	22011/4/9 1-Estt (A) dated 14.9.1992 is clearly 	states 	that 	- in i the 
 to be followed in cases relating to AC? disciplinary/penalty 	 gran 	- In  

also? benefits under theCP; ASchemc -shall 
subject to rules governing normal prornotio 
inererore, when the e1np1oye0s.cxonerated,l. 
the recommendations .of.'the Screening 
Committee placed in a 1sealed cover will be \ 	opened atd its recommendations acted uppn. 
If be. has been recommended forgrant of 
financial upgradation, the benefit of.the same 
will be allowed from 9.8.1999 -or from the 
date •of completion'bf12/24. years regular 

	

ç'.' \ 	
• 	 service, which'evèr is later. If, however, the 

çO' 	 . 	 employee, is not exonerated and .a formal 
penalty is imposed, sealed cover will not, be 
opened and the case of employee: will be 

' 	

* 	

considècd only in the next niecting," of the 
Screening Committee. If such Screening 

• . Committee, having regard to all relevant 
facts, recommends grant of financial 
upgradation, then such upgradation shall be 
allowed only on expiry of the period of 

;  penalty and not during the currency of the 
penalty If penalty imposed is Censure or 
recovery of loss to the Government, then 
such upgradation shall be allowed from the 

• . date of meeting of the Screening Committee 
which met to consider his case subsequent to 
imposition of penalty. The next financial 
upgradation shall be allowed only on 
completion of 12 years regular service from 
the date from which the first upgradation 

	

• 	 under the AC? is allowed and not necessarily 
- oncompletionof 24years of service. 

49 	Whether any period(s) of break-in- Break in service under FR hA incurs only 3 
service under FR hA declared during specific disabilities asspeçified. in the 
the career of an employee will have any relevant FR. It does not affect the normal 
adverse effect on his getting flnancia[ regular promotions. Consequently, it will 
upgradation under the ACP Scheme? have no affect on financial upgrádation under 

the AC?Scheme. - 
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Point of d ubt'. 	'' 	

' 	' 	Clarification 

/
Whetheri:. tmppra,ry service' in If the redeployment through the Surplus Cell is in 
respect of.,a person who was the samc/lo'er scule,.such temporary scrvicc (and 
declared surplus'ánd"rcdcplOYed no' an -' ad-hoc seMce). rcndered prior to 
through the Surplus Cell will be retrenchment may count towards regular serviCe for 

/ counted with the 'subscquent puposcS of ACPS in the new organisatlOn If the 
regular servie in the new redeployment is in a higher ,  grade, regular service 
Organisation for purposes'of the will count only from the date of appointment in the 
ACP Scheme Whatwill be the 	i Organisation Howevc, this will not cover 
position r-'.espectb,C.thOSe cases:ofthosc.tempOrarY employees who had put in 
temporary employees who at the less than the required length of service for being 
time 	retrenchment did not taken on the strength of the Surplus Cell and whose 
possess 'Ih'erequiredcrViCe' to' témporaryservicewas'temiflatt were given

11  b,e taken on the rolls èfSurplus preference in fresh appointment in the Government 
in teims of DoP&T O.M. dated 27.3.1976/29.6.78 

were offered fresh appointment read with DoP&T 0 M dated 22 1 1993 In their 
,a,,new'organiSatiOfl through case, the past temporary service .befor 

the efforts' of the parent . retrenchment shall not count towards residency 
Ministry/Department.' . period for grant of ACI'S " I 

Whither.. work chardstaff isr

establishment,

n the matter of service conditions, work charged 
eligible to be covered under the f  is comparable with the' staff of regular 
ACPS? 	' 	there is noobjection in extending the 

P Scheme to the work charged staff. 	J 
Normally, it is incorrect to have,fe,eder grade and 
a promotional grade in the same scale 'of pay.' In 
such cases, appropriate course,9f action is to review 
the cadre structure. If as a restructuring, feeder and 
promotional posts are merged to constitut,e. one 
single level in the hierarchy, then in such a case, 
next financial upgradation will be in thc next 
hiearchial grade above the merged levels and if any 
promotion has been allowed in the past in grades 
which stand merged, it will have to bignored as 
already clarified in reply to point of doubt No.1 of 
O.M. dated 10.22000. However, if for certain 
reasons, it is inescapabi to retain both feeder and 
promotional grades' as two distinct levels in the 
hierarchy though in the same scale of pay, it,,ereby 
making a provisioft for allowing promotion in a 
higher post in the same grade, it is inev.'.....that 

,benefit o- financial upgradation under ACPS has 

Following the recoMmendations 
of the Pay Commission, feeder 
and promotional posts have been 
placed in the same scale. 
Consequently, hierarchy of a 
post comprises of Grades 'A', 
'A' and 'C' i.e. the entry level 
and 'the first promotional grade 
are in the same, scale. What shall 
be his entitlements under ACPS. 

...'' 

Ccflta' 

2. st UIT 	T 

atiB0t 
also to be allow 	in the same scale. This is for the. . . 
reason that under the ACPS, financial upgradation 
has to be allowed as per the 'existing hierarchy'. 
Financial upgradation can not be allowed in a scale 
higher than the next- promotional grade. However, ' 
as specified in condition No 9 of the ACP Scheme 
(vide DoP&T O.M. dated 10.2.2000, pay in such 	 ; 
cases shall be fixed under the provisionsof FR 22 
(l)(a) (I) subject to a minimum benefit of Rs.100. 

10/- 
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S.No. 	 Point of doubt 	1 	 ClarifIcation 
53 	If for promotion on regular basis, an In terms of condition No 6 of, 1Gnnej \ 	4 

• 	employee has to possess a higher! DoP&T O.M. dated 9.8.1999, only'N 
additional qualification, will it be employees who fulfill all promotional n\. 
necessary to insist on possession of are eligible to be considered for b nt 	' 
these qualifications 	even while under ACPS Therefore, various stipulatlolt \ 
considering 	grant 	of 	financial and conditions specified in the recruitnien'': ; 
upgradation under the ACPS? 	rules for promotion to the next higher gradc,' 

lit 	 including the higher/additional educational 
qualification, if pescribed, would need to 
be met even for consideration under ACI'S 

'.4 

A cadie;' has been restructured witlt Financial upgradation under ACP Scheme is 
proper sanction I but the recruitment to be allowed under the hierarchy existing as 
rules for the restructured grades are stil! on 9.8.1999 or atthe time onet  becomes 
to be framed Whether the individual eligible, which ever is later. Since a new 
be granted financial upgradatton in the hierarchy has come into being, financial 
existing hierarchical order or in the upgradations may' be allowed only in the 

• 	revised 'hierarchical order introduced restructured hierarchy. If model Recruitment 
subsequently I Rules exist for such restructured grades, then 

Screening" Committee may review cases on 
the basis of such model Rules?. Otherwise, 
ACPS may be allowed after finalisation of: 

• 	 Recruitment Rules 'but the benefit may be 
,llowed from the due date. 

Whether LOL without medical Unless the counting of such leave or any 
certificate will coui.4o computing other kind o. leave is specifically excluded 
regular seiyice1RC 	under relevan rules governing promotions • 	 for being counted towardegu1ar service for 

• 	 promotion (e.g. in some cases of promotions 
under Flexible Cbmplen3enting Scheme), all 
kinds '"6C leave including EOL without 

• medical grounds .,,.ória!ly  counts towards 
- 	 regular service for'promotion.. EOL without 

medical grounds•  will be similarly treated 

• 	 while computing i 	lar service for purposes 
-• 

	

	 of griit" of financial üpgradation under 
ACPS.  

• . 	' 

l 

(p) 	I 
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rhYfifth Central Pay Commssiofl has 
cdentified a number of. common 

Point of doubt - 

category posts spread• across various 
Ministries! Departments as well as in 
Offices outside the Secretariat as 
discussed in chapter 55 of its report and 
also in other Chapters and has made 
recommendations for adoption of 
uni form grade/cadre structure subject 
to functional needs of an individual 
organiSatiOfl. ma large organisaliOn, all 
the hierarchical levels as per uniform 
cadre/grade structure may be created 
while in a smaller office, a few levels 
of the uniform hierarchical structure 
may not be intLoduced keeping in view 
the functional needs of the 
organisation. Consequently, while in a ' 

larger organ isation/cad re, promotionS 
areallowed in consecutive hierarchical 
grades, in a smaller cadre, promotionS 
involve substantial jumps though in 
such cases, the. requirement of period 

• of.regular service in the feeder grade as 
specified in the Recruitment Rules 
may-be longer. Since, under ACPS, the 
requireftient of longer regular servicc in 
the feeder grade for promption to such 
higher levels is not reckoned while 
considering financial upgradations 1  it 
results in a situation where persons 
belonging •to common 'category and 
recruited at same time in same entry 
grad.es are entitled to financial 
upgradations in vastly different grades 
under ACPS. Is it not anomalous? 

	

CtorIf 
	

ion 
Financial upgradationS under ACt'S are to be 

allowed in the 'existing hierarchy'. However, 
in reply to point of doubt No. 2, it has 
already been clarified that existing hierarchy 
in relation to a cadre would mean the 
restructured grades recommended by the 
Fifth Central Pay Commission. Further, as an 
example, in reply to point of doubt no. 19, it 
has been stated that in order to secu me 
upward t'nobility of library staff under time 
ACPS, it has been decided to adopt the pa 
structure as notified by the Ministry of 
Finance vide O.M. dated' July 24, 1990 
subject to the terms and, conditions specified 
by them. Theefore,' the ACPS already 
envisages that in respect of common 
category posts, if the Government has 
accepted a uniform standard hie'Thrchical 
Structure, then 'existing hierarchy' in relation 
to such common categories shall be the 
standard hierarchy as approved by the 
Government and not the hierarchy in a 
particular office', which, for functional 
considerations may not have all the' grades. 
If such financial upgradations are allowed 
keeping purely such local hierarchy in view, 
it will result in vast disparities in 
entitlements under ACPS for identical 
category of posts which cannot be justified. 
It has the potential of generating huge 
disquiet and unrest, which will not be in 
public interest. 

Central 
t 	TTPi 

' 2 Ef ff'T ')g9 

Guwahati Bench 

If, however, the Fifth Central Pay 
Commission has, recommended a specific 
iY structure/ACP grades for a particular 
category in an organisation, which may 
seemingly belong to a common category, 
then the mobility tinder ACPS in respect of 
such specific posts in that organisation shall 
be through the grade structure/ACPS grades 
recommended for that organisation, if time 
same has been approved by the Government, 
and not the standard grade/hierarchical 
structure recommended for such common 
catenory. 
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______________ 
S No 	 Point of doubt 	 Clarification 	 I 

--. 	 57. 	'Whether in pn lru, 	ui,- i,n.' .,.-. 	 .,  

•ki 	' 

I.. 

'U 

- 	
... 	 IIUL in 	u vi J.Joro. I U.M. UULCU I0.2. 

been recommended for grant of has been provided that the Screc  financial upgradation under ACPS by a Committee shall meet twice in a finan Screening 	Committee 	can 	be year — preferably In the first week of Janua 	:. 

considered by the next Screening and July for advance processing of the case; .  Committee to bc. held in the other half maturing in the respective half of thc  
of the year or one held only on expiry financial year concerned. Normally, a caac, 	, of one year? 	 .. 	 . JI1.&UISLI...0 	I1UULU U 	ILVLIWCU OflIylfl 

the Screening Committee to be held after one 
year. However, if an additional ACR report 
has become available in respect of such an 

• employee befqre cases are processed 	for 
• . . placing the other cases before the Screening 

V 
• Committee to be held in the second half, or if 

er  there is any oth.development which makes 
:i a material change in the matter of assessment 

from the position obtaining when the case 

• . 	 '-' 

was considered earlier by 	the Screening 
Committee, there is no objection to the case 

- 	

• of such employee being considered in the 
subsequent Screening Committee to be held 
in the other half of the year. As regards date 
of effect for grant of ACE'S in such cases, it 
is 	clarified 	that 	ACPS 	is I applicable• on' 

• 9.8.1999 or from date of completion of 12/24 
N years of regular service only in, those cases 

where the employee is found fl for grant of 
ACPS at the first opportunity. 	If, however, 
he is found suitable only by a subsequent 

• Screening Committee, the benefit of ACPS 
will be allowed to him only from the date of 
meeting of the Screening Committee 	in 
which he is recommended for grant of ACP. 
If the first financial upgradation is deferred 

• in 	this 	manner, 	the 	second, 	financial 
upgradation 	shall 	be 	allowed 	only 	after 

• completion of 12 years of regular service 
• . 	

. from the date of first financial unrndiIinn 
subject to fulfillment - of the prescribed 
conditions. Ig this regard condition no. 4 of 
the Scheme is relevant. 

13/- 	- 
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• 	 .. 	Point of doubt 	- Clarification  
and '(13 fJ' 	An inspector in a CPO in the pay ACt'S only allows financial upgradatioti 

: 	scale of Rs.6500-10500 is entitled to cannot be equated with regular promotion 
behefis 	like 	Ration 	Ailowance, though normal promotion norms are insisted : 

Washing 	. 	Ailowance, 	Leave for grant of this financial upgradaLioi. Even 

/ 	
encashment for working on holidays, after grant of financial upgradation whichjs 

he bonus etc. Sonic c 	these benefits are allowed 	as personal 	to 	the employee, 
not admissible to incumbents of posts continues to hold the original post on regular 

. 

in the grade of Assistant Commandant basis 	with same designation, classification, S 

(Rs.8000-13,500). 	Will the Inspector duties 	and 	responsibilitie 	etc.. In 	other 4 

continue - to 	get 	these 	beiefits 	upon words, except being allowed to draw pay in a •, 
grant of financial upgradation in the higher grade the employee continues to be 
grade of Assistant Commandant. regular incumbent of the post to which he 

S has been selected on regular basis as per the S 

(ii) Officers in the higher promotional RcruitmentRules. 
grade 	are. 	entitled 	to 	facilities 	like Therefore, 	if 	there., are 	certain 	perks 	and 
lelephone at residence, reimbursement benefits, 	which 	Lre 	applicable 	to, an  
of cost of newspaper/magazines, which employee 	as 	a 	result 	of 	his 	holding 	a 
are not admissible to feeder grade post particular post, (lie same-will continue to be 
holder. 	Which' 	such 	facilities 	arc available 	to 	him, 	notwithstanding the fact 
aiailable when feeder grade holder is that he may be placed in a higher grade oii 
allowed 	financial 	upgradation 	under personal basis under ACt'S. 	On the same 
Caps 	in 	the 	grade 	of 	higher analogy •in 	the 	second 	case, 	except 	(he • 	- 

promotional post. entitlements like higher advance, HBA etc, 
which are linked to pay scale rather than 
status of 	higher post, no privileges related 
to status of the higher post will be applicable' 
in the event of grant of financial upgradation 
in the grade of the higher post. This has been 
clarified 	in condition 	No. 	6 of the ACP . 

Scheme introduced t.'ide O.M. dated 9.8.1999 
also. 	- • 

- 	
. 

59. 	Where the Strength of Staff Car As in the case of Stenographers discussed in 
Drivers is not sufficient to introduce point of doubt No. 44 above, Staff Car 
the Staff Car Driver Scheme notified Drivcrs in such organisalions may be 
by DoP&T, or where the organisation allowed financial upgradations in the scales 
consciously dccidcs' to opt for the as applicable under the Staff Car Driver 
ACPS, how is the ACt' to be regulated Scheme on completion of 12/24 years of 
in case of such Staff Car Drivcrs. '' regular service subject to passing of the trade 

tests as spccifed  in the Scheme. However, 
where the Staff Car Driver Scheme is 
applicable, ACPS is not applicabt. 

Contra; Adjnjjrt ' Svelrjbunal 
xxxx 

Sf. 	 -- - 	
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GUWAHATI BENCH:: GUWAHATI:: 

OA No. 108 / 2009. 

BETWEEN 

Joynal Abedin. 

-Versus- 

Union of India and Ors 

APPLI CT 

RESPONDENTS 

REJOINDER 

That a copy of written statement has been served 

upon the applicant. The applicant has gone through the same 

and under stood the contents thereof. The statements which 

are specifically admitted herein below, other statements 

made in the written statement are categorically denied and 

the respondents are put to the strictest proof thereof. 

That with regard to the statements made in Para 1 

(a), (b) and (c) of the written statement the deponent while 

denying the contentions made therein begs to state that the 

objections raised by the respondents has got no legs to 

stand. 

That with regard to the statements made in Para 2 

of the written statement the deponent begs to state that on 

16.02.1996 the applicant joined as Stenographer Grade- III 

in the pay scale of Rs. 1200-30-1560-EB-40-2040 [pre-

revised] under the respondents as direct recruit and he was 

granted the Vt  financial up gradation under the ACP Scheme 

w.e.f. 16.02.08. It is pertinent to mention here that 

. (O7 
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pursuant to the recommendation of the 5th Central Pay 

Commission in Para 46.35 of its report the Government of 

India, Department of Personnel and Training issued the O.M. 

No. 22034/2192-Estt. (D). dated 06.08.1999 directing 

restructuring of the cadre of non-secretariat Stenographers 

in the rtio of 40:40:20. However, the respondent did not 

implement the restructuring of cadre in the division and put 

to applicant in a disadvantageous situation vis-â-vis the 

stenographers in the other Central Government Departments. 

It is further stated that the clarifications [Annexure-

Rh] issued with regard to the grant of ACP benefit very 

clearly stated that the existing recruitment rules which 

provides for multiple channels of promotion are no 

consistent with the guidelines on framing of the recruitment 

rules and directions have been issued to review the 

recruitment rules immediately to provide a single channel of 

promotion. However, the respondents taking benefit of such 

anomaly created by them have placed the applicant in a lower 

pay scale while granting 1st  financial up gradation under 

the ACP Scheme. It is stated that the DOPT in the aforesaid 

clarifications, even in case of isolated post of 

Stenographer in the non-secretariat, wherein the pay 

commission has made specific recommendation regarding scales 

to be allowed under the ACPS likewise the applicant herein, 

directed for grant of pay scale of Rs. 5000-8000 in 1st 

financial up-gradation. The respondents taking benefit of 

their own wrong has caused serious discrimination to the 

applicant by granting him the pay scale of Rs. 4500-7000/-

while granting Vt  financial up gradation under the ACP 

Scheme whereas the Stenographer Grade- III in the other 

Central Government departments have bee f  extended with the 

pay scale of Rs. 5000-8000/-. Even under the same Ministry 

pay scale of Rs. 5000-8000/- has been extended to the 

Stenographer Grade- III in pursuance of the financial 

up-gradation. Hence the respondents acted in clear violation 

of the directives of the Government of India and resorted to 

s 
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arbitrariness and acted discriminatorily in negating the 

claim of the applicant. 

A copy of the DOPT O.M. No. 22034/2/92-

Estt. (D). dated 06.08.1999 is annexed 

herewith and marked as MNEXUBE- 1. 

That with regard to the statements made in Para 3 

to 12 of the written statement the deponent while denying 

the contentions made therein and reiterating and reaffirming 

the contentions raised in the O.A. as well as Para 3 above 

begs to state that the respondents have acted in clear 

violation of.. the Government of India directives and have 

taken benefit of their own wrong while negating the claim of 

the applicant of pay scale of Rs. 5000-8000/- in pursuance 

of the Vt financial up-gradation under the ACP Scheme. 

Hence, on this score alone the present O.A.deserves to be 

allowed with cost. 

That in view of the aforesaid the present original 

application deserves to be allowed with cost. 

I ~ r  V 	A, - j _ 
7 
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VERIFICATION 
	Guwa BCh 

I, Joynal Abedin, son of Nd. Kamor Au, aged about 40 

years, presently working as Stenographer, Grade- III, Song 

and Drama Division, Guwahati Regional Center, Chandmari, 

Guwahati- 781003, Assam, do hereby solemnly affirm and 

verify that the statements made in the rejoinder in 

paragraphs 1,-, ii are true to. my knowledge, 

those made in paragraphs . being matters 

of records are true to my information derived there from and 

the grounds urged are as per legal advice. T have not 

suppressed any material fact. 

	

And I sign this verification on this the 	day of 

January, 2010 at Guwahati. 

Jol 
APP \IC.ANT 

91 
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asues with tIc concurrcnce of FA (P) ride ti:; ./ 383/1'v9, dated 10-3-1999 

242 
G.I., Deptof Per. & l)-g., 0./il. No. 22034/2,92-Ec 	/), dated (1-8- 1999 

ResfrucIzIViIig of1,'mi- r-1 1 111 CIS cadre in O-Sccz-Ieri-the ratio of 40:40:20, wiLti effect from 6-849 
The ulnlcrsignctl is dircc 	to say that there has been ; 

for rCsiruc((rrjng of the cadre of flOfl-SCcrctarjat Stenograpl;crc in : ratio of 40:40:20. The Fifth Central Pay Commission in l'rariL 46.35 of its rcpor( also rcconinlcndcd that the Cxising posts of 
rapliers Grades-Ill 11 and I in the prc-rcvjscd pay scales of ls. I ,2t: 2,040, Rs. 1 '4OO-2,3OO/R I,4O0-2 	and Rs. 1 ,640-29p13 resp-. tively should be pooled together and reStructured in the ro 

ef 40:40:20 by individual Departments whcrcvcr feasible. For sn:iU'r f flees, there could bc Pooling of posts for Ibis purpose only. 
2. These recommendations have been examined in 

CQsUN'.; di the Minisy of Finance (Dcpar(mcnt of Expenditure) nd i 
n decided to accept the recommendations The basic fcawrc of :: Mint voutd be as indicated bclow:—. 

(i) 
The cadre Of SenograpJe5 Grade-Ill, Grade-Il and Grth4 

p 	r will be restructured by suhable upgradatjo and downgra. -- Lion of posts. The strength of these grades wiljc re-fi in the ratio of 40:40:20 in each Department In oilier woit;, • 	if the total strength of said grades in a Dcpartmcn is lJ. 
40 posts will be held in Grade-Ill 40 ade 	 in Grade-li an'J 20 i G a J ;  

The vacancics that may arise in Gradc-h1 and Gtd-J j 
Department as a conscqucnc of re-fixation of the strcnr 
of these grades on (lie Specified date, will be filled up by k Stenographers working in that Department In sinalkr n• 
fices, there could be pooling of posts for this purpose only: (iii) If the revised number of posts is in excess of  the cii-strength of a particular grade, the diffcrcncc will he decr as newly sanclioned posts in that grade. Similarl 
vised number of posts in a 	 y; if the :. 

grade is less than the 	isri, Strength, the number of posts equal to the difference 
Zxcatcd. having been abolisjjcd in that grade; and 
The vacancies arising out of the rcstrucwring will he fl!k up only  from amongst thq Stenographers who fuhlil the '. 
gibihity critcrja laid down in the Recruitment Rules for i post. All the new posts (other thai -i Sr. P.A. which wcu!J !. 
Outside the purview of the aforesaid restructuring) nccc 

4vut 
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to be created subscqici tly a fjncttonal ground i the crclrc 
of Stcnographcrs will he created only in (,radc-l! I initially. 

The existing norms laying dovn the level of stcnuraplmic :u-
sistancc admissible to officers of various ranks as contained in the Dc-i 	04 j 
partmcnt of PersonneL and Training O.M. No. 2803411/88-Es1t. (L)), 
dated 6-2-1939, O.M. No. 23034/1/89-Esit. (D), daicd 9-2-199) n1 

M. No. 22034/5187-Estt. (I)), dated 30-1-1991 (copieS 	(Cd) 	'hati Bench 
(also published in Swarny's il,iruwl - vide SI. No. 407 of 1989, SL. 
No. 335 of 1990 and SI. No. 194 of 1991 re.cpccuivcly) will stand re-
laxcd accordingly. Suitable adjustments may be made by respective 
Departlnents/of!icCS within the re-fixed strength of different grades of 
Stenographers There may be instances, where even after upgradation, 
there may be no change in the levcl of officer with whom a Stenogra-
pher has been auachcd. In other words, there may be no change in the 
duties and responsibilities of a Stenographer even after upgradat ion. 

These inswuctions will be effective Iromn the date of issue of 
the orders. The actual benefit would, however, be admissible to the 
stenographers from the date of actual upgradation to Grade-Il and 
Grade-I as the case may be. 

Ministries/DCpartIllCntS arcrcqucstcd to take expeditious action 
to implement the aforôsaid decision so as to relieve stagnation amongst 
stenographers in non-secretariat offices Within their administrative 

thcUon 
ANNEXURE - I 

Copy of G 1. Dept of Per. & Trg 0 M No 28034/1/88 Esit (D), 
dated 6-2-1989 

	

• 	
Subject:— Stenographers in Subordinate Offices - Recom- 

'' 	 meudatious of 4th Central Pay Commission - 

i I . 	 Scale of Stenographic assistance 

The undersigned is directed to refer to the Dcptt. of Personnel & 
Administrative ReformsO.M. No. .118172-Estt. (D), dated the 6th 
January, 1977, wherein the Administrative Ministries were advised to 
provide Officers working in the subordinate offices and drawing pay il'i 

• the pre-revised scale of Rs. 1,500-60-1,800-100-2,000 and above with 
•t stenographers drawing pay in the scale of P,s. 425700 and allot ste-

nographers in the scaic of Rs 330-560 to officers drawing pay in the 
scale lower to P.s t,5)0 2,000 In the light of the adoption of corn-
won replacement scale of pay for officers pursuant to the 4th Central 

IT 	$tA)nuuSsJOJ recommendations, the entitlement of officers for 

	

r 	stenographic assistance in Subordinate Offices has been reviewed in 
1 	 consultation with the Ministry of Finance. The entitlement of officers 

for stenographic assistance has accordingly been revised as under with 

	

• 	 imniediate effect:- 
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Level of stctioi-aphic . 	 . 
assis(ancc 	 Scale of (Jfjia'r cn(illcd 

(1)  

Stenographer Grade HI 	Rs. 3,000-4,500 and below 	 . 	 4 

.4 	 (Rs. 1,200-2,040) 	Rs. 3,700-5,000. 	 4 

iI'nu;i :*pInr Cradc I J 	It;. 3,70 5.000  
i ,'lUo-2,:w0)  

Stenographer Grade I 	Rs. 5, I005,700 and hovc ;&al 
(Rs. 1,640-2,900) 	bclow Its. 5,900-6,700. 	

4 

4 	 4. 	Senior P.A. 	 Rs. 5,900-,700 and above 
(Its. 2,000-3,200) 	(Officers of Senior 	4 	

4 

4 	 Administrative Grade or - 
4 	 equivalent posts). 

2. The post of Scnograpers Grade ill may be upgraded to Gra'k 
4 	

ij in those cacs where the ollicers in a scale of pay lowcr than JAG 
the revised scale of JAG with the approv'l of 

• •3'Minis 	of Agriculture, ctc., arc requested to bring th 	ry e ab, 
decision to the notice of all concerned for information and Uita 

• 	1 	action. 	 4 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH:: GUWAHATI:: 

CONSOLIDATED O.A. No. I 01 of 20 

BETWEEN 
Joynal Abedin, Stenographer, Grade- III, 

Song and Drama Division, 	Guwahati 

Regional Center, 	Chandmari, Guwahati- 

781003. 

APPLICANT 

-Versus- 

Union of India. 

Represented by the Secretary, Ministry 

of Information & Broadcasting, 

Government of India, Shastry Bhawan, -New 

Delhi- 110001. 

The Director, 	Song and Drama 

Division, Ministry of Information & 

Broadcasting, Soochna Bhawan, C.G.O. 

Complex, Lodi Road, New Delhi- 11 0003. 

The Deputy Director (Admn), Song 

and 	Drama 	Division, 	Ministry 	of 

Information & Broadcasting, Soochna 

Bhawan, C.G.O. complex, Lodi Road, New 

Delhi- 11 0003. 

The Deputy Director, Song and 

Drama 	Division, 	Guwahati 	Regional 

Center, Chandmari, Guwahati- 3. 

RESPONDENTS 

Ob 
	 7 4 kc k/ 
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DETAILS OF APPLICATION 

1. PARTICULARS OF THE ORDER(S) AGAINST WHICH THE APPLICATION 
IS MADE: 

The present application is directed against the impugned order 

No. A-32016/l/99-Admfl.I dated 07.05.08 (Annexure- 91 issued by 

3rd respondent. 

I.A. 	The present application is also made against the 

inaction on the part of the respondents for non implementation of 

the directions issued by the Government of India, DOPT O.M. No. 

22034/2/92-Estt. (D) dated 06.08.1999. 

JURISDICTION OF THE TRIBUNAL: 

The applicant further declares that the subject matter of the 

instant application is well within the jurisdiction of the 

Hon'ble Tribunal. 

LIMITATION: 
The applicant further declares that the application is within the 

limitation period prescribed under Section 21 of the 

Administrative Tribunals Act, 1985. 

FACTS OF THE CASE: 

	

4.1 	That 	the 	applicant 	is 	presently 	working 	as 

Stenographer, Grade- III in the Song and Drama Division, Guwahati 

Regional Center. 

	

4.2 	That the applicant cleared the Stenographer Grade- III 

examination conducted by the Staff Selection Corrirnission in the 

year 1995. Thereafter, by a Memorandum No. A-12011/l/95Admfl.I 

dated 11.12.1995 he was nominated by the Staff Selection 

Commission for appointment to the post of Stenographer Grade- III 

in the Song and Drama Division, Regional Center, Guwahati in the 

pay scale of Rs. 1200-30-1560 -EB4020 4 0. By the said memorandum 

the applicant was also asked to submit documents. 

	

1-6T 	
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A typed copy of the memorandum dated 11.12.1995 is 

annexed herewith and marked as NNEXURE- 1. 

4.3 	That consequent upon nomination of the applicant by the 

Staff Selection Commission, the Deputy Director (Admn), Song and 

Drama Division, Ministry of Information and Broadcasting issued a 

memorandum under No. A-12011/1/95-Adflln.I dated 12.02.1995 

offering temporary appointment to the applicant to the post of 

Stenographer Grade- III in the pay scale of Rs. 1200-30-1560-EB-

40-2040. By the said memorandum the applicant was put in a 

probation period of 2 (two) years from the date of appointment. 

Thereafter the respondents issued the formal appointment order 

dated 31.03.1997 to the applicant posting him as Stenographer 

Grade- III at Guwahati Regional Center of Song and Drama Division 

initially putting him in a probation period of 2 (two) years 

w.e.f. 16.02.1996. 

A typed copy of the memorandum dated 12.02.1995 

and order dated 31.03.1997 is annexed herewith and 

marked as NNEXURE- 2 and 3. 

	

4.4 	That the applicant begs to state that the respondents 

by an office order No. A-31016/2/2000-Admfl.I dated 13.7.01 

terminated the probation period of the applicant and appointed 

him in the substantive post of Stenographer Grade- III, Song and 

Drama Division, Guwahati Regional Center w.e.f. 16.02.1998. 

A copy of the Office Order dated 13.07.2001 is 

annexed herewith and marked as NNEXURE- 4. 

	

4.5 	That the applicant begs to state that in the year 2005 

entire cadre of Stenographers in non secretarial offices was 

restructured and the Government of India consequent upon the 

restructuring framed new recruitment rule in the name and style 

"Ministry of Information and Broadcasting, Press Information 

Bureau's Headquarters, Regional and Branch Offices Stenographers 

9Grade- I, Grade- II and Grade- III) Recruitment Rules, 2005 

(herein after referred to as 'Recruitment •  Rule' 2005') vide 

Gazette Notification dated 08.10.2005. The aforesaid recruitment 

rule provides for 3 (three) posts namely: 
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Stenographer Grade- I 
	pay scale of Rs. 5500-175-9000. 

Stenographer Grade- II 
	pay scale of Rs. 5000-150-8000. 

Stenographer Grade- III 
	pay scale of Rs. 4000-100-6000. 

The Recruitment Rule also provides that the post of 

Stenographer Grade- II carrying the pay scale of Rs. 5000-150-

8000 is to be filled up 100% by promotion from amongst 

Stenographers Grade- III in the pay scale of Rs. 4000-100-6000 

working in the Press Information Bureau's Headquarters, Regional 

and Offices having 8 (eight) years' of regular service in the 

grade and failing which by deputation. 

A copy of the Gazette Notification dated 

08.10.2005 is annexed herewith and marked as 

NEXURE- 5. 

4.6 	That the applicant begs to state that after the 

restructuring of the cadre the Press Information Bureau, 

Government of India issued a memorandum under No. 2/1/2002-Admn-I 

dated 24.02.06 circulating the revised distribution of the post 

of Stenographers Grade- I, Grade- II & Grade- III after 

restructuring of the cadre as per the Recruitment Rule' 2005. The 

relevant portion is quoted below for ready reference:- 

Si. 

No. 

Post Scale of Pay 

(In Rupees) 

Number of posts 

before 

restructuring 

Number of posts 

after 

restructuring 

01 Stenographer Grade- III 4000-150-6000 40 21 

02 Stenographer Grade-lI 5000-150-8000 9 19 

03 Stenographer Grade- I 5500-175-9000 - 9 

Total 49 49 

A copy of the memorandum No. No. 2/1/2002-AdmflI 

dated 24.02.06 is annexed herewith and marked as 

NNEXURE- 6. 

4.7 	That the applicant begs to state that the respondents 

by a communication under No. A.23022/1/08Admfl.I circulated the 

seniority list in the grade of Stenographer grade- III in the 
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song and Drama Division as on 01.01.2008. In the aforesaid 

seniority list the applicant was placed at Sl. No. 5 showing his 

date of regular appointment as 16.02.1996. The persons at Si. No. 

4 and above are enjoying the pay scale of Stenographer Grade- II 

i.e. Rs. 5000-150-8000/- as 1st Financial Up gradation and the 

applicant has to face the negation on the part of the respondents 

of similar benefits. 

A copy of the communication dated 26.02.08 is 

annexed herewith and marked as NNEXURE- 7. 

	

4.8 	That the applicant begs to state that as per the 

Recruitment Rules' 2005 the applicant became eligible for 

promotion to the post of Stenographer Grade- II in the pay scale 

of Rs. 5000-150-8000 on 16.02.04 after completion of 8 (eight) 

years of regular service in the post of Stenographer- III. 

Although the applicant became eligible for promotion to the next 

higher grade of Stenographer Grade -II in the year 2006 but his 

case was not considered for promotion till 2008. Hence, the 

applicant had to face acute stagnation in his service career. 

	

4.9 	That the applicant begs to state that the Government of 

India, Department of Personnel, public grievance and Pension 

(Department of .  Personnel and Training) issued an Office 

Memorandum No. 35034/1/97-Estt (D) dated 09.08.1999 in the name 

and style "Assured Career Progression Scheme for the Central 

Government Employees" to deal with the problem of genuine 

stagnation and hardship faced by the employees due to the lack of 

adequate promotional avenues. The scheme provides for two 

financial up gradation as per the recommendation of the Fifth 

Central Pay Commission to the Group- 'A', 'B', 'C' and 'D' employees 

after completion of 12 (twelve) and 24(twenty four) years of 

regular service respectively. 

The aforesaid Scheme in Para 7 in Annexure- II provides that 

financial up gradation under the Scheme shall be given to the 

next higher grade in accordance with the existing hierarchy in a 

cadre/category of posts without creating new posts for the 

purpose. 
A copy of the ACP Scheme dated 09.08.1999 is 

annexed herewith and marked as ANNEXURE- 8. 



- 

14-1 

	

4.10 	That the applicant begs to state that considering the 

acute stagnation faced by the applicant in his service the 3rd 

respondent by an order No. A-32016/l/99-Admfl.I dated 07.05.08 

granted the 1st Financial Up gradation to the applicant from the 

pay scale of Rs. 4000-100-6000 i.e. Stenographer Grade- III to 

the scale of pay of Rs. 4500-125-7000 w.e.f. 16.02.08. 

It is worthwhile to mention here that the pay scale granted 

to the applicant i.e. Rs. 4500-125-7000 is not the pay scale of 

Stenographer Grade- II which is the next higher grade for the 

applicant. No where in the Recruitment Rule of 2005 there is any 

mention of the pay scale of Rs. 4500-125- 7000. 

A copy of the order dated 07.05.08 is annexed 

herewith and marked as NNEXURE- 9. 

	

4.11 	That the applicant begs to state that as per the 

Recruitment Rule' 2005 and the Memorandum dated 24.02.06 the next 

higher grade for the applicant in the cadre of Stenographer is 

Stenographer Grade- II carrying the pay scale of Rs. 5000-150-

8000. Therefore, as per the ACP Scheme of 1999 Para 7 of the 

Annexure- II the 1st Financial Up gradation to the applicant 

should have been to the pay scale of Rs. 5000-150-8000 in the 

Grade of Stenographer Grade- II. However, the respondents in a 

total erroneous manner fixed the pay of the applicant in the 

scale of Rs. 4500-125-7000 causing gross discrimination towards 

the applicant. It is stated that the said scale of Rs. 4500-125-

7000 is not at all existent in the hierarchy of the posts in the 

cadre of Stenographer. 

4.12 	That the applicant being aggrieved and making a 

grievance against the impugned order dated 07.05.08 submitted a 

representation dated 20.11.2008 to the Deputy Director (Admn.), 

Song and Drama Division, Soobhna Bhawan, New Delhi. In the said 

representation the applicant submitted that as per the hierarchy 

in the cadre of Stenographer, while fixing the pay of the 

applicant under the ACP Scheme, the pay of the applicant should 

have been fixed in the time scale of Rs. 5000-150-8000 i.e. the 

pay scale of Stenographer Grade- II. However, the respondents 

causing serious discrimination to the applicant granted the 
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benefit of 1st  financial up gradation to the scale of Rs. 4500-

125-7000/- which is contrary to the Constitutional mandate. Had 

it been case of isolated post in the absence of defined 

hierarchical grades, in such a situation the pay scale granted by 

the respondents would have had some legs to stand. However, as 

regards the applicant the post held by the applicant is not an 

isolated post. Therefdre, the pay scale granted to the applicant 

as l Financial up gradation under the ACP Scheme is erroneous. 

The applicant further stated that similarly situated persons in 

the Stenographer Grade- II are enjoying higher pay scale i.e. Rs. 

5000-150-8000/- under the ACP Scheme whereas the applicant is 

denied of his legitimate claim. However, in spite of the repeated 

requests the respondents sat over the matter and did not give an 

eye towards the grievance of the applicant. 

A copy of the representation dated 20.11.2008 is 

annexed herewith and marked as NNEXURE- 10. 

4.12. A That the applicant begs to state that the Government of 

India, Department of Personnel and Training issued the O.M. No. 

22034/2/92-Estt. (D) dated 06.08.1999 pursuant to the 

recommendation of the 5th  CPC directing all the non-secretariat 

offices to restructure the cadre of Stenographer in the ratio of 

40:40:20. Therefore, the respondents are duty bound to effectuate 

such restructuring in the cadre of Stenographer in the Song and 

Drama Division immediately after issuance of the directives of 

the DOPT. It is worthwhile to mention here that the Press 

Information Bureau, Ministry of Information and Broadcasting have 

already implemented such restructuring. 

Copies of recommendation of the 5th  CPC and DOPT 

O.M. dated 06.08.1999 are annexed herewith and 

marked as NNEXURE- 11 and 12. 

4.12. B. That the applicant begs to state that the DOPT vide 

O.M. dated 18.07.2001 [Annexure- R/l of the W.S] in Si. No. 42 

while giving clarification towards grant of ACP in case of posts 

having multiple channel of promotion have categorically stated 

that the provisions in the existing recruitment rules in various 

organizations providing for multiple channel of promotion are 

incontinent with the guideline on framing of the Recruitment 
f_I 	 A 
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Rules. The DOPT further directed that all such Rules should be 

immediately reviewed to provide only a single channel of 

promotion and till such review as an interim arrangement 
1st 

financial up-gradation to the lowest promotional grade shall be 

allowed. It is stated that in spite of the clear cut direction of 

the Government of India for review of the recruitment rule having 

multiple of channel of promotion, the respondents in clear 

violation of such guidelines and committing serious illegality 

continued with such defective recruitment rules and did not 

effectuate the cadre restructuring as directed by the DOPT O.M. 

dated 06.08.1999. Although, the clarification provides for 
1st 

financial up-gradation to the lowest promotional grade as an 

interim measure pending review of the recruitment rules, the 

respondents never reviewed the recruitment rule and alternatively 

taking benefit of their own wrong have granted the lowest 

promotional grade as 
1St financial up-gradation which is not at 

all sustainable in the eye of law and discriminatory in nature. 

4.12. C 	That the applicant begs to state that the action on the 

part of respondents in granting the pay scale of Rs. 4500-125-

7000/- as 1st financial up-gradation is discriminatory and is in 

clear violation of the directive issued by the Government of 

India. It is stated that the Stenographer Grade- III in the other 

Central Government Departments pursuant to the 
1St up-gradation 

have been allowed the pay scale of Rs. 5000-150-8000, i.e. pay 

scale of Stenographer Grade- II. However, in the instant case the 

respondents causing serious discrimination have granted a much 

lower pay scale of Rs. 4500-125-7000 while extending the 
1St 

financial up-gradation in gross violation of Article 14 and 16 of 

the Constitution of India. 

4.13. 	That from the present facts and circumstances of the 

case it is clear that the pay scale of Rs. 4500-125-7000/- which 

has been granted to the applicant as 
1st financial up gradation 

under the ACP Scheme is in disparity with the pay scale of other 

Stenographer Grade- III enjoying through out the country. More 

over, as per the provisions of the Scheme the applicant should 

have been granted the pay scale of next higher grade as 
1st 

financial up gradation. The next higher grade for the applicant ' 
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in accordance with the existing hierarchy in the cadre of 

Stenographer is Stenographer Grade- II in the pay scale of Rs. 

5000-150-8000/-. However, the respondents in clear violation of 

the provisions of the Scheme and causing gross discrimination 

have granted a lower pay scale of Rs. 4500-125-7000/- to the 

applicant which has no existence in the cadre of Stenographer. 

Hence the present case is a fit case wherein the Hon'ble 

Tribunal may be pleased to pass an interim order directing the 

respondents to grant the pay scale of stenographer Grade- II 

i.e. Rs. 5000-150-8000 w.e.f. 16.02.08 and the difference in pay 

from the said date pending disposal of the present original 

application. The applicants have made out a prima facie case of 

illegality and arbitrariness on the part of the respondents. The 

balance of convenience is in favour of the applicants for such 

an interim order. They would also suffer irreparable loss and 

injury if the interim order sought for is not passed by the 

Hon'ble Tribunal. 

4.14 	That the applicant demanded justice from the 

respondents which has been denied to him. 

4.15 	That the applicant has no other alternative or any 

other efficacious remedy and the remedy sought for, if granted, 

shall be adequate, just and proper. 

4.16 	That the applicant has filed this application bonafide 

for securing the ends of justice. 

5. GROUNDS FOR RELIEF(S) WITH LEGAL PROVISIONS :- 

5.1 Because the respondents illegally and arbitrarily granted a 

lower pay scale to the applicant as 1st financial up gradation 

under the ACP Scheme which in clear violation of Article 14 and 

16 of the Constitution of India. Hence on this ground alone the 

impugned order is liable to be set aside and quashed. 

5.1. A 	For that the O.M. dated 18.07.01 issued by the DOPT 

while clarifying grant of 1St financial up-gradation in case of 

posts having multiple channel of promotion had directed in very 

categorical terms that the recruitment rules having multiple 
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channel of promotion are to be reviewed and modified immediately 

because it is contrary to the guidelines of recruitment rules. 

Therefore, the respondents are duty bound to adhere the aforesaid 

directions of the DOPT and accordingly wipe out the infirmity. 

However, the respondents causing serious illegality did not 

review or modify such recruitment rule for the entire last decade 

which is in clear violation of the directives issued by the 

Government of India and incurs interference of this Hon'ble 

Tribunal. 

5.1. B 	For that the DOPT in the later part of the aforesaid 

clarification provides for granting of lowest promotional grade 

in 1st financial up-gradation as an interim measure pending 

finalization of review or modification of such recruitment rule. 

However, the respondents neither reviewednor modified such rules 

for the last decade and taking benefit of their own wrong have 

granted the lower pay scale of Rs. 4500-125-7000 causing serious 

injustice and discrimination to the applicant. Hence the impugned 

order is liable to be set aside, quashed and modified. 

5.1. C 	For that the respondents even after passing of a decade 

did not implement the Government of India directives dated 

06.08.1999 towards restructuring of the cadre of Stenographer. It 

is stated that the Stenographer Grade- III in the other Central 

Government Departments are getting the pay scale of Rs. 5000-150-

8000 in Grade- II pursuant to grant of 1St financial up-

gradation. However, in the instant case the respondents causing 

serious discrimination and taking benefit of their own wrong have 

granted a much lower pay scale of Rs. 4500-125-8000 which is not 

sustainable in the eye of law and liable to be interfered with by 

this Hon'ble Court. 

5.2 Because the respondents committed gross illegality in 

granting a lower pay scale i.e. Rs. 4500-125-7000/- to the 

applicant instead of Rs. 5000-150-8000/- which has resulted in 

serious discrimination towards the applicant. Law is very clear 

that there should not be arbitrary classification in granting the 

pay scales and there should be equal pay for equal work. Hence, 

— 
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on this score alone the impugned orders are liable to be set 

aside and quashed. 

5.3 Because the Para 7 of Annexure- II of the Assured Career 

Progression scheme of 1999 provides that financial up gradation 

under the Scheme shall be given to the next higher grade in 

accordance with the existing hierarchy in a cadre/category of 

posts without creating new posts for the purpose. The next higher 

grade from the post of Stenographer Grade- III, which the 

applicant is presently holding, is Stenographer Grade- II 

carrying the pay scale of Rs. 5000-150-8000/-. Therefore, as per 

the provisions of the Scheme while granting the benefit of 1st 

financial up gradation the pay of the applicant should have been 

Rs. 5000-150-8000/ - . However, the respondent causing serious 

discrimination granted a pay scale of Rs. 4500-125-7000/- to the 

applicant. Hence, the respondents committed gross illegality and 

rbitrariness in granting a lower pay scale negating the 

legitimate claim of the applicant and on this score alone the 

impugned order is liable to be set aside and quashed by this 

Hon'ble Tribunal. 

5.4 Because the basic aim of the ACP Scheme is to remove the 

problem of genuine stagnation and hardship faced by the Central 

Government Civilian employees due to lack of adequate promotional 

avenues. However, in the case of the applicant the respondents 

while removing the stagnation created discrimination to the 

applicant by granting a lower pay scale which is contrary to the 

Constitutional provisions and spirit of the Scheme and not at all 

sustainable in the eye of law. 

5.5 Because the similarly situated persons in the cadre of 

Stenographer Grade- III in the entire country are enjoying the 

pay scale of Rs. 5000-150-8000/- as l financial up gradation 

whereas the respondents are denying the applicant from the 

similar benefits. Hence, on this score alone the impugned order 

is liable to be set aside and quashed. 

5.6 Because from the sequence of events it is clear that the 

impugned order is illegal and arbitrary and has been issued 
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depriving the applicants from his legitimate claim of higher pay 

scale i.e. Rs. 5000-150-8000/- as l st  financial up gradation 

under the ACP Scheme. Hence on this ground alone the impugned 

orders are liable to be quashed. 

The applicant craves leave of the Hon'ble Court to 

advance more grounds both legal and factual at the time of 

hearing of this case. 

DETAILS OF THE REMEDIES EXHAUSTED: 

That the applicant declares that he has exhausted all the 

remedies available to him and there is no alternative remedy 

available to him. 

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER 

COURT: 

The applicant further declares that he has not filed any 

application, writ petition or suit regarding the grievances in 

respect of which this application is made, before any other court 

or any other bench of the Tribunal or any other authority nor any 

such application, writ petition or suit is pending before any of 

them. 

RELIEF(S) SOUGHT FOR: 

8.1. To quash / set aside / modify the impugned orders dated 

07.05.08 to the extant of correct fixation of pay and grant all 

the consequential service benefits. 

8.1 A 	TO direct the respondents to implement the directives 

issued vide DOPT O.M. dated 06.08.1999 and consequently review 

the recruitment rule along with all consequential benefits. 

8.2. To direct the respondents to grant the pay scale of Rs. 

5000-150-8000/- to the applicant w.e.f. 16.02.08 and to re-fix 

his pay accordingly. 

8.3. To direct the respondents to pay the arrear in pay w.e.f. 

16.02.08 taking the pay scale to be Rs. 5000 - 150 - 8000/-. 

JIM 



8.4. To direct the respondents to pay interest @ 21% on the 

arrear pay (as indicated in Para 8.3). 

8.5. Cost of the application. 

8.6. To pass any such order/orders as Your Lordships may deem fit 

and proper. 

9. INTERIM ORDER PAYED FOR: 

Pending disposal of the present original application the 

applicant prays for an interim order directing the respondents to 

consider his case towards granting the pay scale of Rs. 5000-150-

8000/- to the applicant w.e.f 16.02.08 with re-fixation as prayed 

above and pay the arrear in pay scale w.e.f. 16.02.08. 

10. 	The application is filed through Advocates. 

11. PARTICULARS OF THE IPO: 

IPO No. 

Date of Issue 

Issued from 	: 

Payable at 	: 	Guwahati 

12. LIST OF ENCLOSURES: 

As stated in the Index. 

Verification 
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VERIFICATION 

1, Joynal Abedin, son of Nd. Kamor All, aged about 39 years, 

presently working as Stenographer, Grade- III, Song and Drama 

Division, Guwahati Regional Center, Chandmari, Guwahati- 781003, 

Assam, do hereby solemnly affirm and verify that the statements 

made in the accompanying application in paragraphs 4.1, 4.8, 

4.11, 4.12B, 4.12C, 4.13, 4.14, and 4.15 are true to my 

knowledge, those made in paragraphs 4.2, 4.3, 4.4, 4.5, 4.6, 4.7, 

4.9, 4.10, 4.12 and 4..12A being matters of records are true to my 

information derived there from and the grounds urged are as per 

legal advice and rests are my humble submission before the 

Hon'ble Court. I have not suppressed any material fact. 

And I sign this verification on this the 22' day of March, 

2010 at Guwahati. 

ç 4
kL2QGQ(L 

APPLICPINT 
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No. A_12011/l/95-Adm 	I 

Song and Drama division 
Ministry of Information and Broadcasting 

Soochna Bhawafl, CGO Complex, 
Lodhi Road, New Delhi- 110003 

Dated the 11th Dec. 1 95 

MEMORANDUM 

BeflCP 

2 

Sri Joynal Abedin is informed that he has been 
nomi nated by 

the Regional Director, Staff Selection Commission, Guwahati for 

his appointment to the post of Stenographer Grade -  iii in the 

scale of pay of Rs. 1200_30_1560-EB-40-2240. Sri Joynal Abedin is 

advised to give his willingness for his appointment to the post 

of Stenographer Grade - 
 III within 15 days after the receipt of 

this memorandum. 

Sri Joynal Abedin is also requested to submit the following 

éertificate/documents in original along with receipt of this 

memorandum: - 

1) 	Age Certificate; 

Educational qualification certificate; 

Certificate of physical 	fitness 	from civil 

surgeon/District Medical Officer; 

Character certificate from two Gazetted officer 

duly counter -  signed by Dist. Magistrate/SDM 

Attestation form duly filled in (in triplicate) 

Caste Certificate 

In case he is not interested in his appointment in the 

Song and Drama Division, he may inform the undersigned 

immediately. 

Sd/ 
(SURINDER MOHAN) 

DEPUTY DIRECTOR (ADMN.) 

Shri Joynal Abedin, 
C/O Makbul hussain sarkar, 
Shoe Ceater, (Station Road) 
P.O. & Dist.- Eongaigaofl783380. 
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No. A-12011/1/95-Admn I 
Song and Drama division 

Ministry of Information and Broadcasting 

Soochna Bhawan, CGO Complex, 
Lodhi Road, New Delhi- 110003 

Dated the 12th February 1996 

MEMORANDUM 

Consequent upon his nomination by the staff Selection 
commission for appointment to the post of Stenographer Grade III 
Sri Joynal Abedin is hereby offered temporary appointment to the 
post of Stenographer Grade III in the office of Song and Drama 
Division. He shall also be entitled to draw dearness and other 
allowances at the rates admissible under Rules and subject to the 
conditions laid down in the orders governed in grant of such 
allowance in force from time to time. 

The terms of appointment are as follows:- 

The appointment is purely temporary and will not confer any 
title for permanent employment. 

The appointment may be terminated at any time by a month's 
notice by either side i.e. by the appointee or the appointing 
authority without assigning any reason. The appointing authority, 
however, reserves the right of terminating the service of the 
appointee forthwith or before the stipulated period of notice by 
making payment to him of a sum equivalent to the pay and 
allowances for the part of notice or the expired portion thereof. 

The appointment carries with it liability to serve in any 
part of India or abroad. 

Sri Joynal Abedin shall be on probation for a period of two 
years from the date of appointment which may be extended or 
curtailed at the discretion of the appointing authority. 

The Headquarters of Sri Joynal Abedin will be for the 
present at Song & Drama Division, P.D. Challiha Road, Guwahati-
781003. 

3. 	The appointment will further subject to:- 

Production of certificate of fitness from competent 
authority, Civil Surgeon/District Medical Officer, 

In accordance with the Rules in force in regard to 
recruitment of service under the Govt. of India:- 

a) No male person who has more than one wife living or who 
having spouse living, marries in any case in which such a 

40— 	
marriage is void by reason of its taking place during the 
life time of such spouse, shall be eligible for appointment 
to the service, unless the Govt. of India after being 

4dVCC 	 H 
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satisfied that there are special grounds for doing so 
exempt any male person from the operation of this rule. 

b) No female person who marriage is void by reason of the 
husband having a wife living at the time of such marriage 
or who has married a person who have a wife living at the 
time of service, unless the Govt. of India after being 
satisfied that there are special grounds for doing so, 
exempt any female person from the operation of this rule. 

The offer of appointment is, therefore, conditional 
upon his/her satisfying the requirements mentioned above 
and to his/her furnishing to this Division a declaration 
asked in Annexure to this memorandum along with his/her 
reply. If, however, he/she does not satisfy the above 
condition and desires to be exempted from the operation of 
the above mentioned rules for any special reason, he/she 
should make a representation in writing in this behalf 
immediately. The officer of appointment would in that case 
be treated as cancelled and further communication will be 
sent to him/her in due course, if upon consideration of 
his/her representation it is decided to offer him/her 
temporary appointment of Stenographer Grade- III in the 

Song and Drama Division. 

Taking of an oath of allegiance/faithfulness to the 
Constitution of India or making a solemn affirmation to that 
effect in prescribed proforma: 

Production of the following original documents/certificates 
along with two attested copies of each:- 

Educational Qualification, 
Certificate of age, 
Character certificate in the prescribed proforma from 
two Gazetted Officers duly countersigned by Dist. 
Magistrate/S. D.M. 
Certificate in the prescribed proforma in support of 
candidates claim to belong ST/SC/OBC. 

If any declaration given or information furnished by Sri 
Joynal Medin proves to be false or if he/she is found to have 
willfully suppressed by material/information, he will be liable 
to removal from service and to such other action as Government 
deem necessary. 

If Sri Joynal Abedin accepts he offer on the above terms and 
conditions, he/she should communicate his/her acceptance or 
report to the authority mentioned in Para 2(v) above immediately 
and in no case later than. If no reply is received or the 
candidate fails to report for duty by the prescribed date, the 
offer of appointment will be treated as cancelled. 

6. 	No traveling allowance will be allowed for joining this 
appointment. 



• 	Sd/- 

(SIJRINDER fVIOHAN) 

Deputy Director (Admn.) 

1U1O 

Sri Joynal Abedin 

S/o Md. Kamor Au, 
Viii- BandhalPara, 
P.O & P.S. -Bilasipara, 
Dist- Dhubri (Assam) 
Pin-783348. 

Copy to:- 
Pay & Accounts officer (Through Dy. Director, Guwahati) 
Personal file of Sri Joynal Abedin, 
Deputy Director, S & DD, Guwahati Center. 
Guard Fie (Adm. I Section) 
Computer cell, S & DD. 

Sd/- 
(SURINDER MOHAN) 

Deputy Director (Admn.) 
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Uo.-A-12D11/1/95_Mmn,I 
& In ,im:t lilvi slon 	ta 

Ministry or Iiifotm;I.lon & L)c-oadcasUu 
tt.ti.. 

iooc.Iiita flhiava.CGO Complex, 
1,odi Load.New'Delhl-11O003 	_______ 

Dated the 0.07  Frua'1996 
ti 17 1.1 () R IN Ii I) U U 

---------------------- 

a. 

Consequent upon hls/h'rr nomIsiatkon by the 19tall Oeloct.ion 
Gol6RIofl for ppolnteiit 10 the post - ' Of 3tenrhrr Grade III 
or lii the ca1e of pav Of fl.1O.156Q_EB.. 	

?1'ered 	a Sb Joynál Abedirt 	is hereby 
PrarY appoInaent to the i'ot of &tenoga-9he.r_Grade 	1 

in the oLtIce of 	on 	& Ui-ama ULvIs4on. hlfie shall- a so be 
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dm ( al b 1 a under ITh les awl tih I c I. t 	the cond I hI ons.i ad dow,i In 

Lite - oLder. governed In 	 ucIt allowances In force from 
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2. 	This teras of Aj)p,)J .I ILmonL are as fotl0146 

1) 1 he ippo in ten t Is pure I v  I  ornpol ary. an (1  will 
UI Ic (or pereanent e,ployrii, 
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 noøcon(er any 

11
.
) fin flppolnLMel)I m;iv 1' I 	mhiI.ed at any time by a 
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authorlt,-. however 	reseti' th,.' riht ot terminating 	the 

the appo1ii1e ffflt.,1ih or before the stipulated 

	

' 	 tLeby ahln 	 lo Iiiniher - o['a sum equlvilent 

(or Lite part of notior the expired 
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tIi) - Tle,4ntent carris whit it liability to serve 

in any 

pwt oX India 'or abroad. 

Joynal Abedjn 	 siCall - be 	-on 

prot.I.c for a period of t 'ars•  from the date of appointment 
- which *ay be extended or cdtai.léd at the discretion of the 
a)poIntJng authority. 

- v) TI L1sc1quárters of Ol.,'WV#/ Joynal Abedtn - 

will 	s be 	for 	the 	presetit •'. -at 	Uong 	& 	- Drama 
l)IvLsIou 	,llaU Iha Road, C za)&t4_1731003------- -- 

3. The appointment will f .ijrl.her stib.iect to:- 

I) Production of .certificat.e of fitness from competent authority. 
• 	Civil. Uurgeon/Dlstrict Medical Officer. 
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aervice nllU,'i the 1 	India: - 

le p.rnon who has hh)fl 1il;'; one wife livinq or who havin 
njUp aarriea lii ;iny 	 In 41lich such a marriage In 
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t% qjin of its tahi,ut pinc.e h;ii1ii the I Ife tls;a of such 
be eligible foi ;i,,I,n[ntnjei,1 to Lite 'erv'ice, 	iiiiiens 
India aRei- heiu, 	LJsfid that there are special 

pds fQr doing.:so,eem1,i 	 from Lite operation of 
rule, 

li) 

 

Ho fnmal, person wiloSt! in:;j; Line 1, void liy rnanouis of 	the 
husband hiaving a wife lIvI1141 al. l.l;(l lime of much riarrLage or who 
baa married a peraon who have a d fe ILvLnq al; (.I;' tLe or 
ei vice, ;inleus tI;s flovt.or j.ia e.1er being sai;isfied that 

l.here are M'ecJal..grouluIs Tq,r cJtfI so, exempt any female Derson 
from Lite operation of this role.

:  

The offer of. appohi(.meiii.' is, therefore, coiidJdona1 upon 
lii s' her 	1tALJ stying 	Lite r ntj;i I temonte menblpned ,bove quid to 
It I /I;'r fur n LsI;Ing 	to 	U; I it 	I) 1 v I a I on 	a dnCiratl'(Ii 	naked 	lit 
•'t;lnexure i;o thila Memoinm,h;m ;iJ niiçt I Ut his/her . rsply. 
ii,wevnr, lie/she does not .-tiJ •r  N (.i;q' above condi tAot; and desl tea 
to be exempted from ti; oprra'.iou; dC Lite above mentioned rules 
for airy siocial reasons, he/she sho;;Id make a repi-eseniatlon in 
wrlt.tiq In this behalf Immed lately. Tile offer of apjioliitment 
isihi In Utat case be 1rea1.e 	as cancelled 	and 	further 
c:mmun I cal. (OH will be s'si I. 	I.&T' ii a/her in due course, If upon 

of his/her i ' p, c'.'n,;taI, Lbii It its decided 	to offer 
lila/het temporary &ppo1i;I.mti;t oF tnnngra.ntr Ge4i' ItI 
it; the Uotiq & Dxaaa DivIsion. 	. 

I I)' Taking of ail oath •orIJ.eg.Ience/taiUifulille&s to Lite 
cout1tution of' india or iiakiiiGt a solemn affirmation to that 
effect In. pi- icrlbed profo!ma 

I vi Vro1uct1on of the foil . i i, ou I iiial documeufcer tificates 
aIoirwI1h two attested copies of each: - 

) riucauona1 qualiflcaii.,n 
l) Certificate of ae 
C) Character Certificate iii Hui prescribed proforma from two 
(;ae11od Officers dLuly con I.ers(,:;I by Distt,tiagi6trate/O.Dji, 

Certificate . Jn the prc*n hecI pi-oforma in support of 
caiulltiates claIm to belong to NVNUOUC. 

4. 	It, any declaration 	q i VII or 	information 	fijrtl (shied 	by 
-- proves to be false 

It b/I;e is found 	to 	h-ve 	wilfully 	supressed 	by 
i'aierial/I;;tormation, he/-bp ul ; 	be liable to removal from 

..servLce.n.nd to such other ;iclio,; as Government deem' necessary. 
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Puoffer on the
n1cate hIs/her 

raentjofled in iari 

Joyna],'Abdjn _ 	accepts 
aboveerms 	nd conditions, he/6he should 
acceance or report to the 	authority 

2(v) 1  aboVe immediately and In no case later thiul 	If no reply is Iecf Eyed or the candidate falls to report for Aty by the presci- jtcI dale, the offer of 'polntment wili. be  troat.d a C&ncolled. 
fl. 	tft, 	VtIi a11ow,nce wi.ij. tie &tloWed, tor idining thie 
appointmeflt. 

( tJRINDER 1,10HAN  
V 	 1J 	 •7 U L 1. i.. %.0 1 	ttUtI41I, 

Shri  Joynal 	 jU 

ti:-  BaYihaztpa  1'&SSr_BUa.1para,.  DL. 	&ibrj 	- am)  

Copy to:'-l. Pay .& Accounts: OJul r (Through Dy,Diretor,Guwahj) 
• 2.Persona1 file o 	.t8mt/Kr. Joya]. Abedin Deputy Director, 	DD, Guwahatj. Centre 

Gu.rd"Fi1.e' (Adrn.1 section) 
Computer Cell, &UD. 

1p 

(RINDER MIAT ), 
Deputy Director (Admn.) 

I.'. 

?. 	
:. 
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Np .A_12O11/1/95-A 
F 	Song and Drama Division 
flinistry of Information & 	adcatir 

* * ** * * 
CGO Complex, Lodhi- Road, 
New Delh.i-11O003. 

0 R D E 

— •TT -23 

Dated the Narchl ,1397 

.4.41'AP_xVrz.j_: -.3 

Shri Joynal Abed-in is appointed to the post 

of stenographer Grade III ( Group 'C' .4on_gazetted) 

Carfyiflg a scale of pay of 	200_30160EB0 

2040 on tetrporary basis w,e.f. 16th Febr%.ary,1996 

( FN ). 
On his appointeflt to the post of stenorapber 

Orade III, Shri Joynl Abedi-n is posted at GuWahti 
Ragional Centre of the Division. 

Shri Joynal Abedin, steno grapher Grade III 
will be on probation for a period of two years 
w.e.f. 16th FebruarY 9 1996. 

Surinder Ilohan) 
Deputy DirectorAd1flri.) 

40P y 
hri Joynal Abedin, stenographer, Song- and Drama 

Division, Guwahati Regiobal Centre. 
Deputy Director, S&DD, 	

Centre. 
.}is Nomiflstiofl folder received from the Staff 

rmmission and iedical FittneSS Certifi- ------------------------------------------------ 
cate, Two Character Certificates etc.J.fl OrJJ-fl-'-i 

ecord in his Service- are enclosed for necessarY r 
Book/Personal file. 
The Pay and Accounts Officer, DoordarShan, Guahati. 
Personal file of Shri Joynal Abedifl. 
P.A. to Director, S&)D. 
Guard file! Stock file (Adfllfl.I). 

( Surinder iohan 
Deputy DirectOr(Ad1.) 

 
 
 
 

* a ry a * 
Atts;: 
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o. 
Song and Drama DivI3lon 

'1inistry r'f Ini'ormtjon & Broadcasting 

CGO Complex,3ooc}-:a Bhawari 
Lodhi Roid, New Delhi-11QCQ, 

Dated the 13thJuly,21 

_OFFICE ORDER 

The competent authority is Dleased to terminate the 
probation period and also to appoint the following Steno- 
ranherGrade III, Song and Drama Division, in substantive 

capacity from the date shown against each:- 

S.No, Name 	 Date 	Date of 	Present 
termina- 	aopoint-. 	rlce cf 
tion of 	went in 	Posting. 

orobati- 	the 
on 	 substan- 

tive 
capacity. 

1, Sh. Nirma). Kuiar 29,8.19Q.T 29.8. 1993 Lucknow 
2. J1s, K,B.suja 	vi 30.1.1998 30.1.1998 Eangalore \.3Sh. Jayzia]. Abedin 16.2.1998 16.2.1998 Guwahat.i  'is.  - Charul 24.10,1998 24.1019c?R Delhi 

 Sh, Yoginder Soni 06.04.2000 06.04.2000 
Re g 10 n. 
Bhopal. 

- 	 6. Sh. Kaznal Rawat 04.05.2000 04.05.200n Chanaiga 
7. Sh. Pankaj Kuar 01.07.2000 01.07.200n Delhi. 

( K.L.DAS ' 

CoPy to:- 
ADMINISTRATIVE OFFICER. 

•1. 	All individuals concerned. 
All Officers at Hors./Regional/subntres, 
Personal file of all concerned, 
All Pay & Accounts 0fficr concerned( Through DD, 
PA to Director,S&DD. 
Guard f11 (Adinri. I Section. 

conce rnecl), 

r-L~- 

K.L.D 	) 

ADMINISTRKI'iVE OFFICER 

• 	 - 	
. _g •4#44 	I.. 
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NOTIF1CA11ON 
New Dlbj the 29th Seplcrntr, 2(X)5 

G.S.a 359 •—fl excj of Ilic por 	rCTTed by the previso to ankle 309 of the Constiuon id in supcj of the Press Information Bureau (Group C' Posts_lc1dqne) Rccniitment RuIns, 1989, the Press hifornj0 Bureau (Group 'C' pls—Eastcrn Region) Rj 
	

RuJcs 1989, the Press Inform(jou Bureau (Group C' 
posls—NoiJi Region) Rccn 	

Rules 1989, the Press lI1fonmijon Uurcau (Group 'C' pos—SouUrn Region) Rules, 1989, the Press tnfornj0 Bureau (Group 'C' p_w 
	Region) 	Rules, 1989, in so 

far as ([icy rc1at to the posts of Stenographer (Junior) and Stcnogjp 
	(Senior), except as respects things done or 

ornitteij tobd 	
before such SUPCtSCSSOD the President hcrcby makes the folinwinc, n,l.e 
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Guwati Bench '\ 

1T1 Tft 

recruitment to the Poi ' 
 fStciiographer in the Ministry of Information and Broadcasting Press Jnforniation Headquarters liegional and Branch OfTiccs namely 

I. Shari title and commenccmenl_( l These rules may bc caiIci the Ministry of Infonij and Broadcas Press lrffonnatj 	
u's ileadquancrs Regional and flranci 011is Stenographer5 (Grade-I Ciradc 11 arid Grade If 

(2) 
Thcv shall cwiic into lorce on the date of ihcir pubhcatio,

i  in the Official Ga,citc Appljcatj1n 	
Thccc titles shall ;rppk In the posts specified in coltimi, I of thc Sclicduijc 

Number of posts. classirca(jo,i niid 	
aItii 	hereto  scale nf 

PaY.—Tbe number of posts, lhcJrcJassfficatj and the ScaJc of pa) aUaclieJ thereto shall be as Specified in COlUmnS (2) to (4) of the said Schcdul 

rIcthoJ of recrujtn)efl( age limit, 
qualiflcatj005 

ctc.—Th method of recflxitiicnt age limit, quatficajo and other matters relating to the said posts shall be ns 
spxifiJ in columns (5) to (14) of the aforccajd Seheduje 

DisqualIuicatio '—Nopercon 

(a) who has entered Into or Cpntracted a marriage with a person having a spouse living; or 

(h) who, having a spoiic hivtri has entered into or corlin, ctcd a mafflagc with any perso 
shall be eligible for appointment to any of the said post 

Providod that the Central Govcrnmc iiia. if satisfied that such marriage as pCIrflIsSibIc under (he persona) law applicable to ch person and the other parl to the niarTiage and that there arc other groritids for so doing. ccmnp atiy person from the operation of this rule 

6 Power to rlux._Where the Ccntrai (iovcrnrnciit is of the opinion that it is necessar' or epedjcni so to do, it 
may, by order and for reasons to be recorded in wrltir1, rcla any of the provisions of these ruics with rspecttoay class or category of persons. 

	

7 Saiiig.01 ttiti 	in 	ie 	r 	ti I af1ct rccn aliotis, Ida \atio:i of nc liririt :111th oilier (OFftcsSIoji 

	

rutrcd lobe pros ided for the 	Uti 	the SC1IC(j;,IC(J I rihes, Fx-scrvjcejiic,i am] otn 	Speciai e;Iieorrc 01 persons in aecordaitce with the ordcr Issued hv thc Central (0%'ernrriciit from tune to tiuic in this regard 

S(iWI)tJhi 
Naincof 
post 

rqulllber of CIsstflcatt1 	Scale of pay Whcthc posts Whether benefit of added Selection post years Of 	àdrnissj 
or non-select ion bic uJidcr'14te3O 01 the 
post 

Central Civil Services 
1 2 ....................... (Pensii) Rules, 1972 

I. Stcnogrp 
Gmde I 

9* (2(5) 
Subjcct to 

4 

Geiicral Central 	fts. 5500-175- 
Scrvjce. Gwup 

5 

Selection 
. ... 

Not applicable 
variation 

.. ......
'ii, Noi]-Gaj,d 

dependent Non.Mjiuslcr,;il 
on 
workload 

----------------------------- 

Age 

0aIificaj0g15 required 
for di re ct recruits 	

. 

catiorsal qualificajo5 probation, 
prescrit,cd for direct i(any 
recruits will apply in 
the case of prumote 

Not applicable 
. Not applicable ........ Not applicable Two vcarc 

I 
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GUwhEti Bench 

Ftihod of recrtiitment whether by 
/dircct recruitment or by promotion 
or by deputa1oflJabsorjon and 
percentage of the posts to be filled 
by various iflethods 

case of 

from which proitiolion or deputation or absorptioii to be made 

12 
Pmtnotion 	

Promotion: 

Stcnograp 	Grade 11 in the pa scale of Rs 5 000---$(j(i() working in the Pressfijrotniaori 13iircaus Hcad(111 rter lcgioiial ;ind flranch Offices it h ihrçe \C;ii' regular sen icc in the grade 

Note: \Vherejjinjors who hint completed their qua1ifyij or eligibility 
SCIvict are being considered for promotion their seniors would also be considercd, 

pros ided they arc not short of the requisite qualifying or eligibility scryice 
by more than half of such qualifying or eligibility service or two years, 
whichever is less and have Swxessfully conipleledi their protiation period 
for PromOtion to the next higher grade along with their iwftors who have 
already completed such qualifying or eligibility service, 

IfA Depamcjita1 Promotion Coninuttec c.\jsts what is its 
Coniposition? 

4.1 	 - 

Group 'ii' Depajiuiejj 	'rwuoljou (nmuttev H 	(forconsiacrug promotion) consisting of:- • 	* 	._,  .. 	 - 4 	 lfl _t 	
CMA. 

•. 	,Ifl fl IVU$yj,. & I Ur 	•UIiiijj 

or Additionw Principal lnformatioii Officer 
(AdministiaijoQ) 

Z Assistant PnncjJ Information Officer 
(AdJnhzListJt 1cm) 

Under Secretary, Ministry of Information and 
Broadcasting (dealing with Press 1 riforinal ion 
Bureau) 

Au Officer belonging to SchcduIc(J Caste or 
SClid1cd Tribe at the Under Secretary level 

2 

2. Stenographer 	19' (2()5) 
Grade II 	'(Subject to 

variation 
dependent on 
workJoad) 

1 	 , 	4 	 5 

Geuienml Central 	Rs •5(X$L I 50- 	SefecOoii ' Not applicable Service. Group 	Q.Xj 
C'. Non- Jacij 

7 	 8 	 9 	 10 
..... ................. Not applicable 	 Not applicable 	 Not applicable 	 Not applicable 

Ii 	
12 

F hmdu -cd per cent by promoo failing 	Promotiom, 
which by deputation. 	

From amcfnst Stenographers Grade 111 in the pay scale of Its 

Ci rcuntstances in which tIme Li nion Public 
Sen ice Conirflissirm is to be consulted in 
ruak i mg recruitment 

14 
- - 

 

Collsultatinn with Union Put)IIC Semtx  
Commission necessary for a mend nicni/ t 	

-r . •kE11.,,., 	
•¼IIIflUI,U,, U .....y 	 .., • '.a.v 
flues. 	

pJ 

 

—Member 

—Nleinhcr 

--Member 



Adminstrt,Trtm! 

2 	MR 2010 

0 
	 Ench 

Ill 	Uuaus 
having eight ycars' of regniar service in the grade. 

f}cputatioii._E:rum amongst the officers lioldin equivaJ,, or anal 
posts in ihc pa scale of Rs. SINni- I 5(J-t0o() ith thrcc yc.,r s regular scrv in the graljc. 

Note l.—PcrjJ of deputation in another c.-cadi -c post held lniniesiiatcly including penod of deputation PrccJing tius
th  ppoinmct itt e Sante organijo shaH oniinaiily not 	

ii 
cccJ thrccyrs 

Note 2.—The max mum age limft Tot Woinlment bydepuiatjon shall be not eXcccing fifty six ycars ason the closing dale of receipt of application 
14 Group 'C' DepartjneaI  

Consisittig of 	
Pronlotlon Coti,rntt 	

Noj apphiblc 
I. Sezuor AddfflonJ Principat Information Officci 

—Chai, 
or Additj01j Principal lnformaon OITiccr 

• SSAI I t?tA...J (lIst. %.s. 

Assistant Principal lnfornL(ion Officer 	--Member (Administration) 

Under Secretary Mirustn of hnfortnaon and 
Broadcasting (dealing \villi Press Inforumi bit 

• Huru) 

Undcr.Secreta, belonging to Scheduled Caste 
orScbedulcdThbe 

3. Stenograper 	21 * (2(X15)  
Grade 	 General Central 	I 4(X)-l(). UI 	 Subjcct to 	 Service. Group C 	() 	

Direct Rccluitni en t 
through Staff Selection 

	

variation 	 Nori.Ga,tJ  
dcp€ti 	 COifnion dci1t on 	 ni Non_MjnjstCrjah 
workioud 

- OCtWCCn 18 and 25'ars 	 - --- ----.-..- ---- .-.-- N applicable  (Rela ablc for G 	 (a) Maiculation or equivalent 	No( weriui 	scr ui 	 tr
c.'camin4l(jon passed from a 	applicable (1 1 )10 the age of 40 years in the case - 

 of general can 	 rognis Board or University 

	

d.idat and upto 45 	 ec 
 

	

)'eazs in the case of candjthtcs 	 -  bel 	 (b) 

	

onging to SchedulJ Castes 	
words per IH Short hand and 31) and Schcduj Tribes in accordince  

%Jth 	 nunute in typing in Inglisli the Instructions Issut..d b th 
Central Goveninfl from lime to iIW, 

Note 1: The crucial date for détcnnirti:ig 
the age limit shall be the closing dale for 

- 

• (except for the closing date prescrjb<J 
for those in Assam, Meghalaya, Anjnac1J - 
PrBdesh, Mizoran Maiupw NagalarxtTripunj.- 	 - 
Sikkim, Ladakh Division of Jaminu and Kashutuir 
S(ate, Lahaul and Spiti District and Pangi 
Sub-.Djvjsioti of Himachal PradesIL the UnIon 
Territories ofAndaitian and Njcot)Jr Islands 
and Lakshadwecp). 



12 

i years 	 Hundred per cent by direct recruitfficnt 	 Not applicable 

13 	 14 

q)arlmental Prumotion Committee (for considering cases for confirnial tori) 	 Not applicable. 
ilsisti ug of 

Ii Headquarters 

Deputy Principal Information Officer or Director Public Relations (Admit.) —Chairman 
Asisuiiij Pr iticipal Irriur iitauuu OiTkei 	Adrtut.) —ivieiiibvt 

Under Secretary, Ministry of I nfor Inatton & 13 roadcastt rig (deal tug 	tilt 
Press Information Bureau) —Meiiibcr 

egionai Offices 

lmndigarb 

Infornaton Officer. Press information E3ureaii. Chanduarh • 	€luinicin 

AsststantSjauonDjsector, Afl India Radios Chandigarh --v1embcr 

1. 	011lccrof the Rank of Assistant Information Officer or Administrative 
Officer, Press Information bureau, Chandigarh —Mcmtxr 

Uunibii 

1. 	information Officer, Press Infonnation Bureau. Mumbal —Chairman 
t. 	Senior Administrative Officer, Doordarshan Kcndra. Murubai •—Mcmnbcr 
I. 	Officer of the Rank of Assistant information OlTicer or Administrative 

Officer. Press Information Bureau, Munibal —Mcmlxr 
K,ikata 

I. 	Information Officer, Press Information Bureau. Kolkata --Ckiirnui 
L 	Assistant Station Director. All India Radio. Kolkata --Mcnibc( 

. 	Officer of the Rank of Assistant lnlbrrnatiou Officer or Administrative 
Officer. Press information i3ureau, Kolkata ----Member 

Chnnai 

1. 	Information Officer, Press lnfonnaubn t3uteau, Chcnnai —Chairman 
Z 	Assistant Station Director, All India Radio. Chennai —Member 

3. 	Officer of the Rank of Assistant Information Officer, 
Press Information Bureau. Ciicnnai —Member 

Jibopal 
I. 	Information Officer, Press Infornialion Bureau, Bhopal —Chairman 
2 	Senior Administrative Officer, Doordarshan Kendra. Bhopal —Member 
3 	Ofliccr of the Rank of Assistant lnfornviiiou Officer or Adminisiratie 

011icer, Press information Bureau. Bliopal - •Mcrnbcr 

9 

F The crucial date for 
theagelimitinthecaseof,
s from Employment
hall be the last date up to 

!ilch the Employment Exchange is 
kod to submit thc names. 

U) 	 .. 

_i2 :A1i 2.10 

Guv:.hati Bench 
TTC 



. 	___ 

( 60 

V 	I. 	Jnforn-iatjon Ofriccr, Press Inforrniriori I3ur;,ri Luchnw 

Scnior Adrrrirrrci( ii u 	r 	I)oor(I Ush 	n kdn 	ritki o' 
J 	Officer o 	I hc Rank of AsstSI;IJ)t In1or,riatjo, 

Mciij 

Officer or Adfriirik,,-tj 
Officer. Press Inlorniattopi Uurcau, Lucknws ç 

I. 

	

Wormation Officer, Prcss !nforiiiaijcn flurean: Guss•;ih 	i 2. 	
SCiorAdiiiIisiveO!1jcer Do(Jrrja:ShaTiKcJltha (iuw;ifiatj 

. 	Officer ofilic rank o(Assjsiant Inforniatioti 
--tvlcriilyr 

Officer, 
Press Information Bureau. GusaIiii 

L 	Jnfonnatiun Officcr. Prcsc I nIorT,)aIior, iiirearp 	I iicraliad 
Senior Adnij,ijsatjve O(1iccr, Doorda rshan Kendra Hdcral,j 
Officer of the rank of Assisiint Inforijialiori 

- - 	leinki 
Officer or Adiriiijr;itj • 

S  No 
l ii(\pfl 



/ 
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2/1i2002-Adnin-J 
PRESS iNFORMATION BUREAU 

JOVI'RNMEN! OF IND1A 
t4ew DJhi. dated 24-2-2006 

Subject: Recruitment Rules for the post of Sienographers (Grade 1,11 and 111) in PIB after 
restructuring of cadre of Slenographers in Non-Secretariat offices. 

In accordance with the Ministry of Information and Droadcasting, Press Information 
Bureau's Headquarters, Regional and Branch Offices Stenographers(Grade-I. Grade-il and Grade 
111) Recruitment Rules, 2005, the revised disribution of s.tenographevs Grade-I, Grade-U & 
Grade-ifi posts after -restructuring of the cadre is as under :- 

S. No.: Post Scale of Pay 
(inRupees) 

Number of posts 
i Be1re 

restructuring 

Number of posts 
Afler 
restructuring 

01 	Stenographer Urade.111 4000-100-60O0 1 	40 21* 
02 	Stenographer Grade-fl 5000-150-8000 9 19 
03 	Stenographer Grade-I 5500-175-9000 i 
Total 

*One  post each at P (IIQ), Jammu. Srinagar, Shimla. Indore, Kots, Kanpur, Varnasi, Shiflong, 
imphal. Aizwal, Agartaa, Gangtot Port BlaIr. Vijayawada, Hyderabad, Kochi, Madurai. 
Nanded. Panaji & Rajkot. 

#One post eaèh at Chandigarh, Srinagar, Jalandhar, Jaipur, Lucknow, Patna, Cmwahati (2), 
Kohima, K0IKata(2), Bhubaneswar, Bangalore, Chennai, Mumbai(2), Pune. l4agpur and 
Thiruananthapuram. 

'One post each at Chandigarh, Bhopat., Lucknow, Guwahati, Kolkata, Hydrabad, Chenn.ai, 
Mumbai. and AJuieaabad. 

Ths restructuring has bccone eftèctive from 2909.2005. the date of publication of the 
said Recruitment Rules in the Official Gazette. 

Eric!. Revised RTRu1ej fur Sknu&aphem. 

All Regiona3ranch Offices 
Pay andccount.Offlce)MS) MfO I&B. 
Cash /Budget Sections. 

4.. 	Guard FileiRefcrence Folder. 

(Parkash Kaur) 
Assistant Principal Information Officer 

b— ' 
\,/ 	

AA~ 
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GUW,!,Wul CE.4TEE 

DATIE *Lb~v 
A copy of seniority list in the grade of Strenograpfie,. 

(rtle III in Song and Drama Di vision as on I 
. I .2008 is enclosed. It is requested that- the copy of 

SCflIOii(y list nie (or (tic ()(iiciiJ coliceriled 
nay kindly he issued a fler ohaining dated receipt. In case any 

discrepaiicv is Ibund (lie same may be brought to he 
flOtice of (lie Hqrs immediately but not later than 

10.3.2008 failing which the seniority list tinder refereiice will be treated as final. 

Ends : As lhove 

Kulsange) 
Deputy Director (Adni) 

Copy to 

All Deputy DirectoI/ASsis(arit Directors at centers alongwiti1 a COp)' of (lie i Iiter - se.se,ljorj ty list meant for the i nd i vidua I. Each individual COlicertied 
' I, 

. .ui Ot'fic.s at Hqrs of S&DD New Delhi. PA, to Directoi', S&DD 
Guard file (Adnin I Section) 

D kr.* Ku Isa n 
Deputy Director (Admn) 

--. , 1 

22 	12010 

Guw 	Bench 
;T 1T 

Song and Drama Division 
Ministry of lntorna(jori and Broadcasting 

Soocha flhavan, LocI hi Road. 
Nev 1)IJi- I lO()Lii 

on ecl (he February 26. 20( ) 

Sub: Seniurity list in the grade of Stenographer Or. 111 in 
Song and Drama Division as on 1 .1 .2008 

ft 



	

- 	 S -, nK and Drama Divisi,i. 
• 	JilH5trV of Informatior & Broadcasting. 	\ 

SENIORiTY LIST OF S ENOGR{g GRill IN SONG AND bRAMA DIVISION AS ON I I .2(ffl 
Sr. 	Name of Officer 	 Dac of 	 Date of regular 	Whether 	 I'Iace7. 

	

Birth 	 Appointment 	belongs 	 posting 

(Dr.N e) 
Deputy Director (Admh.) 

c: 	iri 

22 MtR 2U1O 

Guwahati Bench 



No. 35034/1/97&t((D)  

Ministry  
Government of India 	 11 of Fersonjiel, Pithflc Grievances and Pns105 

(Departj-jen t of ?ersorel and Training) 	- 

North BIock,,Wcr Delhi 11000! 
August. 9, 1999 

QEgE AlE41ORANou,4 
Subject:. THE A:5StJ:b CAREER PRQ(RESSION SCHEME FOR 

THE CENTRAL GOVERNMENT CIVILIAN EMPLOYEES 

The Fifth Central Pay Commission in its eport has made certain recommendations 
relating to the Assured Career PrcJgresjozi (AC?) Scheme for the Cential Goernxnent civilian 
empIoyces in all Minislrjen/I)eJ,artments The AC? Scheme needs to be viewed as a 

'Safety Net' 
to deal with 

the problem of geiluiric stagnation and hardship fared by t1 '!9yces due to lack 
of adequate promotional avenues Accordingjy, afler careful consideräjtj i'has been decided - 
by the Govcrent to intrtjdticc the AC? Scheme recommended by the Fifth Cei Cmmjsjo,1 with Certain mOdjfjciz,joa  as indicated hereunder:. 	

jral Pay 
 

2. 
2.1 	In respect of Group 'A' Central 

SCTVjCCS (TechnicalftIofl.Tecfinj., ro financial upgr:da(jon under the Schenic is being proposed for the reason that pxomotion in thefr case must 
be earned. Hence, it has been decided that there shall be no benefits 

under the AC? Scheme for Group 'A' Central seiccs (rechnical/Nofl.T(.Chfljcal)  CaSe would, however, COntjj 	l 	 Cadre Controlling Athijtj3 in their 
functio J 	 iniprov 	ni thc proot ion prospects in organisatjos/315 on grounds by way of ?rgajsatjo 	study, cadre review, etc. as per prescribed norms. 

	

3. 	GRojp 's', 'c' AND 'D' SERVICIESIPO STS,D ISOLAThD 

	

3. 1 	
While in respect of these catcgozjes also promotion shall cozUinue  to be duly earned, it is proposed to adopt the AC? Scheirte in a modified form 10 mitigate hardship in cases of acute stagnation either in a cadre O in in isolated post. Keeping in view afl relevant factors, it has, therefore, been decided to grant 

and 	 [as recommended b the Fifth C entral Pay Commnjssj011 	also 'naccordan with the Agreed Sculement dated &ptember ii, 1997 (in 
relation to Group 'C' and 'D' employees) entered into with the Staff Side of the. National Cojj (JCM)J uu(ler I he ACP Scheme to Group 'B', 'C' and 'D' employees on completion of Ui and 24 

(subjcct to COfldltjOno4 in Annexu..J) of regular service resj5ectively. Isolated posts in Group 'A', 'B', 'C' and 'D' categorjes which shave no promotional avenues shall also qualify for similar benefits on the pattern indicated above. 
Ccrtain categories of eml)loyees such as casual employce; (including those 

with temporary stall)!;), id-hnc and contract npJgve shaij 
Grant of firIancjnJ upgradatj115 under the AC? Scheme shall, 

hOw'y he 5;ubject to the cond1t1c 	mentioned in fli 	 .- 

. 	S 	-. 	•i. s1.J..2/_ 

2   '. 
C) 	.... 

-h 



.2. 

3.2 	Rcgulur Srvlce Ix the purpose of Lhc ACP Scheme nhail be interpreted to me 
eliQIbilty rvicc couutd for tegular promotion in terms of relevant RccruitrnenuSerrice Ruk; 

I 
4. < Introduction of the ACI Scheme should. however, in no case affect the normal (regular) 
promctional avenues available on the basis of vaczsicies. Attempu; uecdcd to improve promotion 
prospects in organisatisicadrcs on funtionai ounds by wiiv of rganisatioal study, cadre 
revi 	

(In 
ews. etc as per prescribed nonris should not be given up on the ground that the ACP Scheme 

has been introduced. 

Vacancy based regular promotions, as distinct from financial updation unuer the AC? 
Schenic. shall Continue to be ;mniited after due screening by a regular Déparimnental Promotion 
Comniiuee as per relcv.int niln/giiidelinrs. 

BN.NG CQi1JrJj 

6.] 	A departmejita Srcejn Committee Ebafl be constituted for the'purposc of processing 
the cases for grant of bencfitindc:r the AC? Scheme. 

6. 	The coingo iu.1u . of the Screening Coiittee shall be the same as. that of the DPC 
prscibcd under the relevant Rc.-ruitnicnt/Servicc Rules for regular promotion to the higher 
grade to which financial upgrodamion is to he granted. l-lowe';er, in cases where DPC as per 
th p'cscnibcd rules is lieudcd by he CIlaiima.-L'Mcmber of the tJPSC. the Screening Committee 
undet the ACP Scheme shall, insuad, be headed by the Secretary or an officer of equivalent rank 
of th conccmned Ministry/Depaitment. In respect of isolated posts, the; compo:cition of the 
Seening Committee (wtb irtodification as noted above, if required) shall be the same as that of 
th• DPC for promotion to anatogus grade in that Ministry/Department. 

.3 	In order to prevent op.ration of the AG' Scheme front rcsulting.into undue strain on the 
aciminisLralivc machinery. the Scrc:eninp Com.rniuce shall follow a UmL-schcdJle and meet twice 
in a linanciai year - prcf':mnbly in the Q LILLNML of January and JL'I' fordnç processing of 
the cases. Accordingly, cases rcawring during the first-half (April-September) of a particular 
fiaar.cial year for grant of benefit; under the AC? Schem shall be takcn up for consideration by 
the screening Commiuee meeting in the first week of January of the previous financial year. 
Similarly, the Screening Corninitl!e meeting in the first week of July of any financial year shall 
proccss the cases that would be maturing during the second-half (October-March) of the sante 
financial year. For example, the Screening Committee meeting in the first week of January, 
1999 woild process the ca.nes tiat would attain maturity during the period April 1, 1999 to 
Septmber 30, 1.999 and the Screening Committee meeting in th: first week of July, 1999 would 
process the cases that would mature during the period Octobcr 1, 1999 to March 31,2000. 

6.4 	To makc the Schcrm otema(jorlal, the Cadre Controlling Authori:iesslall constitute the 
first Screening Committee uf the cUrrent' financial year within a month fronl..thc date of issue 
of these instructions to eoasidcr the cases that have already matured or would be maturing upto 
Mar:h 31. 2000 for grant of benefits under the ACP Scheme. The ncxtScrccning.Contmittce 
shal he Lonstituted as pr.r the tixrie-cI:zdulc sgestcd above. 

r2! rUf101 
MlMq 

22 MJ1 20i0 
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.3. -4v.---* 	-

vN 

Fir
stries/Departments are advised to e,tp[orc the possibility of effecting savings so as 

.se the additional financial commitment that introduction of the ;CP Scheme may 

The ACP Scheme shall become operational from the date of issue of this Office 
Memorandum. 

In so far as persons serving in the Indian Audit and Accounts Departments are 

concerned, these oders issue after consultation with th e Comptroller  and AuditDr General of 

India. 

The Fifth Central Pay Commission in paragraph 52.15 of its Report has niso separatelY 
recommended a "Dynamic Assured Career Progression Mechanism" for differcnt streams of 

m doctors. It has been decided that the said recomendation may be considered separately by the 
administrative Ministry concerned in consultation with the Department of Personnel and 

Training and the Department of Epertdilure. 

ii, 	Any interpretationlcLffillC;uliOU of doubt as to the scope and meaning of the provisionS of 

the ACP Scheme shall be given by the Department of Personnel and Trainig EstablishmCflt-D). 

All Ministrics/Dcpattrneflt! -, may give wide circulation to these instriictioilS fpr guidance 

of all concerned and ah;o take irrirncdiatc steps to implement the Scheme keeping 
in view the 

grund :;ituation obtaining in services/cadres/ posts within their administrative jurisdiction: 

Hindi version, would follnw 	 - 

(K.K. HA) 
Director(EstabliShmeflt) 

To 

All Ministes/DepUtmeflt of the Government of India 
President's SecretariatIVicc President's Secretariat/Prime Minister's OfficeI 
Supreme CourtlRajya Sahha Secretariat/Lok S.abha Secretariat/Cabinet S:Cretariat/ 
UP5C/CVC/C&A0,'Cflt Administrative Tribunal(PIiflciPal Bench), New Delhi 
All attached/subordinate offices ol the Ministry of Personnel, Public 
Grievances and Pen;ions 

4, 	Secretary, National Commission for Minorities 
Secretary, National Commission for Scheduled Castes/Scheduled Tribes 
Secretary, Staff Side, National Council (JCM), 13-C, Ferozcshah Road, New Delhi 
All Staff Side Members o[ the National Council (JCM) 

II. 	Establishment (D) Section-conk 

4/ 
.1 

IL __ 



	

4 	ANNEXtJ 
CON()ITIOM.5 FOR GP.ANT OFJJJ3'4tJkL 

 

.J 	 UNDER THE Ac? sc3-4M4 
. 	 : 

The ACP Scheme en isage merely placement in the higher pay-scalaflt of financial 

benefits (through financial upgradation) only to the Governirient servant concerned on personal 

basis and shall, therefore, neither amount to functional/regular promotiofl nor *ould require' 
creation of new posts for the Pu 1OC, $) 	?( 	 t? 1 i -r 	hk::i1 i; 	 'ii 

.•ti".'. 	•". 	,.. 	4;.... 

The highest pay-scale upto which the fInancial upgradation iizder the Schme shall be 

available will be Rs.14,3(X)-18.300. Beyond this level, there shall be no financial upgradation 	: 

and higher posts shall be filled strictly on vacancy based prumotionS  

The financial benefits unde;lthe ACP Schme shall be wanted from ihe date 01 
completion of the eligibility period prescribed. .mder the AC? SCheme or from the date of 

-issue of these instructions whichever is later, 
 

"''i•T'J 	;'.' - q•U 3rii 

' The first' financial upgradation under the AC? Scheme shall be allowed after 12 years 
of regular service and the sccond upgradation after 12 years of regular service from the date of 
the first financial upgradatiott subject to fulfillment of prescribed condit.ions. In other words, if 
the first upgradation gets postponed on account of the employee not found fit or due to 
departmental proceedings, etc this would have consequential effect on the secorid upgradat.ion 

which would also get deferre.d accordingly,  

5.1 Two financial upgradatians under the ACP Scheme In the entire Govwmeflt service 
career of an employee shall be coiznted against regular promotiOnS (including In-situ promotion 
and fast-track promotlort availed through limited dcpartmerit.3.1 competitive availed 
from thm. grade in which an employee was appointed as a direct recruit. This shall mean that two 

financial upgradatioas under the AC? Scheme shall be available only If no regular promotions 

during the prescribed , perioda (12 and 24 years) have been avalled by an employee. If an 
employee has already got one reguLar promotion, he shall qualify for the second financial 

upgradntlon only on completion of 24 years of regular service under the ACP Scheme. In cue 

two prior promotions on regular basis have already been received by an employee, no benefit 
under the ACP Schem' shall accrue to him; 	' ' 	 ° 	 .: 

L 	 ' 	 çi k117iM 

5.2 	Residency periods (regular 'service) for grnt of benefits under the AC? Scheme shall be 
counted from the grade in whILh an cmployee was appointed as a direct recruit, 	/ 

6. Fulfillment of normal promotion norms (bench-mark, 'deartinefltaI 'examination, 

sentonty-cum-fitness in the casc of Group 'D' s ,employees, etc.) for'graflt f of financial 

upgradations, performance of such duties as are entrustc4 t the empJy OgthCf with 
retention of old deslgiiat.wn, financial upgradations as person to the lncum?fliOr the stated 
purposes and restriction of the AC? Scheme for financial arid 'càtaiif 'other benefits (House 

od 

	

Building Advance, allotment of Govetunent accommatiOfl , a an 	etc 'only without 
conferring any 1,rivilege rdated to higher status (e.g. invitation to ceremonial functions, 
deputation o higher posts. te) shzill be cnsurcd for grant of benefits under the AP Scheme; 

2. 2 	' 



- 	 .g. 

rciai upgradation under the Scheme shall be given to the net higher grade in 
4c '' ith th' existing hierarchy in a cadre/category of posts without creating new posts 

'However, In 	ae of Isolated posts, in the absence of defined hierarchical 
in the financial u'gradation shall be given by .the MinistriesfDepartlfleflts. concerned 

mmediaelv next higher (1j;dnrtVcmiw2) piy scales as tnthcated in AxineircI1 which is in 
keeping with Part-A of the rust Schedule anneied to the Notification datcd September 30, 1997 

' of the Minisir) of Finance (Dpailinent of Exrcuditure) 	Per instance, incumbents of isolated 	' 

posts In the pay-scale S-4, as indicated in Anne.ire-IL will be eligible for iheproposed two 
financ i al upgradatio 	drly to the pay-scales S-5and S-6. Financial upgradation t3fl a dynamic 

basis (r c 	v. ithout 	havin 	to 	create 	posts 	in the relevant 	scales of 	pay) has been 
recorrnmnded by the Fifth Central Pay Commiasion ouIv for the incumbents of isolated posts 
which have no avenues of promotion at all. 	Sincc financial u çgradtions 	'mdci 'the 	Scheme 
shalt 	be 	personal to the incumbet of the isolated post, the same shall be filled at its original 
level (pay-scale) vi hen vacated. Posts which are 	art of a wdll-dfined cadre shall.not qualify for 
the ACI' Scheme on 	dyuamic' basis 	The AC? bencijis in their case Sb1Ll be granted 
conforming to the (xirtlng hierirchical struCUrC O&y, 

-.... 	I, 

The fInancial ujgraclation under the AC? Scheme shall be purely personal to the 
employee and shalt have no relevance to his seniority position. 	As such, there 	shall 	be no 
addition1 financial upguadatibn for the senior employee on the ground that the junior employee 
in the grade has got higher pay-scale under the AC? Scheme; 

On upgrad;ition under the AC? Scherrie, pay of an employee shall be fixed under the 
provisions of FR 22(1) a(1) tiUl)JCCt to c minimum fInancial benefit of Rs1(I0/- as per.. the 
Department of Personnel and Training Office Mcniorandum No.1/07-Pay.l dated July 5, 1999. 
The Iinttncjul benefit allowed under the ACP Scheme shall be final and no paytixation benefit 
shall accrue at the time of regular promotion he. posting against a functional post In the higher 
grade; 	 ., 	4 OcEtno. 	p 

'I 	' 	'. 	 ,...• 	.' 

-r 4J 1  r 	I  4 

tO. 	Grant of higher pay.;cale under the ACP Scheme shall be conditional to the fact that an 
employc, while accepting the iiald benefit, shall be 
jr,,Z ) t&= for regular promotion on OCCUrrenCe of vacancy subsequently. In case he refuses 
to acceut the higher post on,regular promotion subsequently, he shall be subject to normal 
debannnt for regular proincitlori as prescribed in the general instructions In this 'regard. 
However, as and whep he acccpi; regular promotion thereafter, he shall become eligible for. the 
second upgradation under the AC? Scheme only after he completes the required eligibility 
service:period under the AC? Scheme in that higher grade subject to the condition that the 
period for which he was rhbarreiJ for regular promotion shall not count for the purpose. For 
example. if a person has got one finaricialupgradation after ienderi.ng 12 years of regular.service 
and after 2 N , ears thercfiom if he refuses regular promotion and is consequently debared for one 
year and subsequently he is promoted to the higher grade on regular basis aftc:r completion of 
15 years (12+2+1) of regulal service, he shall be eligible for consideration for the second 
upgradition under the AC? Scheme only after rendering ten more years in addition to two years 
of service already remlered by him af:cr the first financial Lpgfltdt on (2+11) in that higher 
grade he. after 25 years (12+2+1.4.10) cf uegular service b'cause the debarment period of one 
year cannot be taken into account t wrdn 'he required 12 years of regular rmlzze In that higher 
grace: 

- 	 6/- 

• 	 92. 
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11 	N U 	matter of ( I i ! cl  'Izn3r peruitv proceedings zrznt of benciits under I  Scheme shaH be subject to iules Iovemin .g normal promotion. Such case.s shall, thercfo1 
rcguhtt.l under the provisions c'frcle';ant CCS(CCA) Rules, 1965 and instructjonn thereund 

The l)ropo.ed AC? &thert.c cot;tcmplates merel y  iJacj 	26j( hasis in the higher pay-scale/grant of financial benefits only and shall not amount to actu i/functional 
promotiOn of the employees concerned. Since orders regarding reservation in prOthotion are applicable only in the case of regular promotion, rescrvarioii orders/roster shall not apply to the ACP Scheme which shall e;ct'rnd its benefits uniformly to all eligible SC'ST employees also. However, at the time of 	 (actual) promotion, the Cadre Controlling Authorities shall en;ure that all reservatiQn orders arz applied strictly; 

Existing time-bound promcEion s:hemes, including in-situ promotion scheme, in various Ministris/Departuients may, as per choice, continue to be operational for'the concerned catcgori.s of ernployee;. Hotvevr, these schemes, shall not run concurrendy with the ACP 
Scheme The Administrative Mi.ristry/l)epmnert - not the employees -. shall have the option in the matter to cliooc between the two schemes, i.e. existing time-bound promotion scheme or the ACP Scheme, for various categories of employees. However, in case of switch-Over from the existing time-hound promotion scheme to the AC? Scheme, alI:stipulitiàns (viz. for promotion, red lStfjbLl(jfl äf posts, upadatjon involving higher functional.duties, etc made undem the former (exi.stiiig) scheme wou! cease to he Operative. The AC? 

Schernehhll have to be adopcd in its totality: 

In case of an employee declared surplus in hiher organisation and in case of transfers including unilateral transfer on request, the regular service rendered by him/hcr.in the previous 
organitjon shall be counted ;'long with his/her regular service in his/her new organisation for 
the purpose of giving financial uptzradation under the Scheme; and 

!ubjcct to Codjtjii l'o, 4 above, in cases wherc the employees have already completed 
24 ye an. of regular scrv ice, vih 'Jr without apromo(jon, the second financial upgradation under the scheme shall be gzantcd directly. Further, in order to rationalise unequal level 

ofStagnation, benefit of surplus regular srice (not taken into account for the 
first upadation under the scheme' shall be given at the subsequent stage (second) of financial upgradation under the ACP Scheme as a one time measure. In other words, in respect of employees who have already renderetl more than 12. years but less than 24 years of regular service, while the first financial upgmncjatjon shall be gmnntcd irnmediaeJy, the surplus regular .service beyond the first 12 years shall also hc counted toward; the next 12 ye2.r of regular s-vic required for grant ofthe second financial upgradation and, consequently, they shall be considered for 	:financiaj upgmndaon also as and when th(,- y complete 24 years of regular service wlth.utwaiting for completion of 12 more years of regular serLcc after the first financial upgradatIonaIrcady granted under the chcnie 
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ANNEXUAE- 

5TANflP.r.i/COMMON PAY-SCALES 
As pr Part -.4 if tf'e ir -t fichiduqt Annexed to the Ministry of Finance 

(beartm.nt of Epnfltjre) Gzztte Nofificatfon datrd Septeinbtr 30. 1997 

f1EFENcE PARI. 7 O ANNE)(I.JE I OF THIS OFFICE MEMOANr)UM1 

S.No. - 	 Revised pay-scules (Ps) 
1. - 9-1 

[ 	

2550-55-2660-60-3200 

L S-2 2410-60-3150-65-3540 

3. T 

- S-4 

2650-65-3300-704000 

2750-70-3800.75-4400 4. 

5. S-5 

S-6 

.3050-75-3950-110-4590 

3200.5-4900 6. 

7. S.7 4000-100-6000 

8. - S-8 	- 4500-125-7000 

9. - S.9 5000- L50-80 

10. S-tO 5500-175-9000 

11. jy 6500-200-1051w 

U. . 	S-I) 7450.225:11500 

13. - S-14 7500-250-12000 

- S-15 8000-275-13500 

 S-19 10000.3254.00 

f 	S-21 12000-371!00 

 S-2) 12000-375-18000 

1. 	I S-24 14300-400-18300 

, 
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No.A-320l6/i/99-Admn.l 

D 	 Song and Drama Division 

J\ 	( 	
Ministry, of lnfoniiation & Broadcasting 

i \7 
SoochnaBhawan. 

:

Lodhi Road NeDeU 

: 	

u 

ORDER 

rtment of personnel Training O.M. No. 35034/1/99- In pursuance of Depa 
Esstt dated 09.09. i999introducing the Assured Career Progression Scheme for the 
Central Government civilian emp1oees, Shri Joynal Ahedin. Jr. stenographer Grill. 
S&DD. Guwahati is granted 1 finaiicial upgradation from the scale of pay of Rs. 
4000-100-6000 to the scale of pay of Rs. 4500-125-7000 w.e.c, 16.02.2008.. 

On the upgradation, pay of Shri .Io nal Ahedin , Jr sleno Grill will be fixed 
under the provision of FR 22 (i)(a)( 1). The financial benefit allowed shall and no pay 
fixation benefit accrue at the time of regular promotion of Shri Joynal Abedin i.e 
posting against a functional post in the higher grade. - 

(Dr. Vija'yaraghavau) 
Deputy Director (Adrnn.) 

,vi'. Shri Joynal Abedin. Jr stenographer Grill, S&DD, Guwahati. 
1.Drawing & Disbursing Officer, S&DD. Guwahati 
3 Pay & Accounts Officer, Dootdarshan. Guwahati. 
4.The Service book of Shri Joynal Abedin. 	 -) 	\ 

(Dr. Vijayaraghavan) 
Deputy Director,'Adnin.) 

' (I 
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\'? 
The DeputyDirector(Admn.) 
Song and Drama Division 
SoochnaBhawan, CGO Complex 
Lodhi Road, New Delhi 
Pin- 110 003 

Discrepency in the pay scale on awarding AC1 

Date: 20.11.2008 
0 

2 

Guwhat '-h 

 

Sir, 
I have the honour to lay before you a few lines for your kind and sympathic 

consideration please, that Sir, I have been nominated by Staff Selection Commission (SSC) 
after qualifying in the SSC Stenographer Gr.II1 competitive examination held in 1995. 
Consequent upon the nomination by the SSC (copy enclosed) I had joined on 16.02.1996(F.N) 
in the office of the Deputy Director, Song and Drama Division, Regional Centre, Guwahati 
as Stenographer Gr.Illvide S&DD, Hqtrs, Office Memorandum No. A-12011/1/95-Admn.I 
dt. 11.12.1995 (Copy enclosed) in the pay scale of Rs. 1200-30-1560-EB-40-2040. After 
my acceptance ofjoining I had been p?t in probation for a period of 2 years and formal letter 
of appointment was issued vide order No. A- 1 201 1/1/95-Admn.I dt. 31.03.1997 puting me on 
probation' for a period of 2 years. Accordingly the probation period was also terminated vide 
Office Order No. A-31016/2/2000-Adrnn.1 dt. 13.07.2001(copy enclosed) and the service 
was regularised. As per ACP scheme introduced by the Government of India for the 
officials who does not get promotion in a period of 12 years is awarding him/her financial 
upgradation putting him in the next pay scale to the post he/she has been holding . On 
compienQn of 12 years of sincere and dedicated service on 16 02 2008 I requested for first 
financial'upgradation as Stenographer Gr.III in the pay scale of Rs. 5000-150-8000.as the 
same pay scale is being adopted in granting first financial upgradation to Stenographer Gr.III 
in all the Central Government offices throughout the country.( circular enclosed). But on 
completion of 12 years of successful service as Stenographer Gr.III, I have been given 
financial up gradation from the pay scale of Rs. 4000-100-6000 to Rs. 4500-125-7000/-
which is in no way justifiable and reasonable. If all the Stenographer Gr.III who are being 
nominated by SSC for the appointment to the post of Stenographer Gr.III, irespective of 
their departments are enjoying the equal status in the country,  , I surprise, why the same is not 
being adopted in my case. It is very distressing to find that on granting financial upgradation 
in the purview of ACP scheme as Stenographer Gr.III I have been put in the pay scale of Rs. 
4500-125-7000 in stead of pay scale Rs. 5000-150-8000, which makes disparity with the 
pay scale to the other Stenographer Gr.III enjoying through out the country. 

It is therefore, my humble request to your kind honour to clarify and give 
me a suitable and justifiable reply for the discrepency in my pay scale. 

For this act of kindness I will be ever grateful to you. 

Thanking yot i 
, 

(dvoc 
	 Yours faithU-v 

End: as above 	12 
Date: 20.11.2008 	 J.A edi 
Guwahati. 	 Stenographer, Gr.IIJ, S&DD, 
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46.26 	In order to overcome such difficulties in tnchviduai cadres, we 
recommend that an exercise in restructuring the cadre of ministerial posts in 
different subordinate- offices be undertaken by each Ministry, on the basis Of 
general recommendations given by us in this Chapter. We have also analysed 
the cadre strength in some of the subordinate offices and reccimmend a 
revised cadrestructure as given in Annexe 46.1. lhis, is without prejudice to 
the revisions that may be found justified after a proper cadre review. 

FTENOGHAPHERSOUTSIDE THE SECRETARIAT] 

	

46.27 	Historically, there have been differences in the pay scales of 
stenographers outside the secretariat and their counterparts in th.c Central 

Historical 	Secretariat Stenographr& Scmce (CSSS). The Second CPC had recommended 
background 	three standard scales for stenograThers outside the secretariat which had 

pr1iferated to 17 at the time of constitution of the Third ('PC. The Third CPC 
observed that the number of pay scales for an ciccupational group like 
stenographers was much larger than necessary and brought down the number of 
pay scales by following a uniform approach. The then existing category of Steno-
typists was converted to stenographers subject to their qualifying in the prescribed 
specdtt. It developed a nexus between stenographers at the lowest level and the 
Upper Division Clerks (UDCs). It also recommended the grant of one and two 
advanceincrements for those stenographers who qualified in the proficiency test 
in stenography at higher speeds of 100 and 120 words per minute respectively. 

Third CPC 	46.28 	Considering the differences m the hierarchical structures and in the 
type of work transacted in the secretariat and in the subordinate offices, the 
Commission was not in favour of adopting a uniform pattern. It felt that there 
would be a greater internal harmony if the stenographers at the second level and the 
Head Clerks were to be given the same scales of pay (Rs.425.700). It also 
recommended a selection grade of Rs,550-750 for stenographers at the second 
leveL for the purpose of relieving stagnation. 

Fourth CPC 	46.29 	At the time of constitution of the Fourth CPC, there were about 
41,000 stenographers in the three scales of pay of Rs,330-560 (Grade III), 
Rs.425-700 (Grade 11), and Rs.550-900 (Grade I). The Fourth CPC took note of 
the fact that posts of stenographer were linked with the status of the officers 
corexncd and that the number of officers in subordinate offices being small, there 
was stagnation in the cadre of stenographers. Recognising the need for 
improvement in the promotion prospects of stenographers in offices outside the 
secretariat and to enable' their being attached to officers holding pots in the senior 
administrative grade and equivalent, it recommended creation of posts in the pay 
scale of Rs.2000-3200 by suitabl.y upgrading the required number of posts of 
stenographers from the lower grades. It recommended the replacement scale of 
Rs. 1200-2040 for stenographcr Grade III and Rs. 1400-2300 for stenographers 
Grade II. 

.4wiird uJih e 	46.30 	On a demand made by the staff side in the National Council- of 1CM 
Board of seeking pantyin the pa scales of stenographers in the secretariat and subordinate 

\ 
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Arbitration 	offices, the matter was referred totlie Board of Arbitration (BOA). The BOA 

while rejecting thedemand for absolute, parity directed that stenographers Grade 
H in subordinate offices should be placed in the pay scale of Rs. 1400-2600 w.e.f. 
1.1. 1986. The Award was implemented and orders were issued on 4.5.1990. 

CATdecision 	46.31 	The pay scale of Assistants in the Central Secretriat Service (CSS) 
and Stenographers in the CSSS was revised by the Government on 31.7,1990, 
effective from 1.1.1986. Some of the Assistants/Crime Assistants and 
Stenographers Grade 11 working in the CBI, Directorate Genera! ofjncome Tax 
(Investigation), and Directorate of Field Publicity filed a number of petitions before 
the Principal Bench of the Central Administrative Tribunal seeking benefit of the 
orders dated 31.7.1990. Rejecting the contention of the Union of India that 
Stenographers Grade II and Assistants in the non-secretariat offices could not be 
compared with Stenographers Grade 'C' of CSSS and Assistants of CSS because 
of different classification, method of recruitment, nature of duties and 
responsibilities and eligibility for promotion to higher grade, the CAT directed the 
Union of India to place the petitioners in the pay scale of R.s. 1640-2900. The 
judgement of the CAT has been implemented. 

I'rese,it 	 46.32 	The comparative position of stenographers in the secretariat and 
position 

	

	 offices outside the secretariat as it existed at the time of constitution of the Fifth 
CPC is as under:- 

Secretariat 	 Non-Secretariat 

Stenographer Grade 'D' 	a) 	Stenographer Grade III 
(Rs.1200-2040) 	 (Rs.1200-2040) 

Stenographer Grade 'C' 	b) 	Stenographer Grade 11 
(Rs. 1640-2900) (R.s. 1400-2300/ 

Rs. 1400-2600/ 
Rs. 1640-2900) 

Stenographers Grades 	c) 	Stenographer Grade! 
'A' and 'B' (Merged) 	 (Rs.1640-2900) 
(Rs.2000-3500) 

Principal Private 	d) 	Senior Personal 
Secretary 	 Assistant 
(Rs.3000-4500) 	 (Rs.2000-3200) 

Private Secretary 
(Rs.2000-3500) 

• 	 f) 	Principal Privatc 
Secretary 
(Rs.3000-4500) 

De'nand.c 	46.33 	Associations representing stenographers have urged before us that 
there should be copIcte parity between stenographers in non-sccrctariat offices 
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and in the secretariat in matters relating to (a) pay. scales, (b) designati 
cadre structure, (d) promotion avenues, (e) level of stenographic assist 
officers in technical, scientific and research organisations, etc. Suggestio 
also-bom made for a highei pay scale for stenographers in the entry grade, 
advance increments granted for acquiring proficiency in stenography ai 
speed as pay, allowin stenographers in non-secrotariat offices to compe' 
Limited Departiiental Cumpetitive Examination (LDCE), and grant of Special Pay 
for operating computers, fax machines, etc. 

Pay scales and 	46.34 	We have given our careful consideration to the suggestions made by ,  
desana1zons 	Asseciations representing stenographers in offices outside the Secretariat in the 

lightof observations made by the Third CPC. The Commission had observed that 
as a general statement, it was correct to say that the basic nature of a stenographer's 
work remained by and large the same whether he was working with an officer in the 
secretariat or with an officer in a subordinate office. The Commission was of the 
considered view that the size of the stenographer's job was very much dependent 
upon the nature of work entrusted to that officer and that it would not be correct, 
therefore, to go merely by the status in disregard of the functional requirement. By 
the very nature of work in the secretariat, the volume of dictation and typing work 
was expected to be heavier than in a subordinate office; the requirementof secrecy 
even in civil offices of the. secretariat could be very stringent. Considering the 
differences in the hierarchical structures and in the type of work transacted in the 
secretariat and in the. subordinate of[iccs the Commission was not in favour of 
adopting a utiifxm pattern in respect of niatters listed in the preceding paragraph. 
To our mind, the observations of the Third CPC are as relevant today as they were 
at that point of time and we are not inclined to overlook them totally. In view of 
the above mentioned distinguishable features, we do not concede the demand 
for absolute parity in regard to pay scales between stenographers in offices 
outside thesecretariat and in the secretaria.t notwithstanding the fact that 
some petitioner stenographers Grade II have got the benefit of parity in pay 
scale through courts. However, pursuing the policy enunciated by the Second 
CPC that disparity in the pay scale prescribed for stenographers in the secretariat 
and the non-seatariat organisations should be reduced as far as possible, we are 
of the view that Stenographers Grade H shoull be placed in the existing pay 
scale of Rs.1600-2660 instead of Rs.1400-.2300IRs.1400-2600. The next 
available grade of stenographers in non-secretariat offices is Rs.1640-2900 (Grade 
I). We do not recommend any change in the existing pay scale of 
Stenographers Grade I. Senior Personal Assistants and Private Secretaries 
are at present in the pay scale of s.2000-3200 and Rs.2000-3500 
respectively. Giving the Senior PAs the benefit of rationalisation of pay 
scales, we recommend that both Senior PAs and Private Secretaries should 
be placed in the pay sc.ale ofRs.2000-3500 and known as Private Secretaries. 
Stenographers in the newly recommended grade of Rs.2500-4000 should be known 
as Senior Private Secretaries and those in the pay scale of Rs.3000-4500 shall 
continue to beknown as Principal Private Secretaries. 

Restructuring of 46.35 	Since stenographers in the non-secretariat offices do.not form an 
Cadre 	 organised common cadre, their promotion prospects vary from organisation to 

organisation. The availability of higher grades in the cadre of stenographers is 
linked to the grades of officers to whom they are attached. Such a linkage has been 
dispensed with in the case of stenographers in the secretariat with the restructuring 
of their cadre in the ratio of4O:40:20. We are of the view that stenographers in the 
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offices outside the secretariat deservc to be provided some relief and we 
accordingly recommend that the existing posts of stenographers in the pay 
scales of Rs.1200-2040, Rs.1400-2300lRs.1400-2600 and Rs.1640-2900 should 
be pooled together and restructured in the ratio of 40:40:20 by individual 
departments wherever feasible. For smaller offices, there could be pooling 
of pcits for this purpose only. 

Introduction of 	46.36 	We have noted with concern the acute stagnation prevalent in the 
new grade  cadre of stenographers in offices outside the secretariat, particularly in small offices 

where there are posts only in the entry grade. The Assured Career Progression 
Scheme recommended by us elsewhere would ensure at least two upgradations in 
the career of a stenographer. Even in big offices which are headed by officers in 
the grade of Joint Secretary and Additional Secretary to the Government of India, 
the highest grade available to stenographers is limited to 
Rs.2000-3200fRs.2000-3500. With a view to meeting the aspirations of 
stenographers in such big offices, we are of the view that the level of 
stenqgraphic assistance to officers in the existing pay scale of Rs.7300 and 
above may be raised by upgradation of the equivalçnt number of posts of 
Senior Personal Assistants/Private Secretaries to the newly created pay scale 
of Rs.2500-4000. 

Level and cile 	46.37 	Having due regard to the difference in the volume of dictation and 
of stenographic 	typingwork, hierarchical structure, type of work transacted- in secretariat and non- 
ass,,ta,zcc 	sca'etariat offices, it will not be worthwhile to aim for parity in respect of scale and 

level of stenographic assistance between officers in the Central Secretariat and non-
secretariat offices. As regards level of stenographic assistance to officers of 
technical, scientific and research organisations, we are of the view that mere scale 
of pay of such officers cannot be the criterion for provision of stenographic 
assistance. The level of stenographic assistance to such officers has to be linked 
with quantum of work load, to be determined by the Staff Inspection Unitilnternal 
Work Study Unit. We feel that the existing guidelines relating to provision of 
stenographic assistance to officers of technical, scientific and research 
organisations are based on rational consideration and we, therefore, recommend 
that the existing practice of provision of stenographic assistance based on the 
quantum of workload may continue. 

Pa scale at 	46.38 	Keeping in view the educational qualifications required for 
entry grade  rccruitmentto the grade of Stenographer Grac ill, we are of the view that the 

replacement scale of Rs.1200-2040 would be an adequate remuneration for 
Stenographers Grade Ill and we recommend accordingly. 

Special allo;i'ance 46.39 	While considering the demand for treating the advance increments 
for 	 granted for acquiring higher proficiency in stenography as part of pay, we have higher  
proJIc:encv 	noted that the advance increments arc granted as an incentive to encourage 

employees to improve their skill and it is only appropriate that the incentive granted 
is.kept as a separate clement. We, however, recommend that with a view to 
making the position clear to the recipients of such advance increments, the 
nomenclature 'advance increments' may be replaced by 'special allowance' 
for acquiring higher skill in stenography. 

Elgih?ll!i to 	46.40 	Inclusion of Stenographers Grade Ill in the cligibiliix list for 
LOCE 	 competing in the Limited Departmental Competitive ENamination which is open 
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to.stenographers  belonging to CSSS would widen th field of eligibility which .0 would adversely affect the promotion prospects of CSSS personnel. We are of the 
firm view that the promotion prospects of a particular service cannot be improved 
at the expense of another service. Since we have already recommended 
restructuring of the. cadre of stenographers, wherever feasible, in the ratio of 
40:40:20, introduction of a new grade of Rs.2500-4000 and Ascn.rcd Career 
Progression Scheme, we feel that the promotion prospects of stenographers outside 
the secretariat would improve considerably. However, with a view to improving 
the quality of stcnographic assistance, we recommend that to begin with, 25% 
of the posts of Stenographer Grade II may be fil!ed by direct recruitment of 
graduates and the percentage of direct recruitment may be gradually raised 
to 50%, in the next five years. 

Special payfor 	46.41 	With the introduction of modem office gadgets, the job of 
hand/mg 	stenographers has been made easier and less . wearisome than working on Computers. etc. 	

conventional machines. In view of the fact that Government spends large sums on 
acquisition of, such'modern gadgets for the facility of stenographers and provides 
necessarytraining for their operation, no special pay is justified. Handling of office 
gadgets should be treated as part of the duty of the employees. We do not find 
any merit in the demand and recommend its rejection. 

Promotion 	46.42 	It has been urgc before us that the discrimination in promotion 
avenues for Kin di avenues between English and Hindi Stenographers in All India Radio and 
Steiograp/zers Doordarshan may be removed. 

46,43 	We have considered the demand in the light ofinformation furnished 
by the nodal ministry. We have been informed that against the 21 posts of Hindi 
Stenographer Grade Ill, there are 5 posts in Grade 11 and 4 posts of Reporter in 
the pay scale of Rs.2000-3500. These 4 posts of Reporter (Monitoring-Hindi) 
have been created specifically to provide for promotion avenues to Hindi 
Stenographers Grade III. Provision of 15 posts in Grade Ii and 4 posts of Group 
'B' are considered tobe more than adequate avenues of promotion for a base of2l 
Hind.i Stenographers Grade 111. With the introduction of Assured Career 
Progression Scheme, the promotion prospects of Hindi stenographers would further 
improve. Jnthis view of the matter, we are unable to recommend any further 
remedial measures. 

ISSUES PECULIAR TO INDIVWUAL DEPARTMENTS I 
Ordnance 	46.44 	Sterographers in subordinate offlces under the Ministry of Defence 
Factor,e. 	have suggested that Senior PAs 'orking, in such offices should be classified as 
Orgamsauo'V 	. 	 , 	. 	 . 
Defence 'sernc/i Group . B (Gazettcd 	stcnogra'phciis itwnkingiii in 	iiReaearrhii andi 
and Development Development Organisatiois (DR.DO) should be given parity in grade structure and 
Orgonisalion pay scales with their counterparts in other scientific and technical departments like 

Bhabha Atomic Research Ccntrc, Department of Science & Technology, 
Department of Space, etc. Senior PAs in DRDO should be considered for 
promotion to the post of Senior AO-IJ in the pay scale of Rs.2200-4000 with 
further avenues of promotion in the hierarchy of Administration! Personnel 
Officers and pay scalç of Rs. 1400-2600 be granted to Stenographers Grade Ill with 
cnhancement of qualification to graduation and proficiency in stenography at the 
rate of 100 w.p.rn 
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, 	 . 	
tic ratio of 40:40:2o, with  elrect from 6-8-999 : 	

The un(Icrsigiccj is directcd to say that thcrc has bcn r : 	
. for rcslrIc(tiriig of ific cadre of flon-sccrc(arjat Stcnograplicrc in Uu I • 	 ratio of 40:40:20. Tii Fifth Central Pay Commission in Prrarc:rì, 

I 	 46.35 of its j cport also rccommclldcd that the eXiSting posts of C rapllcrs Grades-lu, ii and I in the prc-rcvjscd pay scales of 
R.S. 2,040, Rs. 1,400-2,300/Rs 1,400-2,600 and Rs. 1,640-2,900 rcspc. 

tivcly $hould be pooled together and rcstctured in the ratio 
of 

S 	
40:40:20 by individual Departm5 wherever fcasihlc. For sm;ilor 

i1 • flees, tlicrc could be Pooling of posts for this purpose only. 

2. These.rcc011imendations have been examined in cor1s!IJy;, I 	
with the Minjst' of Finncc (Department of Expenditure) ar ken dccidcd to accept [ Ile rccoIflh1cndations The basic fcuturc of scheme would be as indlctcd below 

(:) 
The cadre of Stenographers Grade-hi, Grade-Il and Grd will be restructured by suitable upgradatj and downgra(la. tion of posts The strength of these grades wild! he MY   re flu ' tl c ratio of 40 40 20 in each Dcpaiimcnt In othcr Oid if the total strength of said grades in a Dcpartmeni 

is 1 40 posts will be held in Grade 111, 40 in Grade-IT 	i o 4 	 G'ade-I, 

The vacancies that may arise in Giade-li and Gidc-J i
n  Department as a consequence of re-fixation of thô strcm) 

of these grades on the specified date, will be fi b Stcnograp 	 lled up y i S 

	

	 J1 5 working. in th at Departmn In smaller o• 
fices, there could be pooling of posts for this purpose only: 
If the revised number of posts is in 

CXCCSS of the e;istj strengui of a particular grade, the difference will be dcc ma 
as newly sanctioned posts in that grade. Similarly, if the rc vised number of posts in a grade i less than the e strength, the number of posts equal to the difference wI 

I 	
treated as having been abolishìed in that grade, and (4') The vacaiiczcs arising out of the restructuring Will bc fit up ozy from amongst the Stenographers who fulfil the 6gibility criteria laid down in the Rccitmcnt Rules for 

pOSt All the new posts (other than Sr P A which wuJd I / 	
outside the puzev, of the aforesaid rcstnlcturrng) ncccc .. ... .. ...............................................
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to be. created subscqucntly on functional groun.l in the cadre 
of Stenographers will 1)0 cieatcd only in Grade-Ill initially. 

Pid cxisIiug IIOFflIS layiiig down the level of stenographic as-
sistance admissible to officers of various ranks as contained in the Dc-
partmcnt of Personnel and Training O.M. No. 28034/1/88-Es it. (D), 
dated 6-2-1989, O.M. No. 28034/1 /89•lstt. (I)), (httC(l 9-2-1990 	d 
O.A1. No. 2203415187-Esit. (1)), dated 30-1-1991 (copics cncloacI) 

5a!so published in.Swamy's An,ivaI - vicie SI. No. 407 of 1989, SI. 
Na. 335 of 1990 and SI. No. 194 of 1991 respectively) will stand re-
1axd accordingly. Suitable adjustments may bc made by respective 
Departments/offices within the re-fixed strength ofdifferent grades of 
Stenographers. There may be instances, where even after upgradation, 
there may be no change in the level of officer with whom a Stenogra-
pher has been attached. In other words, there may be no change in the 

/ r 	duties and responsibilities of a Stenographer even after upgradation. 

These instructions will be clfcctivc from the (late of issue of 
the orders. The actual bcncfit would, however, be admissible to the 
stenographers from the date of actual upgradation to Grade-IL and 
Grade-I as the case may be. 

• 5. Ministries/Departments arc rcqncstcd to take expeditious action 
to implement the aforesaid decision so as to relieve stagnation amongst 

. 

	

	stenographers in non-secretariat offices within their administrative 
jurisdiction. 

03 
ANNEXURE - I 

Copy of G.I., Dept. of Per. & Trg., O.M. No. 28034/1/88-Estt. (D), 
:1 	 dated 6-2-1989 

Subject:— Stenographers in Subordinate Offices - Recoin-
mendations of 4th Central Pay Commission - • 	

• 	 Scale of Stenographic assistance 

- 	 The undersigned is directed to refer to the Dcptt. of Personnel & 
Administrative Reforms O.M. No. 1/8/72-Estt. (D), dated the 6th 
January, 1977, wherein the Administrative Ministries were advised to,. 
provide officers working in the subordinate offices and drawing pay iY 
the pre-revised scale of Rs. 1,500-60-1,800-100-2,000 and above with 
stenographers drawing pay in the scale of ls. 425-700 and allot sic-
nogfaphers in the scale of Rs. 330-560 to officers drawing pay in the 
scale lower to Rs. 1,5Q0-2,000. In the light of the adoption of coin-
mgn, replacement scale of pay for officers pursuant to the 4th Central 

f4\IO PayT Commission recommendations, the entitlement of officers for 
stenographic assistance in Subordinate Offices has been reviewed in 

•iif 

	

	consultation with the Ministry of Finance. The entitlement of officers 
for stenographic assistance has accordingly been revised as under with 

•' - 	immediate effect:- 

- 
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